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CONSTITUENT AS8SEMBLY OF INDIA (LEGISLATIVE) DEBATES

(PART I— QUESTIONS AND ANSWERS)
Thursday, -81st March, 1?49

The Assembly met in the Assembly Chamber of the Council Houase at &
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS

o ORrAL ANSWERS
Rporaarisatios or C. P. W. D
*1521. 8hri B. X. Bldhva: (a) Wiil the Honourable Minister of Works,
Mines and Power be pleased to state whether any steps bnve been taken to
reorganize tbo Central Public Works Department?
"(b) Has the Econamy Commitiee examined the strength of the staff in
the Public Worke Department? -
The Homnourable 8hri N. V. Gadgll: (a) Yes. The stepa taben to reorganize
the C.P.W.D. include the following:
(i) a planning circle has beén forrned to secure standardization snd more
efficient control over designa, estimates, apeeifications and rates;
(ii) the Chief Architect’s Branch has been reorganised by the augmenta-
tion of the arcbitectural staff to obtain better work;
(iit) A Class II Engineering 8ervice (Civil and Electricsl has been emmnsti-
tuted in place of the cadre of non-gazetted Sub-Divisional Officers,
Tempevary Engineers and Temporary Subordinates;

{iv) With a view to improving the efficiency of the bepartment. dapart-
. mental examinations were conducted far the 8ectior Officers, who
bad no recognised engineering qualifications, te asseas their am'tr
ability for permanent retention in the Department;
{¥) A Central Works Advieory Board baa been set up to advise the Cen-
tral P.W.D. in regard %o the registration of contractors of classes
I.A and I.B categories and award of contracts for large works.
(vi) It bas been proposed to set up & Chief Teobnical Exsmmer’a
and a Chief Surveysr of Worke Orgenization but the p
bave been held in abeyance for the time being on account of the
Economy Drive.
‘b) Yes. but its repart has not yet been received.

Sbrt R. K. Sldhva: Besides these measures which the Honourable Minister
has etated, may I konow in view of the lazge number of prosecutions of offi-
cisls, bigh and low, in bis Ministry whether be. has.aleo taken steps to malbe
improvements in tbat direction, snd it so of what nature?

The Horourable S8hri N. V. Gadgfl: As regards thm question if you permif
me %o Boswer it I will ansger.

(1993)
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_Mr. Speaker: Yes. ad

‘The Homourable Shri N. V, Gadgil: The fact is that all ‘taps- that were
pessible have been taken to reof out. corruption. Prosecutions have been
Jaunched. disciplinary actions have been tsken against several people. Bub
thaf is all post facto. In order to prevent chances of corruption some metkods
heve been deviaed. 8ome of them are maintenance of a list of approved con-
traotore. insistence on the contracting fivm to have qualified engineers; for the
officers who are expected to sanction contracte a maXimum limit bss been fixed;
a committee of three persohe has been constituted to revise the whole matter
and then make recommendations; and finally any contract for more than Rs,
5 lakhs muat come to the Minister before it is finally sanctioned.. -

ExpENDITORE oy Eynassies axp Hroa Comazssienes’s OFFICERS

*1522. Dr. Mono Mohan Das: Will the Honourable the Prime Minister be
plessed te state the expendlture incurred by Government on each of our Em-

bassies and High Commissiomer’s offices in foreign countries during the year
ending March, 19497

Dr. B. V. Eetar (Depuly Minister of External Affairs): A statement
showing the expenditure incurred on our Embsesies and High Commissiener’s
officea in foreign countries inclusive of that incurred on foreign publicity duzr-
ing the yesx ending March, 1949 is placed on the table.

STATEMENRT

Shoving the WWMWWWOMV/&& C Ot~
m: and ‘Depuly High Comomsasioners and she Liaison Mission at Tokyo dwnag the

Ra.

Iadian Fmbssey, Waabingtan . . . 2 . . a 22,86,800
Indian Embassy, Moscow . . ' . . .- . . . 8,41,300
Indian Einbassy, Peris . . . ¢ ben m s @ 4,160,800
Indiap Embassy, Chiina . § 3 . i 4 rt S 3 6,80,900
Indian Embaasy, Beuasals . P 5 = % 5 o - . o 398,800 .
Yndian Bembassy, Egypt: . . . . - . T " ¥ 7,238,000
Indian Embessy, fran H % F: 5 -~ % . ¥ u 6,52,100
Indien Embassy, Nepal . . &3O OF O %E R g 2,13.900:
Indian Embheesy, Aghmm s . o . . . . . 4,54,408
Indian Embeasy, Bresil . . i . i . i % % 4.37,900-
Indian Embassy Turkey . . : S I 6,74,100
Indian Embassy, Prague . e ¥ . ‘ z * - - 1.95,160
Indien Embassy, Italy . . ’ I 1,20,600
Indiap Embassy. ngom . . . . . 2 i 3 4.38,900
Tagation B.erne = 4 u e ~ f < " & g 492,700
Legation, Bangkok f . . . . - . . o . . 2.47,080
Legetion, Steckbolm . ~ . . . . . . . . . . 1,381,400
High Coramsswoner, Landon . . . . . . N - - 45,40,000
High Camamiasianer, Ottews {Canads) - i i i . . . . 4.12,100
High Cammissoner, Canberra {Azstralis) « o « « « 4 . 2,12,600"
High Conunissmer, Colazoho o . . . . . e . 2,08,500
High Commisgicnsr, Karechi . % . . - . 4 . 5,38,100
High Commissivoer, Johanoeobuag (8, Africa) . . . . : 1,34,200
Deputy High Commisgioner, Lahare - - 5 = .. 3 2,93,300
Deputy Bigh Cermisicnar, Decos -« . . . . . 1,42,800

Liaison Mwsioo, Tok¥o - i . it s . . . . i 3.9, 09
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Dr. Mono Maohan Das: May I know whether there is any poesibility in the
near firture of ooe High Commissioners being replaced by Ambassadors?

The Honoursble Shri Jawaharlal Webrn: That depends entirely on tbe
future constitutional set-up and the relationsbip existing between India and
England und varions Dominion Governments.  This matter wae discussed af
the last Dominion Conference. There is no bar to their being called Ambaesa-
dors even now. But after some diacussioti 8o far as we were concerned we said
that we were perfectly agreeable to either term—we attach aa much impartsnce
to each. Finally we decided to retain the present designation. But the
status of the High Commissioners was raised to that of Ambassadors. So:
they are Awnbassadors in everything except that their name is High Commis-
sioner.

Dr. Mono Mahan Das: Regarding tke Cultural Attaches of the Embessies.
max T know wbat are the subjects in which they are expected to have a special
knowledge ?

. Mr, Speaker: Order, order. 1 am afraid the bonourable member is argu-
ing. y

Seth Govind Das: Is it not a fact that the expenditure of our Embassies is
much less than the expenditure of the Embassies of other important countries.
of the world like U.8.A., Ruesia and Great Britain? *

Dr. B. V. Kashar: That is a fact.

Seth Govind Das: Ia it not a fact that certsin of our Embassies are in
great diffculties on account of the high cost of liviog in the countries they are
' becauece we are not able to provide them with sufficient funds?

Dr. B. V. Ksakar; It is a fact that many of our Ambessadors and our staff
in the Embasaies in countries, especially those suffering on account of inflation,
find themselves in great difficulty on account of the high cost of kiving.

Shri R, K. &dhva: May I know whether the Deputy Minieter will kindly
state in which of the Embassies the expenditure is highest compared with the
others ?

Dr. B. V. Keskar: Amongst Embasaiea Washington is the higbesb.

Shri R. K. Sldhva: Wbat was the total amount of expenditure?

Dp B. V. Beakar: A little more than Rs. 22 lakbs.

Shrl R. K. Si¢hva: In England what is the expenditure?

Dr. B. V. Kselar: A little mare than Ra. 45 lakha.

Shri H. B. Guuy Baddy: Is any sumptuary allowance allowed to any of
the Fmbussies?

Dr. B. V. Keskar: There is a sumptuary or entertainment allowance not %o
tbe Embseey but to the Ambagsador; it is 8 normal thing in all Embassiea all
ov2: the world. :

8uri H. R. Gurav Reddy: Is it subject to audit?

Dr. B. V. Keskar: All the expenditure of the Embassy—end not merely
sumptuary allowance—is subject to audit. ‘

Shhi RB. K. Sidhva: T understood the Deputy Minister as aaying that the

, highést Rgure was America which is Ra. 22 Jakhs whereaa he gave the figuro
of Rs. 45 lakhs for England.

Dr. B. V. Keskar: My honourable friend asked the highest figure for
Fanbassies and that is why I eaid Washington.  The Higg Commissioner's
office in Londow is not considered an Embassy.
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Beth Govind Das: May I know whether Government propose to do scme
thing with respect to the difficulties of our Embassies abroad as far as their
expenses are concerned?

Dr. B, V. Kesksr: It is a difficult problem. In view of the preaent
economic condition we are not able to provide, as we would like, our Embes-
aies with all the facilities that are necessary. But within our means and aa
far as possible we will try to improve the conditions and facilities for them.

Shri Blewandth Das: If that i the picture of the difficulties of our
"Embassies in some of the countries as has been stated by the Depuly Minister

may I know why subsequently so many Embassies have been started without
ensuring necessary finance?

Dr. B. V. Redkar: The opening of an Embassy is not always dependens
on a question of finance. In certain places we have to open an Embassy
or a Legation because we have to keep up our relations with different countries
of the world  Whatever our difficulties there are circumstances iu which wo
are forced to open a mission.

£EMPLOYMENT oF CHILD LABOTR

++1528. Shri V. C, Keaava Rao: Will the Honourable Minister of Labour
be pleased to state whether the investigations on the employment of child
labour in India is comrplete and if so, what are the findings?

The Honourable Shri Jagjivan Ram: The honourable member is referred
to ny answer to his question No. 600, dated the 30th August, 1848. Re-
ference was made to the Provincial Governments and Iocal Administrationa
to ascertain the incidence of child labour below the prescribed age limit in
the various industries. From replies so far received, it is observed tha$

children below the prescribed sge are still being employed in the following
industrial occupztions:

(1) Curpet Weaving, (2) Soep industry, (8) Leather tanning industry,
(4) Bidi Making, (5) Mica cutting and eplitting, (8) Carpet Weaviug, (7) Cloth
printing, dyeing and weaving, (8) Manufacture of Matches, explosives and
fire works, (9) Wool-cleaning, (10) Printing Press and book bmdmg work.
(11) Thread Ball industry, {13) Metal button industry, (13) Ceramic industry.
?4) Rubber industry, (15) Mineral Oii indusity, (18) Cement industry and
17) Silk industry.

Further information will be laid on the table of the House when sll replies
are received. :

Finpinos or Ispian MercEART MaRINEG OFFIcERSs COMMITTEE

1*1524. Shri V. C. Eesava Rao: {a) Will the Honourable Minister of
Commétce be plessed to siate what are the findings of the Indian Merchant
Marine Officers Committee?

(b) What steps have been taken to implement these recommen dationa?

The Honourabls Shri K, C. Neogy: (a) and (b). I have already made avail-
able to the House copies of the five Interim Reports of the Merchant Navy
Training Committee which they have submitted so far. I also plaee on the
table of the House a statement summarising the recommend ations made by tha
Committee in these reports and the actien which Government have taker on
them. The main recommendations of the Committee are as follows:

(1) Establishment of a post-sea Nauticel and Engineering College to pro
vide advanced technical instruction to candidates preparing for tbe Merchant
Navy srofessional examinations. Government have already set up this College
and it started functioning from the 1st October, 1948.

+ Answer to thia question lsid on the lable, the questioner being absent.
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(2) Revision of the syster of training on the Dufferin by the adoption of a
new curriculum prescribing higher standard of training, raising the pre-admission
‘qualification to Matriculation and age limits to 15 to 17 years and the reserva-
tion of the IMtfferin only for th: truining of executive cadets. when the exi:ting
bateh of engineer cadets, lesve the ship.  All thess recommendations have
been accepted and implemented.

(3) Adoption of a new system of tramlng for marine engineers under which
boys possessing the Intermediate Science gualification end between 16 and 19
years of age are fto be placed in approved Marine Engineering Workshops for
three years training and then trained for one year in a residential Marin9
Engineering Coliege % be built in Calcutta.  These recommendations have
also been fully accepted and are in the process of impIemenba.t.ion. “The
firet hatch of boys under the reviced scheme will be placed in workshops iD
July 1949 for three years’ training. Preliminary steps for the establishmetd
of the College in Calcutta have also been tulken in hand  The college will
comrnence functioning in July 1953.

{4) Placing of some suitabie young men between 16 end 18 years of age
and possesSmg at-least the Matriculation qualification on board ships withous
pre-sea training or the Dujferin witb a view te meeting the immediate &hort-
age. Government have accepted this but have .as an improvementd decided
to give even these boys intensive pre-sea training for three months at the
Nautical and Engineering College, Bombay. The first batch of thirty.one
boys completes its training %-day and arrangements have beep made % have
them placed on board ships for further training.  8elections are being mede
for the second batch, which wilt commence its training on the 18th April, 1949.

S8TATEMENT
R evwraminkions of Rs M erchamt N avy Tralwing Commitiee and Actien aben dy
Govarnmens.

Recominendations Actiop taken
. b4

Tires Interim Report submitind on the 20tk Deconder
1947}

. Government should establish e post-esa Nsuti- Government have fally tmplewented this
¢al and bpgnﬂ%ng Col!ege, to lmpart ad- eccamendation end heve set up such
vanced pre i msetroc. o college with offect feom the lat Octo-
tion to candidates for the Merchant ber 1048,

Nevy Professionel Exsarinetiona

2. A large pumber of boye sk culd be epfrenticed Nimety boys will be placed oo shipa for
on foreigngeing ahr;n directly 4.0., withoot guch training, but es & weamre of im-
presen tmming on the Duffersn or ip any  provernent Gevernmamt bave decided
other esteblishment. to gzvo even’*tbm 'boys intensive pre-

20¢ training f months at tde
Nauticel and Ehzmﬂnng Coliege,
Bmdlwhﬂcmu?ﬁm«mdﬁfm
948.

1. Furnished details regarding the requirements As menticned shove, the college hes alrvedy
ﬁdmwmgthahf been estsblished by G ¢
Engineering urged its esta- :

blishment at an early date. *

!‘Rammmdadthnabummwﬁuldbo Number 300 was found on examination

phndduncﬂymu!npo t0 be on the high side having regard to the

sctual need the merchant navy end

also to the - t;n ilabl

on  boardships for tices

Hence it was decided to only
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~

1 b4
¥ Ranmumded ea 8 sbort tesm) mensuro, tho Every endeavour was made to obtsin en
establalunant of & preses Lrainmg eet fron the R. I. N. and
ment in_addition to the )u_ﬂ'am in one of in fact the mettor was taken up evem
the old R. I. N. tr » at tbe Ministadad level. It was how-

ever, found thet the R. I. N. were
thewmselvos in urgent need . of more
esteblishments and they oould not lend
us any.
Chird Indorion Report o dmmitad m Apwil, 1948,
Recommendod the estatlidmpnt of a Merchant Tho Merchant Nevy Teaming Cammittee is
Navy Truining Board in India to co-ordinate coasidering this matter further and their

the activities of the vazious tTaining instita fma} daticp is ewaited. It is
tions and to review their work from time %o undervtood that the Commrittes will exa-
time. mire in this behalf Cept. Hamiltan, the

03” Superiutendent of the Nautical
Engipeering Colisge who wae for.
‘roerly @ member of the United Kingdam
Merchant Navy Training Board.
Fourth Inderimn Report submined on fhs 22nd Juma 1948,
L. The Dufferin abouldin future train only ex- Aocepted by Gov sod impl 3.
eoutive O ocere.

3. Academic qualifications €orenky to the AocePted and implemented.
Pufferin ehould bo raisd to the Matrioulation

Exeminetion.

8, Age limita ehould be raised from 13 yeers 8 Asaspésd and o plameanted
manthe —16 yeaze to 15—17 years. -

4. The Dufferin sbould oconcestrste on vocs. Aeccepied. A eovimd curvignlem hes ac.
tienal treiving and omly such aocademio sub- ,ooedingly been drewn up.
jects ehould be taught aa have a direct besr-
ing on the Mercbant Navy Profession.

8. Period of training should be reduced froms Accepted and impl sod
three years to two.

4. Namber of boys for training in the Ereoutive Acospbed.
brancd ahould be raised from 25 to 80 afeer
the axisting enginaenng boys have gono out
of the Bufferin

1. For eaginecring trainMg boya between the Acocepied.
ages of lSand 19 years and po-.-mu t.be
Int Qualificati h

be socepted in fudure.
8. 80 -mhbayauhonldbemmdmﬁrond Accepted. The first batch of boys undes

maripe enginesring workshops in cubts  this scheme will join the workshops im
and Bombay for three yesrs in the firsh ins- June this year.

tonoe
9. While the boys are in workehope their preoti- Accepted. A rioul is being
ce] training shounld follow & cowmm ourri- drawn up. For th 1 tructi

outum end should be tshoroughly euperviasd in the evenings arrangements have been
by qualified tochnies) ofcere. They should made with the Victoria Jubilee Insti
also be given theoretiaal instruction in tbe  tute in Bombay and Bengal Engineering,

avenings st appropriete wstitutions. College at Bil in Calcutta. Afier
b blished in loutta, it will
fmpart th !  instructi in the
evenings and te with the
Bibpors College will come to an end

1. Gave full details about the requi te.of A _"inph@hbyﬂmumﬂ
a Marine i i Finanoe

1. ded the appaintment of a8 Di Aooepted. The Direotor of Marine Engi-

of Marine Engi ing g to imp ing Training College has already been
supervise ta for the tioal sed
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Hovuses 3Uni2 YOR RBFUGRES FROM PARISTAX

¢1535. Srijut Kuladhar Chalds: (s) Will the Honoursble Minister of Reiie
sod Rehabilitation be pleased to atate ihe number of houses built in the
Province of Delhi, ¥ast Punjab, Bengsl and other parks of the Indian Union
for displaced persons?

(b) Is the number of houses suffisient for those displaced persons from
Pakisten and if not, what steps are Government going to tske to sccommodate
them permenently?

The Homourable Shyi Mohan Lal Salowepa: (a) A staternent is laid on the
teble of the House. )

(b) 1t is hoped that the existing houses, the houses already construsted,
those under comstruction and proposed to be constructed by Govermment aud
allottees of plots, tagether with the houses vacated by Muslim evacuees will
meet the requiremerts of displsced persone from Palkistan.

STATEMEMT

SAouAng nomber of Houses built or likely to be builk for Diaplaced Pereone.
.Prowices.
Aseam. Nil.
United Pro- 5,000 i,ouses are Likely to bé completed by theend of the ourrent finencial
vinoga year. This ie @ Part of the achame of constructing 35,000 houses in all.
’ Thie plan will provido housing eoscommmodetion for 2 lekbs displeced Ppersons,
Bibar. 51 houses have been built. 297 houscs are more to be buils.
Orisa, Ni. .
West Bengel, Nil,
Madree. Nil
Bombsy. It bas besn decided to built 8 towaship for displaced Derscns at the -ite of

the existing Kalyan Camp. All Preliminary details regerding @quisition of
lamds, preparstion of master planend layouts eic., have beew taken in
band, The township will provide bousiag deijon to about ode
lakh of displsced peracas.

Qovernment has decided to levelop calonies of tefygees st the existing Chems
bur and Mulund Camps by easonditioaing the bareacks m(ofcmly tenements
end constructiag new hoases. Tbese colonies will 22,000
dieplaced pereons.

It is proposed to build e refugee colony st Dapodi cear Poons. The coloay
will Provide ascommodation to 6,000 to 7,000 refugees.

1t i3 ppoposed to oconvert the existing Bouth Deslali and Jewahar Camps into
8 townahip for dieplaced Pereone with & view to amommodate about 80,000

displaced perons.
A ebeme to conatruct & mode) village as Wadaj nes: Alznsdebted to houss

6.000 Her'jon rafugees is slao nnder eonsideration.

C. P. and Berar. Nil

Eest Punjab. 4,080 bonwe have besn built, 3,000 houses sites out of 8,600 closs to eXisting
towns have already boen s0ld to displaced rcﬁonn Furchar wopoells to
26t up new townsof 40,000 each neer Faridabad, Bahs h and 8.
e0d e refugee townabip of 1,50,000 at the site of new Cspxtnl of East Pwuub
aro under ooasideration 16 smaller colonies suitable for lower middie end
labotr ctesses in the neighbourhood of impaortant commercial and industrie)
centres arey7>poead to be builk.

Delhi, 3,000 houses bave already been oonadructed and 1,000 more housesase being
built for sllotmant to dieplaced persons. Apart from these 5,500 plots ase
weing allobted to those who sen conmirum their own hoitses.

Inforaaijon ig being ooQectad.

Mhdmbnﬂ No houees built &« yet. Bahamo formulated for 2 tewaships near Indore ead

Gwaljor, I nesr Gwalior for 6,000 houses.

Seuraahira. 10,000 new houses are propased %o be ceastructad .

Rejkot Coustrustion eirasdy cartsd af Relkot.

Jaipur. No homes have boea built a8 yet. 2,000 puooa houams ere béing buitt. Two
T8W townshiP8 to ecocmmodate 30,000 persons each ere proposed to be
built ot Bmganee, and Sawei Madhwpar,

Bikanser. No housee have been built 20 far.

Moteye. 300 housee bave bogn built. 1t is proposed to confuedt 850 bowses |
B and 480 in . '

VindhyePrad. Nil.

eth Rewe.

Barods. Eutha blocks containing about 400 rooms with G. C. I. sheste and tiles

roofing have been constructed in Haari and near Ouirem lines esmps in the
Barods city 100 rooms st Navsari and saual mumbed aé Rillimasia and &0
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Jodhpuar, Nii.

Jaieatmer. Nil.

Bilaspur. Nil.

Kutch. il

Udmpur 120 houses have been buiit, 300 houses are under construction.
Hiwmachal Pre . Nii.

deeh, Bimle.

Patisla and East Nil.
Punjsh Stetes
Union.

Srijut Euladhar Chaliha: What is the number of houses built in Wesd
Bengal?

'nlxe Honourable Shﬂ Mobhan Ll Saksena: The number for West Bsngnl
% ni

Shri Aren Chandra Guha: Has any house been built in Bengal or Assam
for East Bengal refugees?

Mr. Speaker: He has said it is nil.

Shri Deshbandhu @Gupta: What is the number of houses that have beenm
built and completed in Delhi Province?

The Homourable Shri Mohan Lal Saksena: It is 8,000.

Shri Deshbandhe Gapta: Do I understand from the - Honourable Minister
$hat all these houses have been completed, or ave they under construction?

The Honourable Shri Mobhan I.al Sakeens: They have been completed and
others are under comstruction. )

8rijut Knlaghar Ohaliba: May I ask why no house has been built in Bengal
for rehabilitating the refugees who have come from East Bengal?

The Honourable Shri Moltan Lal Saksena: Doecause th> schemes far
building houses bad not been received earlier now they have been received
and approved and loans have been sanctioned to the extent of Rs. 5 crores.

Sardar Bhopinder Singh Man: Is it a fact that only those people got the
bouses which -#er: constructed who oould give tha highest bid and bad the
reaidy cash money witb them?

The Honourable Shri Mohan Il Saldena: Where, in Delhi?

Sardas Bhopinder Singh Man: All over East Punjab.

The Honourable Shri Mofiap Lal Saksans: In regard to East Punjab it is
not the highest bid. It is the highest bid in regard to the first instalment.
For instance, if the price was Rs. 10,000 whoever paid the first instalmen¥
was allotted the house.

Sardar Bhopinder Singh Man: Is it a fact that the firet instalment wee in
slmost every case Rs. 10,0007

The Honourable Shri Mohan Lal Salmena: I would require notice.

Shri Arun Chandra Guha: In view of tbe fact that the Honourable Minister,
on a previous occasion, gave Hgures of East Bengal refugees .who have gone
%0 Assam, Bihar and other Provinces, has the Government any secheme to
Sabe up witb those Governmenis the question of arranging housing for thoee
refugees?

The Hoanourahle Shri Moban L&l Ssksads: In fect in Bihar same honpes
have already been built and others are proposed %o be built. In regard to
Assaum we have not yet received any schemes but I bope they will be coming
shortly.

Sty Bam Chandea Upadhysya: What is the reason for not building &
Bingle house in the Mataya Union?
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The Honourabls Shri Mohgn Lal Sabeena: Because many of the hoowes
left by the evacuees were available for lodging the displaced persoqs.

Srijut Kuladhar Chaliha: What is the number of houses going to be build
under the scheme in Bengal?

The Honourable Shri Mohan Lal Saksepa: I could not give-you the number.

Shri Aron Chanora Guha: Have the Government any scheme for Agsam
and the adjacent States of Tripura, Coech-Behar and Mayurbhanj?

The Homourable Shri Mohan Lal Saksena: I have already informed the
House that so f{ar as Assam is concerned, we have not received any schemes—

I hope they will be coming shortly.

Sardar Bhopinder Singh Man: Has the Government any proposal with i¥
%0 provide housing #or those poor people who could not bid at the auction?
' The Homourable Shri Mohan Lal Saksena: Yes, Sir.

Shri G. §. Guoha: Has any scheme been received from the Tripura State
regarding refugees who have gone from Eastern Pakistan to that Btate?

The Honourable Shri Mohan 1.al Saksena: So far no scheme has beed
received.

APPEALS PENDING BEFORE Privy CoUNcom.

*1526, Shri B. K. Sidhva: (a) Will the Honourable Minister of Law be
Pleased to state the total number of civil and criminai cases pending before
the Privy Council as on 15th August, 19477

(b).How many have been disposed of since that date and bow many are
still pending disposal?

{c) Have any new civil or criminal appeals been filed in the Privy Council
after 15th August, 1947 and if so, how many?

Tie Honourable Dr. B. B. Ambedkar: (a) The total number of civl and
criminal appeals pending before the Privy Council on the 15th August, 1947 was
153.

(b) Sizty-seven appesls have been disposed of since that date. The number
of appeals awaiting disposal is 149.

(c) Yes;: 52appeals were fited before the Privy Council after the 15th Angust,

Shri R. K. Sidhva: May I know whether it is the intention of the Privy

Council to send two Lords from London to India to dispose of all these cases?

.+ The Honourable Dr. B. BR. Ambedkar: T have no such communication of the
insentions of the Privy Council.

8hri R K. Sidhva: Is it a fact that the Registrar of the Privy Council has
eommiesioned an Indian advecate, under instructions from the Lord Chaneellor,
Yo explore the possibility of disposing of these cases?

The Horourshle Dr. B, R. Ambediar: I have no such knowledge.
8hri B, K. 8idhve: Will the Honoursble Minister make inquiries about this
matter?

The Hhmourabls Dr. B. R. Ambedkar: I think it is quite unnecessary to
make ap &RQuiry. '
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“#hri R, K. 8idhva: Are there any Privy Councillors in India today?
The Honourable Dr. B. R. Ambedimar: I believe there are one or two.

8bri B. K. Sidhva: How many will form a Bench if the cases are to be dis-
posed of?

Mr. Speaker: The honoursble member is going int» details.

Shri M. Ananthasayanam Apyangar: Mav T know whether these 52 new ap-
peals thet were filed after 15th August 1947 were filed before or after an Act
wae pusserd here?

The Eonourable Dr. B. R. Ambedkar: They must have been filed before the
Act wes passed.

Shri M. Ananthassyanam Ayyapgar: Because thex were filed only a shorf
time before the Act wus paseed, are any attempts made to get them trausfer
red to the Federal Court?

The Bonourable Dr, B. R. Ambedkar: T do not thirk it is possible to ged
them trunsferred.

Pandit Thakur Das Bbargava: With reference to part (c) of the answer,
Tnay I know how many of them were criminal appeals?

The Honourable Dr. B. B. Ambedkar: T am afraid 1 have no information.
If my honcurable friend is particular shout it he will have to give notice.

Shrimati @. Durgabaj: May I know whether there is any classification made
fn rogard to pending appeals? That is. appeals which are quite ready far
digposal and those which are just admitted.

The HonOuralle Dr. B. R. Ambedkar: I am afraid I have no informstion,

Shrl M. Anhanthassyanam Ayyangar: May ] know frum the Honourable
Minister how long, in the ordirary course. these appeale will take to be dis-
Posed of by the Privy Council?

The Hodoorable Dr. B. R. Ambedkar: I't is quite impossible for me to eay.
It depends on each appeal. Some appeals may teke a very short time, scme,
88 my honoursble friend knows. have taken years together.

Pandit Mukut Bihasi Lal Bhargava: Is there any Civdl Courb in India af
present from which appeal lies exclusively to the Privy Couneil?

The HonCurable Dr. B. R. Ambedkar: I do not think there is axy.

Pandit Mukut Bihari Lal Bhargava: Is not the Judicial Commissioner's
Court Ajmer, ona auoh?

The Honourable Dr. B. B. Ambedkar: Yes.

Pandit Mukut Bihari L,a1 Bhargava: Is the Government prepared to end
+his anomaly?

The Honourahls Dr. B. R. Ambedmar: I think this anomaly will be ended
very saon.

_ Shrimatl @. Darpabai: May I know whether Government iz taking any
stéps to invest the Federal Court with criminal jutiediction also?

Tde Hunourzhle Dr. B. R. Ambedkar: That is a metéer which will be can-
sidered in another place.
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Shri Mahavir Tyagi: May I know what time will the Government teke 0
- withdraw the vesting of final juriediction in the Privy Counoil of a foreign
Country? i
The Honourable Dr. B. R. Ambedkas: That depends upon the decigions in
another ,place.

Sbri R. K. Sidhva: Mav I know whether Mr. V. R Bengali an Indisp
Solicitor practising in London, has been entrusted by the Privy Courncil te die-
pose of these oases?

The Honourable Dr. B. B. Ambedkar: I have no information on the poin
at all .

IND1A’s REPRESENTATION ON INTERNATIONAL. COURT

#1527, Shari R. K. Sidhva: Will the Honourable Minister of Law be pleased
to state whether there is any case on bebalf of Indis pending before the Inter-
national Court and whether any one represents India in that court?

The Honourable Dr. B. R. AmbedEar: No case on behalf of Indis is pend-
ing before the Interpetional Court of Justice. There is no Indian in the Courb
por is Indis represented therein by any non-Indian. A Judge of the Court
does not represent the countrv to which he belongs.

REsvLT OF P03TaL aAND Ramwway EMPLOYERS STRIER BaLtor

*1528. Shri R. K. Sighva: (3) Will the Honourable Miniater of Labour
be pleased te state the result of the strike ballots taken by the Postal and
Railway employees in January, 19497

- (b) What srrangemente are made by the respective Unions to see that
free and independent ballot & taken?

(c) Do Goverament take any steps to verify that ballot is beld in secred
and without any force or pressure?

s (d) Have @overnment received any repregentation anonymous or otberwise
from some union employees that during the vecent ballot free voting was not
pem-ittea?

(e) If so, what action have Government taken in this connection?
The Honourable 8bri Jagiivan Bam: (a) I lay on the table a etatemend
giving such information about the strike ballote by the Postal and Rsilwzg:

eruployecs as is available. Government eannot, of course, vouch for
accuracy of the figures in this statement.

(b) Government have no information.
(¢) No. Government are not coocerned with ballot arrangements.

(d) Two representations have been received-—one from the E. I. Railway
and the other from the O.T. Railway unioas.

€3
* (e) No action has been taken since fhe Railway Administrations are not
aspociated with any form of voting nor are they expected $o provide facilities
for free voling,
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8hri R, K. Sidhva: The Honourable Minister stated in reply to (o) that
Government are not interested. When Governinent are interested in the
senee that these ballots are taken against Government industrial concerns,
may I know whether they intend to verify if these votings were correct ur not?

The Honourable Shri Jagiivan Ram: No, Sir.

Shri B. K. 8idhva: May I know the ressons?

The. Honourable Shri Jagiivan Bam: No useful purpose is going to be
served by that.

8hri R. X, Sifthva: But will Government be satisfied that these haltots
were genuine? :

Mr. S8peaker: It is an argument,

Shri R. K. 8idhva: I want to know why, when the ballot is taken against
the Government itself; Government do not propose te take any action to see
whether the ballot was o free voting?

The Honouzable 8bri Jagjivan Ram: Sir, May I explain? Whether the
result of the ballot is in favour of & strike or against a strike is the real point,
and if tbe ballot ix in favour of strike Government will be prepared to face the
strike or meet the situation in any possible way. So. it is not necessary to
bother ubout the baliot. .

8hri R, K, 8idhva: Sir. it is not question of facing or not facing the result
of the ballot. Whbat 1 wanted to know is this, Sir, whether the Government
will take at that stage apy sieps to see that there is free voting.

Mr. Spedkar: At present, it is all problematical. Next question.

Ivp1a¥ Tea MarksT ExPaNsioN Boarp

*1529. Shri H. V. XKamath: Will e Honourabie Minister of Commerca be
pleased to state:

(8) when Government propose to $erminate the contracts of the Eurcpean
QEcets of the Indian Tea Market Expaunsion Board; and

(b) why the Secretariat of the board is atteched to the Bengsl (Chamber
of Commerce?

The Hononrsble 8hri K. U. Neogy: (a) I would invite the attention of the
honourable member to what I stated in this behalf during the debate »n the
Bill for the setting up of a Centrs] Tea Board. The question is being exa-
mined in the light of those considerations.

(b) under the statute governing its conmstitution, the Indiaz Tea Markes
Expansi-m osud is free to make such arrangements for handling its secreta-
rial work as it considers appropriate, and this arrangement “presumably was
considered by it to be most suitable.

TELEPHONIC CONNECTiON BETWEEN DgLHI AND Khmnu

*1530. Shri Brajeshwar Praead: (a) Will the Honourable the Prime Minis-
ber be pleased to state whether there is any telephonic connection between
Delbi and Katmandu?

(b) Is there any proposal to establish such communication?

Dr. B. V. Eesar (Deputy Minister of External Affaire): (a8) There is no
$elephonic connection between Delhi and Kathmandu.

(b) No. :

8hri Brajeshwar Pragad: Is there any proposal to have any telephonic
connectiog between Delhi and Kathmandu?

Dr. B. V. Keakar: Not for the moment.
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8ou. CoNsgrvaTION EXPRDITION TO NEPAL
*1531. Shri Brajeehwar Prasad: (a) Will the Honourable Miniater of Works,
Mines and Power be pleased to state whether any soil conservation expedition,
organized by the Central Waterpower, Irrigation and Navigation Commussion,
Government of India, went te Nepal in the year 1948 to study the land utiliza-
tion methods in the Kosi catchment area in connection with the proposed dam
across the Kosi at Barababshetra? '
(b) Who were the members of the above-mentioned expedition ¥
(c) How much cost hsd the Government of 1India to inour over this.
expedition?
(d) Has any report been submitted by it?
(e) Do Government propose to place a copy of the report on the {shle of
the House?
The Homourable Shri N. V. Gedgil: (a) Yes. .
(b) (i) Shri J. Banerji, I.F.S., Project Officer, Soil Conzervation and Afiore-
station.
(i) Shri Gajai Singh, Swvezor.
(iif) Shri S. K. Choudhri, Meteorologist.
(iv) Shri M. L. Banerji, Botanist.
(v) Stiri C. L. Puri, Medieal Officer.
(vi) Shri K. C. Vora, Supervisor.
(¢) Re. 19.210. '
(d) Yes.
(e) Since the report relates to a foreign State it cannot be made publie-
wiikout the consent of that State.

L/BGISLATION TO $10P APPEALS To PRIVY CouUncal.

*1583. Shri Brajeshwar Prasad: (a) Wiil the Honourable Minister of Law
be pleased to state whether the attention of Government has beez drawn to
the news dated Ottawa, January, 28, published in the Statssman, dated 30th
Janusry, 1949 that a Bill bas been introduced, by Mr. Stuart Garscei, Canadian
Minister of Justice, in the Canadian Parliament to abolish preferring of appeals.
to the Privy Council in London ?

{b) Is similar legislation also contemplated by the Government of India ?

(¢) If the anmswer to part (b) above be in the affirmative, when is such
legislation likely to be brought begore the Constituent Assembly (Legislative)?
!‘lze BEmourable Dr. B. R. Ambedlar: (a) The Government have seen the.
report. : '

(b) and (e). The Government have no intention of bringing forward simiiar
Yegislation before the Constituent Assembly (Legislative), but the honourable
member is doubtiess aware of the provision suggested in para. (3) of Article
388 of the Draft (‘opstitution which will be considered in due course by this
Agsembly in its constitution-making capacity.

CrosrNG or PakisTAN BuR¥Ma BORDER

$*1538, Prof. N, @. Ranga: Will the Honourable the Prime Miniter be
pleased to state: - :

.. (8) whether Government are aware that the Government of Pakistan have
2loeed the Pakisten-Purma border and if so, the rossons therefor; )

}Amhﬁhqmignlﬁdmmhbh,thsqmﬁmbﬁngabmk
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(b) whether Government have considered the need for closing the Indo-
Burma border;

(c) whether Government are in constant touch with the border tribal peo-
ples; and

(d) wheﬁber their relations wrtb these peoples are quite satisfactory?

Dr. B. V. Eealsar (Deputy Minister of External Affairs): (a) Yes, the
frqutier is ¢aid to have been closed in order to stop Communist mBltration
intc East Pakistan.

‘(b) No, because there have been no developmente necessitating the consi-
.dergtion of this question.

©) Yes.

(d) Yes.

CONSTBUCTION 0F QUARTERS ¥OR GOVERNMENT SERVANTS _

*1534. Shri H. V. Eamath: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state whether it is the policy of Government
to construct clerks’ quarters away from the Secretariat in such places as Timar-
pur, Factory and Lodi Roads?

(b) What is the difficulty in constructing new houses in the vacant space
nearabout Rouse Avenue, Hardinge Avenue and Talkatora road?

(c) Are Governmend aware tha poar-paid subordinates should be given
-quarters ay nesr to the offices as possible considering their economic condition,
acd the conveyance problem in Delhi?

(d) What hes happened to the proposal to construct multi-storyed buildinge
‘in New Delhi for Government servants?

(e) When will the work be taken up and how long will it take to complete
-it2 ‘

The Honourable 8hri N. V. Gadgil: (a) For want of suitable open land
near the Secretsriat. clerks’ quarters huve necessarily to be constructed in
~those places, where land is available.

(b) There are no vacant spaces in Rouse Avenue, Hardinge Avenve or
‘Talkatora Road, which are either allotted for some purpose or occupied alresdy
‘by temporary hutments.

(c) Yes.

(d) aud (e). Two storeyed flats for officers and two-storeyed quarters for
clerks and peons are already under comstruction. The attention of the hon-
-ourable mewber, is in this connection. invite® to the statement placed on the
table of the House in answer to part (b) of starred quesmon No. 112 answered
-on the 3rd February 1949.

Shri R. K. Sidhva: May I know whether any transport facilities are given
-to these clerks while attending duty in view of the distance of the residence?

The Honourable Shri N. V. @adgll: If the honourable member means some
«cycte allowance or merely provision of bus allowance.........

Shri R. X. Sidhva: I mean the provision of a bus allowance.

The Hovourable Shri N, V. @adgil: T would require notice for thnt question.

Shri R. K. Sidhva: Is there any cycle a]lownnce or conveyanue allowance
-giver for these clerks who come to office?

The Honourable Shai W. V. @edgil: As I said. Sir, I cannot answer this
“.question off-hand, but generally speeking when the clerk or the emmloyee
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hns to live at a distance of more thau 5 miles from the place where he has to
work: some sort of allowsnce is granted.

~ Mr. X T. M Abmed Thrabimr I3 it not a fact, Sir, that when subordinate
officinls are transferred to Delhi, thev fiud it absohttelv jmpoasible to £nd
anv ameommadation and it takes more than twe vears for tha Govemment to
i sovidee themy nith nny kind of seconsmodation ? =

The Honourable Shri N. V. Gadgil: Government is «uitescenscioua of that,

Shri R. K. Sidhva: May I lmow whether Government have rccently stop-
yed e allowanees of s wife beeause the husband is alse  oroployed in the
Sermvice?  Ts it correet. Sir? ’

The Honourable Shri N. V. Gadgil: I require notice for that queation.

INDIAN MILITARY MwSION 18 BERLWY

*1635, Shri E. V. Ksmath: Will the Honourable the Prime Minister be
pieased to state for how long Government propose to continue the Indian
Military Mission in Berlin?

Dr. B. V. Keskar {Deputy Minister of External Affairs): The Indian Mili.
tary Mission will continue to look after Indian infereats in Germany as long as
Military occupation lasts during which period normal diplomatic relations are
mot possible.

Shri H, V. Eamath: Is it not a fact, Sir, that the Indian Military Mission
in Berlin was originally appointed more or less as a lisison between the Allied
Military Governments and the Indian Prisoners-of-War?

Dr. B. V. Kegkar: Yea, Sir.

Shrl H. V. Kamath: Are there any Indian Pnsonem-of War left in Berlin
tidey, Sir? .

Dr. B. V. Kegkar: I do not think so.

Sbri H. V. Kamath: Does this Indian ‘Military Mission, Sir. have direcs
access to all the four zones of Germagy?

Dr. B. V. Esakar: Owr Militarv Mission -is in contact with all the four
vanes, that means, the powers that control the four zones.

8hri H V. Kamath: During the Jast fow months, 8ir, of the cold war
between ‘the Eust and the West over Berlin, did the Indian Mili Migsion
have access to the Busgmn zone as well directly, and not through the British
zome?

Dr. B. V. KEealar: T have no informaation in regard to that.

Shel H. V. Kamath: Could the information be supplied by the Homourablé
the Prime Minister?

Mr. Speakee: There is no information on the point he says.

8hrji Mahsvir Waﬁ What are our intereats in Germany whnch the Mis-
sion is looking after?

Dr. B. V. Kegkar: The interests are various. First of all, it is the duty
of the Mission to safeguard the interests of Tndian nationals. and at the begin.
ning the Mission’s main. work evas o try to liberate the Indian Prisonern-of-
war and other Indians who were held as prisoners during wardtime and there
are various commercial, interests involved. India had a fairly good trade

twith Cierrany before the war

\"\' Shrl E. V. Eamath: What is the number of Tndians among the  Civil
“yopulation in Germany?, .
Dr. B. V. Keakme: T would reguire notice.
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Dr. P, 5. Desimukh: What is the strength of thin Military Mission in
Crermany?  1How many people are engaged in it?

Dr. B. V. Keskar: 7 am sorry. T hm(- nos got, the exact figure before me.
1f the honourable member means by ‘“‘strength” the number of persons em-
;)Ioved in the office of the Miission, I would find out, if the honowrable mem-

der it interasted.

« Shr¥f. V, Kamsth: Tlll the break-up of the Four-Power Commaadatura
in Berlin, &id the Indian Military Miesion have cordial relations with all the
four zones?

‘Dr. B. V. Be@ier: Yeg, Sir.

8hri Raj Bahadur: What is the expenditure incurred by this Indian Militagy
Mission ?

Dr. B. V. Keskar: T would require rotice. T think it is given in the
other statement which I have laid on the table of the House.

COMMISSIONER (JEXBRAL FOR COMMEROIAL AND ECONOMIC APFAIRS IN EVROPE |

*1686. Shyi H. V. Kamath: Will the Honourable Minister of Commerce be
pleased to state the emoluments. functions and powers of the Commissioner
Genersl for Commercial and Economic Affairs in Burope?

The Hounourable Shri K..O. Weogy: The emolumente of the Commissioner
General for Commercial and Eceusmic affairs, which have been fized on ths
bagia of those admissible -t) a8 Cluee I Ambassador, are as follows:

(a) Puy. i = Re. 3,50)/- p.m.
(b) Free furnished accgmmodation. . _
(c} Free herting of rezidence in winter. He also receives a representa-

tion allowance of Re. 3,500/- p.m.
2. His functions and -powers are: ;
(a) Participation in trade negotiations on behalf of the Goveriment of India.
(b} Direction, inspectiou and co-ordination ef the work of Commercial

Establishments of Indian Missions and preparation of annua)l and petiodical
teports on commercial, tréde and economic activities.

(c) Organising Trnde representatives’ offices in territories where such offices
have not vet been set up and training officers sclected to man these pokts.

{d) Serutiny of annual reports submitted by Commereial Officiers.

(¢} Reparation work.

(5 Such other matters relating to {rade. vorntuerce and industry as might
be entrusted ta him by .the Government of India.

3. Whereas, the Head of the Mission remaing in admmlstraﬁwe charge of
w1l cetnmercisl Officers under him, the Commissioner General exercises gm:
oral powers of directon and superintendence over such officers with 1espect to
matters Pertaining to commerce and trate.  The Commissianer General's
sphere of activities extends to the whole of Europe excluding the United King-
dow and Tlire.

Shrt Mahavir Tyag: Are there an¥ Commissiaver Geveral: for Commercial
&nd Economic Affairs in India?

The Honourabje Shri K. C. Neogy: Not that I know of.

Sbri Mabavir Tyagi: MMay I know how many such commissioners have we
sent to foreign countries?

The Honoumble Shri K, ©. Weogy: This is the only - appointment of ¥
kind.
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y thri Mahavir Tyagi: How many foreign Commissiohers Have we sent out-
xine! . .

The Honourable Shri K. C. Keogy: There is ouly one.

Shri B. Das: Hus muy interim report leen receired from the Commissioner
t.eneral, aud will it be uvauiluble to this House? :

The Honowrable Stri K. C. Neogy: Reports :tc now and agein being re-
cvived by the 3mistry of Commerce, hiut 1 do not know whether they will be
ot such general interest as to deserre to be placed on the table of the House.
] am prepared- to allow iny honouruble friend an opportunity of looking into
any reports, in which he muy be interested. )

8ari K, Hanumanthalya: Is this o temporary efficc or a peimanént one?

The Honourable Shri K. €. Neogy: Lt is'an entirely temporary arrangement.

Shri M, Tirumala BRao: Does the Purchasing Mission stationed in I.ondon
work uuder thia gentlemwvo or \mdj‘ the High Commissioner?

" The Houourable Shri K. C. Neogy: No; it has nothing to do aith the
“ Commissioner Geueral.

Shri S. V. Erishnamoomhy BR80: What is the number of officers whose
werk this officer co-ordinates in Europe?

The Honourable Shri K. C. Neogy: I «m afraid I am nof in a peeition $
give the number straightaway. But, 1 can give my honourable friend the
names of the ceuntrics’ where the® is mo trade representative on behalf of the
Government of Iodia, and the affairs of which countries will be duectly looked
after by tbie officer: Soviet Russia, Greece, Norway, Sweden, Denmark,
Holland, S8pain, Ituly and Belgium. In other countries on the Continent
we Liave our representatives.

shri RB. K. Sidhva: The Honourable Minister stated that (e report will be
awilsble to Mr. B. Das if he so desires. May I know whether it would be avail-

+ able tc hiw sloge or to any Jonourable member who wants?

The Honourable 8hri K, C. Neogy: To any member thut ia interested.

Shri M. Tirumala Bao: Which is tie headquarters of this ‘officer?

The Honowrable Shri K. C. Neogy: At present, Paris.

Pandit Mukat Bibari I,al Bhargava: Is there any planned coordination or
work between thic Commissaioner and the various delegations that are sent frem
India from time to time?

The Honourahls Shri K. C. Neogy: Yes, with the delegations that go to

those countries with which e is concerned.

PREVENTION OF DETESIURATION or RIVER BRD ON ACCUUNT OF THE TRRIGALTON
Pran oF Damopar VaLiLgy Poosscr

“1687, Shri Basanta Kumar Dea: Will the Horourahle Micister of Works,
Mines and Puwer te plessed to state:

(a) whether the pléu of work regurding tbe five main purposes of the
Damedar Valley Projects has been finally decided upon or admits of modifica-
tions in course of pregress of the work;

(b) whether t}e sttention of Governnent has been diawn to the criticism
that the pla: of inigation by utilising the river water would be a serious detri-
ment to the netutu] scouring of the lower portion of the river and thut reccurae
to other methnds -} irrigation such as tube.well irrigation would avert the
atove contingency aud uave a few croros of rupe 6 by the avoidanca of many
coastructions; '
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{c) whether uny steps have been taken to safeguard tife deteridration of the
river bed as indicated in the above criticism and due consideration hes been given
to fbe factors stated above; and

(d) i the answer to part (¢) above be in the negative, whether (iovernment
propose te have the position examined?” |

The Honourable S8hrl N. V. @Gadgil: (a) The geveral plan of the project has
been adopted. It, however, admits of adjustments and modifications as may
be found necessary. i

(b) Yes.

¢) No deteriorstion.of the river is expected but adequate safegunrds will
be devised if necessary.

(d) Does not arige.

Bhri Basanta Xumar Dea: Is the D.V. C. the final authorltv m this matter
or has any power been reserved to the (Government?

The Bonoursble Shri N, V. Gadgll: "8 D.V.C. is an autonomous body ex-
cept in the matter of policy in which the Government has reserved a sphere
for itselt.

Dr. Mono Mohan Das: What are the safeguards proposed to be adopted to
prevent the #illiug up of the river bed?

The Honourablo Shrl W. V. @adgl: So far as this aspect is concerned, it is
believed that no suck thing will heppen. For the present, a considercble part
of the river bed ia dry. When the schemd is complefed, there will be a peren-
nial flow and instead of the river getting sxlted as suggested, it will definitely
improve.

Dr. Mono Mohan Des: The Daniodar River carries a large quantity of sand.
~ Wheto will thgt rand come to rest?

The Honoursble Shri N. V. Gadgil: 8¢ far u:s that aspect is concerned ex-
perts have devised means end those mesns will be put into execution:

Inprans marcoNED 16 TonNgoo DrsTRICT, Bunsta
*1535, 8bti R. K, 8idhva: (a) Will the Honourable the Prime Minister be
pleased tu stute whether it is a fact that on or about the second week of Mareh,
1949, 580 Indiane were maroened in Tounguo District, Central ~Burma?
(b) Ii so, what is their. condition and what arrangements have bren made
for their sai> evacuation frem the danger zone?

5 ."

{c) What is the total number affected and ave there sy more Indians in

the fighting area : Burma?

(d) What is the Indian population in Rangoon?

Dr. B, V. Kesksr (Deputy Minister of External Affairs): (a) Touvugoo is
reportad to have fallen to Kareus and Communists soon after the commencement
of the presen{ insurrection in Buima. The Indivn population of about 5010 in
Toungoo consists mainly of peririne. who have settled down there mo:z or less
permanentl_v .

~ (b) No demand for evacuation was mmle to our Embassy in Rangoen by

se Indians. As there is serious trouble in most of the areas outside Ran-
oo, there is little possibility of evacuating people irom Toungoo or els»whera
o8 the journey is liksfy to be extremelv bazardous. The rnilways are nnt work-
ing and the roads are infested by dacoits. . ‘

(o) Accurate figures are not available. Over a lakh of Indians are believed
%o be living its arcas where the insurrection has spread.

(d) The Indiin vepulation in Rangoom ix ostimated to be about twa lakhs.

»
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Bhri B. E. Bidhva: The Honourable Minister atated that no information
Jus bueen weceived from these ludisas for evacuation. May j know whether
it is & fac.t that mccntlf' oue contrsctor of the Burpa Government, Mr. Pauna
Lal ssw his way to Coleutda and stated that these people had been marooned
in Toungoo and wapted arrungements for “evacuation? Has tho sthention of
the Gavernnmient been drawm to this?

Dr. B. V. Keskar: Yes, the attention of the Governinent of India has been
drawn to the stateruent of the contractor about whom my honourable friend
has mentioned. But, the Embassy in Rangoon haa received up till now no
request for help from the Indians in Toungbo.

8hri R. K. Sidhva: Whbat is the distance between Toungoo and Ravgoon?
What coloniunigcations wre theré, railways or buses?

Dr. B. V. Eegkar: 1 am not aware-of the present state of communicationa
in sny. part: of Burmw. 1 think the: ‘communications in all areas outside
Ruilgoon ase at present completely at e standstill,

8bri B. K. Bidhva: The Honourable Minister stated that the Emhassy bas
oot reccived any communicstion from Toungeo. Is it mot duc to the break-
down of the communications? May 1 know whether this is a fact? What is
the reason?

Mr. SBpeaker: 1t is o matter of inference both for the honourable member
and the Minister.

8hri R. K, 8{dhva: May 1 kuow whetber the Honourable Minister js eahs- -
f.ed that the communicutions are there and these Indiens do not, desire to
vome out?

Mr. Bpesker: It is a fnatter of opinion.

Shri BR. K. Bidhva: May I kpow whether some undesirables from Burma
have infiltrated into the Manipur State and Luehai Hills in India and what
steps the Government have taken i this direction?

Dr. B. V. ReaRar: As far 28 the Government is aware, no undeeirableq have
becn infiltrating, Sivay persons, very few in number have come over to
Mauipur. - the Government is. keeping a strict watch oo all persona who
enter the frontier of Indis.

8hri R. K. Bidhva; Has not the Asawm Government informed the Govemn-
mnent of Indix that such iufilation is teking place in the L,uahai Hilla from
Burma.? 5 .

Dr. B. V. Kealmar: [just stuted éhiat stiay pefsons from Burma have come
over.  liut infiltratics. if my bonourab}@ friend means on a large scale, it has
not taken place, and it is not taking pdice.

Srijut Kuladhar @hsliha: Ig it o fact that two persons were srrested on the
Stilwel Rouql lesding to Margherita?

Dr. B. V. Keskar: Yeos.

Shri M. Turumala Rao: Max wo know the latest position in Rangoon wish
regavd to the revoll that is going on? :

Mr. Speaker: 1t does not arise.

Bhri M. Tirumala Rso: It is » matter of pubiic interest, 8ir. Part (d) of

the questiont ix. what in the Inditn population in Rapgoou. With regard {o
this, it arises, ’ 2

Mr. SpeaRe?® It does not arise.

DPr. Mono MOhan Das: May [ know what is the total number of Indians
who havc left the shores of Burma and come to Tudin after the mutiny broke
out?

[
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Dr. B. V. Eesliar: About 4,100 indisus have come bsck to Iudie up &l

now.
Dr, Mopo Moban Das: Have: they been rehaliilitated?

Dr. B. V. Keskar: Every cff:rt is made to help them; there is no question
of rehabilitation.

Shri Arun Obandra Guha: In view ol the situution thut is developing in
Burma, will the Govermnens tuke sufficieut steps so that there may not be
a repetition of 1942, treking of millions of ludians by the overland route?

Dr. B. V. Kegkar: (iovernnieut is awure of the situation and every step is
being taken so that a mass exodus end infiltration may not teke place.

Mr. K T. M. Abmed DIwabkim: May I kuow whether any adequate ateps

have been taken for the protection of the lives and property of the Indisns
stranded i Burma iu the Hghting area?

Dr. B. V, Kaglmr: My honourable friend is uwure that it is ¢xtremely diffi-
cult for the Embassy in Rangoon to take steps to defend the lives of Indians
in various parts of Purms, when the Bumese Government is Sghting. TBere
are many areas which ure completely cut offi about which not only we, but
the Burmese Government iteelf has no definite information.

Fusy ResEaBcor INSTITUTE

+1639. Shrl R. L. Malviya: Will the Honourable the Pritne Mjnister be
vieosud tc stato: -

{a) th: conmatitution and scope of the Fuel Research Inatitute;-
(b) the result of researches carried on 8o far there;
(e) %he industries which are likely to be benefited, and how;

(d) the costs incurred in the cstablishmuent of the Institute and the apnual
recurring expenditure; and

(e) how nany swch institutes Govermnent propose to establish in  the
country und how long it will tske?

The Eonourable Shri Jawabanal Nehru: (a) to (e): A statenient giving
the required information is plsced on the table of the House. -

STATEMENT

Canstitution. Scope ety .of the Fuel Research [nstitute under the Council of eientific
’ RBescarch

1 The Fuol Research Institule has Leva establisbed under the Council of Seientific and
Iodustria Research. It is in cherge of & Director who ia ander the adminialrative comiro
of the Principnl Execinive Officer of tbe Council. viz., the Director. Scientifc and
Industrial Research.

3. Tbe Fuel Resgarch Imatitule will cover all aspecis of research both fundamental and
applied on solid liquid snd guseous fuele. For the presant, until the Institute is faily
oyipped, this work will be confined to a large oXtent to solid fuels end coal in particular..
The Imstitute will bave an intelligesce information servica and will edviae the Railwave
and indnstry regarding the econoimical use of coal-in all its aspects, Work under way
inclodes the phyaical and chemical sarvey of Indian cosls, pilot plant work om the de-
aulpburisation of Indian coals. low tempersture carbenisation of cosl, coal blending sad
coking redearc)), apectroscopic investigation of combustion, X.ray atudy of coal and investi.
gations on producer Zag, Plane are ready te instal a Simon Carves pilot ecale exparimentsl

oven end enquiries are beink made for the inalsllation of an experimentai scsle coal.washing
plant ab the Institate

3. The result of reseavch carried gul o far apply to the blending of eals for ceking
and the wachability of Indian cosls. ; If the procetse worked oul. by the Fncl Ressarch
Inatitute on the _waih:i of Indisn coals and the biending of coais for coking purposes are
adopted. the coking coal reeources of Indis will be expended .casiderablss The aniversel
adoption of the washing and blending of coals on 4 Jarfe ecale and the ase of coking coal
onlty for cerbogisstion tnd not for ateam raising will expend the metellurgical ceares
of the couatry tremandoualy. PY
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4, The industries which will benefit hy the working of she KFuel Research Institute are
the coal mining indestry, taetallurgical ioduetries especiallv the iron and etesl indostry,
the Railwayz and in genewal all indnstriee widich use coal us fuel. Tlic benefits whick will
accrue will be ecovomy in the wse of coal The nining industey will he benefited bocause
wasteful methods of mining will be veplaced by scientific ones. The physical and chemical
survey of coal which hos been undertaken will result in the utilisation of a particular type
of coal for the purpose in which it will give tho best result.

5. The vstimated cost of the lustitut. for the coustruction of the Labowatory Uuilding
nnd encillary seevices as well as eQuipiaent for ghe Institute will be Re 2925 lakbs and
the recarring expenditure is estimated at Re. 6 lakhs per annom. The Raja of Jhavia has
gifted 100 acres of land at Dhanbad for the Institute.

6, Tt is not proposed to establish further fuel reseaich institutes iu the country: On
the recommendation of the Coal Fields Committes the Government of India have however
agreed to sct up iegional coal survey statiems .im. JFharia, Central Provinces. Bokharo-
Ramgarh Karanpura (B.K.R.. Rani¢anj and Asam The Jharia Station will e locaded
in the Fuel Reeearch Institute building and has .already commenced work. The Rewa
State have promised a gift of the Sagra Estate in Rewa for a coel earvey station, For
the Central Pyovincee coal field station, the C. P. Government sro willing to provide a
building and land:. It iz snticipated that the Assam Government will provide building and
land for the coal survey station to be Jocated in Asesm, [t ia ezpected that the regionsl
coal survey rtations will all be completed within the next two years.

CoMMONWEALtE PRIME MINISTERS CONFERENCE TO BE HELD,IN L,ONDON

*1539.A. Shri B. V. Kamath: Will the Honourable the Prime Minister
be plessed to state:

(a) whether his attention has been drawn to & P.T.J—Reuter report,
dated 9th March, 1949 from Tindon tu the effect that & Tommonweslth
Prime Ministers’ Gonference is “ikely to e held in London next month;

(b) if sa, whether Tndia has been invited te parbicipate in $he Oonferqhie;
and

(¢) what the objects of the propoeed conference are:

The Honourahle Shri Jawaharlal Nelru: I have already given an #swer
to this guestion in the Staternent T inade in Parliument on the 29th March
aftermoon  The honourable member «= well as other members also asked
seme supplementary questions in regn'd ta unother connected matter 8 few
davg ago to which I gave appropriste answers. T have nothing further te
add ot present to the replies ®¥ave alrcady given, and wovld draw the honour-
able wmemher’s attention to that statemen¥ and the answers to the supple-
mentaries. !

Shri B, V. Kamath; The British" Prime Minister stated in the Wouse of
Commons the other day that some cenfdentin]l pronosals have heen aent to
the varioa Dorninion Goveruments concerned.  Wighont  treapassine the
hoands of ronfidence or secrecy could “the Honourahls the Prime Minister
pive s nn indication ns to whetnar thosre proposals refer to any issne onteide
purely cnnstifﬂuﬁonal‘nn(‘tc}‘s’?

The Hcoourahle $hri Jawtharlal Nehrn: No. T can assure the hanourable
memhar that thev do not refer +a anv other matter. BSecondlv it is harily
corvect: to call them preposals. Thex are just talks—in the nature of explora-
tory talks. .Anvhow there i n vefarence to ai¥ other matter than the one ta
which T referred in my statement day before yesterday.

i rve
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8hri H. V. Kamath: By the term ‘Constitutional matters”- which, the
Prime Minister has told us, will be thee agenda for this Conference, am I to
understiand that those mstters will embrice not merely the name and the
facade but slso the pottern and structure and the ceémteut of this at present
politically, economicully and racialiy heterogenous body misealled the Common-
wealth ?

The Honourable Shri Jawaharlal Nehru: Sir, T do not knuw if that eloqu-
ent question requires au answer.

8hyi H. V. Bamath: Does the Prime Minister propose to insist at this Con-
ferenc: that the future Constitutiona) set-up of this Commonweslth shall and
raust fit iuio the ideas and ideals of democratic liherty and - racial ciuality
,which have animated us during all these years?

M, Speaker: The honourable member is making suggestions.

Shri Mahavlr Tysgi: May I know if it is only the relationship 6f various
Dominioms with U.K. that ‘will be the subject “of discussions there or the
mutual reletion®etween the Domitions ¢.g. between Africs and ourselves? :

The Wangurable*8hri Jawsharis] Nehra: To some extent. both.

Shrt H. V. Kamath: Does the dlscussxcm of Constitutional matters envi-
sage the discwision also of the ways and means of maintaining and defending
the constitutional structure of the Commonwealth?

The HonOwrable Shri Jawalarial Nehrm: I think tbst in brief what the

honoureble’ momher mesas is whether there will be any kind of military
commitazent or not?

8hrt B. V. Kamath: Yes, that among other ways and means.

The Honovrable Shri Jawaharlal Nehra: I cannot say exactly what or
whether a particular suggestion might or might not be made but eo far as I
am aware, this questl¢n does not arise.

Sreamatty Annie Mascarene: I want to know whether it was & speech’
«.(Mr. Rumath's) or question?

* Shri H, V. Kamath: Tt is for You #o decide, Sir.

Ts the Prime Minister in a poeitien to assure the House that under the
guise .of defending the Commonwealth or in the name of pieserving the
stability ‘and security of the Oommonwealth India will not be cemmitied in
any manner {0 maintenance of the status guo in Malaya for instance antt in other
parts of the Commonwealth either in the Atlmtic or in the Pacific?

The Honourable S8hri Jawaharial Nehru: The polmy of India in these
matters as I have repeatedlv declared in this House is that there is no
question of our changing our policy ‘or ayr committing eurselves to =ny kind
ot military sdventure or to helping in the retention of the state of affairs which

is against that policy.
Shrl H. V. Kamath: Sir, may Tknow .. .
M, Speaker: No more questions.
Surl H. V. Xamath ; & the question hour is not vet over. .

My ﬁnm In that way, he will eay there are 15 mi&iteé more, No
more questions.

Sbri H. V, Kamath: Tn that'caee, Sir. may I request You to arrange with'
the Leader of the House if possible fer n debate on this matter before the
Session comes te a cluse. T would have wished a debate to #ake vlecs after
the Conference is over but we wiltnot be in session then. Therefore I would
request you %0 arrange if possible for at least a two-hour debate %o take place,
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Mr, Bpnkd' A¢ I bave already stated, waore than once, all sueh.sugges-
fions should have Weeu discussed before msma of being raised dirsctly in the
House. I the honourable member wishes to #mise the point, he may see mae
later. Then we will consider and decide. )

UNSTARRED QUESTION AND ANSWER

ExPERDITURE OX DISPLAOERD PERSONS AND HOUSES CONSTRUOTE® FOR® THEM

125. Shri Brajeshwar Prasad: #ill the Honourable Miaister of Relief and
Rehabilitation be pleased te state:

(i) the total amount of .gnoney spent ‘over the displaced persons up-till now;
(ii) ‘the onmber of houses constructed for them;
(iii) the cost of their eombruétioﬁ
}klw ) the places where they have been wnstmcted *
(v) the iotal number of dlspxaced. persens hvmg in the Indian, Union; and

{vi) the totsl amomt of money likely to be speny over the mfugees in the
Lear 1940-50

‘Fhe Honourable Shri Mohap Lal Saksena: (i) te (vi). A statement ja laid
on the table of the House. 2

" i
i

STATEMENT ¥ e

{i) The total amouzt of money .spent on Relief and Reshabilitation of dnphced pemnn fnr
reported 19 Re. 25 crores, 97 lakba end 85 thoasand.

v

= J,; 5
(&) to (iv) Number of housea Amount
Refugee Quota or plote Sanctioned
. Ra. in lakhs.
Delhi— 2.5 Lakhs

1, New Dulhj Northcmm P + 3,38} houms eonstructed 124.27
2. 8badipur - 5 9 . . 3,340 plota. . g 130.63
3. Nizammudd in . : ) . » . < 230 plota . 7.98
4. Nisemmuddin Ex\«naion . - . 38) plota. i
5. Mal®zgan;. . PO . 240 plote . . 5. 56
6, Jengpurs . : L 7 . 065 plote . . .

2. nguway osmp y y . . . 203 houou consa- bt

2 o2 < truoted.
8. Han‘uou Q\unon 600 houses .. . 473
a (268
end ,;umlar)
e so1 . =

9. Houses in 8hadipur (Dowble storeyed) . 101 bouses (Tader e 72

conatruction). -

10. Katkeji Township for §0,000 refugeee. . e iz 124-do

11. Bbeixh Serei. for 19,000 cefugeas e Gy 102- 94
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Houves. Rs.

Provineial Schames-—

. Aymer . : § = 20,000 2,000 40,00,000
2. CP. . . G 5 ‘ 3,00,000 9,836 2,02,00,000
3. Jaipur . . P . # 1,00,000 2,600 1,00,00,000
4. Jodhpur . : : E 20,000 1,000 26,00,000
6. Madhyabbarat i 3 F 2,00,600 4,000 5,00,000
6. Mateys . . . . . 1,00,000 1,400 £5,00,000
7. Rajesthan ., % 7 i 100,600 3,850 $0,00,000
8. Unsitad Provinees . i ¥ 4,00,000 21,060 $,00,00,000
9. Bommbay ’ 5,00,000 4,000 45,00,000
10. East P;m;ah Statea Umon 10,000 4,00,000

13.00,000
11. Egst Ponjab . i 10,600 7,90.60,000
Schemes %ot Recsvvnl
Ra.

1. Bikauer . " . . . bl i . 0-08 Lak*as,
2. Asaman . . H . z i i § 25 laki%a
3. Orissa 5 i i " P ’ . 0-926 Lakhe,
4. Saurashtre . . . . . v . 1-00 Laklve.
6. Vindhya Pmdn&b 1 F . : & . 0-5 Lakhs.

6. Bibar ‘ . Y i 3 . t.ou8

{v) The honourable member ia referred 10 the regly given by m e te Starred Question N¢
¥0 by Sbri Bishwanath Des on the 3rd Februery, 9.

{vi) Rs. 33 Crores 18 Lakhs and 17 tbousands.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

- (PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Thursday, 81st March 1949

The Assembly met in the Assembly Chsmber of the Council House st a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr G. V.
Mavalankar) in the Chair. .

. QUESTIONS AND ANSWERS
(See Part I)

11.30 A. M. , '
PAPERS LAID ON THE TABLE

“AUTHENTICATED BOHEDULE oF AUTHORISED ExXPENDITURE ¥or 1949.50—
OTUER THAN RAILWAYS

The Honourable Dr. John Matthai (Minister of Finance): B8ir, I lay on
the table in pursuance of section 85 of the Government of India Act, 1088,
as adapted, an suthenticated schedule of authorised expenditure for the year
1949.50 in respect of expenditure other than Railways.

In pursuance of the provisigns of mb.ecuon (1) of Section 36 of the Governiment of
India Act, 1935, as ade Eted lg the India “il’rovmonal Constitation) Order,” 1847, I,
Chakravart Rajegopalacheri, Governor- Gene of Indis, do hereby authenticate by my
signature tb following schedule of expmdnture from the revenues of the Dominion for the

year 1849-50
SCHEDULD
Sermics, Administirasion or Ared to Amount (in $howsands of rupess)
which Demand relases * . Poted ~ OMovrgsd  Tosai
A.—EXPBXDITURS MET
raox REvanNue,
1. Customs . . . 5 1,46,7¢ - 1,46,74
2. Central Excies Duueo : = 3,46,78 - 3,46,78
3. Tazes o0 Income inoluding Oorpontlon ‘l‘u S 1,87,08 i 1,87,08
¢. Opium . . ‘ i i 1,04,77 ¥ 1.04'..71'
5. Provinoial Exoue " . . F - 330 o~ 8.30
¢. Btampa . = : . . A 1,06,21 3,88 1,00,07
7. Forest . . . 35,10 - 33,10
8. Irrigation (moludinngoxking Ex anses),
Navigstion, E
Drainage Works met from Revenus & 18,18 91 ' 18,00
4. Indian Poets and 'Delﬁn
Departanant (inol g Wothna
Expencee) . « . 27,66,49 96.08 28,62.67
10. Cabinet . 5 . . 12,66 7,87 20,42
1]. Conatituent Auembly . . : . 8,00 o 8,00
12, Constituent Assembly of Indis
{Legislative) . e § . 20,63 - 20,63
18. Minietry of Home Aﬁ'lu'u ] 3 54,07 A 64,07
14. Ministry of Information and Broadoutmg . 98,67 .. 98,67
15. Ministry of Law . . . . 82 .. 8,24
16. Ministry of Education . i v : 33.7¢ .. 33.76
1. Ministry of Agriculture . . v & Y9 . 24,91
§3. Ministry of Health . : . . 7,82 = 748

- (2135)



2136 CONSTITUENT ABSEMBLY OF INDIA (LEGISIATIVE)  [8lsr Mizon 1049

Herviee, Adminisiration or Ared to whoh Amount (s thouminds of rupess)
Demond relatss Voted Oharged Totol

A, —EXPRNDITURE MET
yRrOM REVENUE.—conld.

19. Mdinisiry of External Aﬁ'm and Commonwulzh

Relations . . . 51,17 e 51,17
80. Ministry of Finance : F . : . 94,50 . 94.30
21. Ministry of Commerce . . : 3 F 60,72 Va 60,73
22. Ministry of Labour . . ¥ " & 23,97 i3 23,97
23. Ministry of Works, Mines and Power . . 12,06 - .. 12,08
24. Ministry of Communiocations. ‘ ¥ % 6,09 e 6,09
25. Ministry of Transport . . . . . 86,91 vy 36,91
26. Ministry of Food . % : e 3 46,29 i 46,29
27. Ministry of Statoce i . . § > 10,39 P 10,39
28. Ministry of Defence . = i : i 36,82 Vi 35,82
29. Ministry of Industry and Supply . . . 23,57 i 23,57
80. Ministry of Relief and Rehabilitation . . 10,00 - 10,00

31. Paymente to other Governrments, Dvpartmegis,
eto., on &ctount of the administration of Ageney

Bubxoccs and managemsnt of Treasurles . 18,73 s 18,73
33. Audit . i . . . . 2,33,96 81 2,34,76
33. Administration of Juatwo P S 8 % 3,83 6,88 10,71
84. Jails and Convict Settlements . . . 2 va 2
35. Police . F . . . X = 30,64 - 30,64
. 36. Ports and Pilotage . . . . . 42,73 Y- bd 42,73
37. Ligbthousee and Lightehips . . s i 9,32 . 9,32
38. Foclegiamtical . * . E : . 18 i 18
89. Tribal Areas ¢ . e s . . 1,04,00 a5 1,04,00
¢0. Exterpal Affairs . H . . o . 2,59,40 e 2,69,40
41, Burvey of India . . i § . . 69,86 . 69,86
42. Botanical Burvey. . . - . s 1,68 i 1,63
3. Zoologioal Survey 5 . « . F 3,56 2y 3,68
4. Geologiocal Burvey . . . . . 36,68 - 36,66
45, Mines s 2 v . % . . 15,88 .e 15,38
46. Archaeology . e 5 i i T, 28,71 5 28,71
47. Moeteorology i ¥ ‘ 84,97 2 84,97
48. Department of l'lcmnmﬂo Rmmh . > 86,92 *i 85,42
49. Other Soientific Departments . . . 1,81,40 - 1,81,40
80, Eduestion . . . . . = 93,41 - 93,41
51. Mediocal Bervioee . i 5 i 2 29,59 i 29,50
52. Publioc Health . ) s ¢ . " 69,05 o 69,05
63. Agrioulture . . . . . . 88,83 - 88,83
6d. Civil Veterinary Sezvioes . i . 26,66 o 26,68
86. Industries and Bupplies . . 2 i 3,91,95 s 3,919
86. Balt, 3 W W 5 = W 1,29,50 2,40' N 1,381,890
57. QOverseas Commumotuon’ﬁorvloa . - 76,42 2,50 78,92
88. Delhi Transport Service . . 3 . 43,08 1,58 65,20
68. Telephone Fectory - . & u i 6,60 1.9 8,51
60, Aviation , . . . . . . 2,63,00 . 2,53,00
61. Brosdoasting . . . 1,82,32 . 1,83,32
62. Oomrarvial w Buﬁum . 09,80 - 3008

63. Census . . . . . - 7,00 . 7.00~‘



PAPERE LAID ON THB TABLE-

2137

Service, Adovmierasion or Area to which Amount (3n thousands of rupies)
Demand relotes Votsd  Charged Tosa}
A.—EXPENDITURB NET
FROM REVENUB—conold. S
64. Joint-S8took Companfes . . 4,87 4,87
65. Indiam Dairy Department 8,17 . 8,17
66. Misoellaneous Departznente . 4 1,069,387 ~ 1,69,37
67. Currenoy . . ; s W 92,22 2,20 94,42
68. Mint . ; i F ‘ ‘ . . 1,28,47 1,28,47
89. Civil Works 2 . s . . . 4,95,30 16,16 8,11,46
70. Cevntral Road Fund . . ' 2,30,00 2,20,00
71. Territorial and Political Peusions % 22,72 . 22,72
72. Buperannustion Allowances and Peasions 2,40,46 4,88 2,45,84
73. Btationery and Printing 1,88,8¢ . 1,88,84
74, Misoellaneous . i . . . 385,71,23 18 36,71,38
75. Expenditure oo Refugees . e " . 9,88,17 9,88,17
76 . Defience Bervices-Eff active.Army . 1,82.6¢,38 1,32,64,38
77. Defenoe BervwecaEﬁeotwe.Boyll Indlm
Nevy . 8,64,17 8,64,17
78. ° Sorvwou- ElfoctiVV-Boy.l l'm'lnn :
Air Foroe g 18,69,4? e . 18,069,410
79. Defence 8ervices Non- Eﬁ'eotlvo oh.rgeo . 13,41,31 2 13.41.33:
80. Qrante-in-aid to Provincial Qovernmante . 2,28,00 70,00 2,95,00
81. Miscellaneous Adjustments detwesn the
Central and Provincial Qovernments . 62 - 62
82. Resettlement and Devolopmont 38,55,00 3,55,95
83. Civil Defence 3 . 3 1,7¢ ~ 1,74
64. Pre-Partition Puymonu : : . 10,00,00 . 10,00,00
85. Deln ¥ . : " . 1,88,73 43 1,86,16
86. Ajmer-Merwars . ; . 4 . 66,71 ¢ 66,05
87. Peanth Piplode e T 30 ) 30
88. Andaman and Nicober Illlndl 1,08,21 40 1,08,61
&9. Relations with Indian States . - 51,39 81,29
Charged—Interest on Debt and other obligations
and Reduction or Avoidenoe of Debt 39,29,34 39,20,34
Staff, Household and Aliowcnoea of the
Governor Qeneral . 17,86 17,85,
Federal Public Service Commlselon . .o 15,04 < 15,9¢
B.—Exrzumwu anT
po¥ CaPrTaL
90. Csp-nl Outlay on Forests v 34,95 84,95.
91. Capital Outlay on the Indi. Seounty
Preea 28,82 22,82
92. Capital Outlay on Indmn Posts lnd Tole-
grep s (Not met f.om Revenue) . . 4,13,41 4,13,41
93. Indian Posts and Telographs —Stores
Buspense (Not met from Revenue) 1 I
4. Capital Outlay o Induetrial Development 13,14,62 18.14,62
95. Cuapital Qutlsy oa Civil Avistion . 2,93,00 2,02,00
9. Capital Qutlay ou Brosdeesting 96.00 96,00
97. Capital Outlay on Currency 4,16 4.16
#5. Capits) Outlayon Minta . . . 87,95 i 87,95
99. Deihi Capitsl Outlay . . . 1,850,869 20 1,60.7¢
4,06,18 . 4.08,18

100.

Capital Qutlsy on Civil worke  + .
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Service, Administration or Avea o which Amount (in thowsonds of rupees)
* Demand relatey Voted - Charged Toral

n,

B.—EXPEZADITURE MET
PROM CAPITAL—cOnld.

101. Commuted Value of Pensioos 28 23
102, Paymentsto Retreanched Persoane) . . y 1 . 1
103. Defence Capital Outlsy . . . . 3,20,00 e 3,20,00
104, Capital Outlay on Schemee of State Trading - 7,89,80 i ,89,80
105. Capital Outlay on Development . ‘ ~ 33,t1,56 i3 33,41,66
106. Paymeate to Government of Pakisten for

unique Inetitusions i ; 92,02 e 92,02

C.—D1s3URSBXENTS OF LoaNs

ANDADVANORS
107. Interest.free and Intetest-bearing Advances . 30,09,88 " 58,3500  78,3¢,83
New DeLui;, C. RAJAGOPALACHARI,
The 44th Maroh, 1949, Governor Gensral of India.

EZLECT]ON TO NATIONAL FOOD AND AGRICULTURE
ORGANISATION LIAISQN COMMITTEE

The Honourable BShri Jairamdas Doulatram SMinistenr of Food and
Agriculture): S8ir, I beg leave to withdraw the following motion moved by
me on the 7th February 1949: .

“That this Assambly do proscesd %0 eloct in suoh manner as the Honourable the Speaker
zaay direct 8ve members to serve for a period of three years on the National Foodand Agriculture
Organisation Lialson Committes consituted under the Reaolution of the Government of Indis
in the Miniatry of Agrioulture, No. F. 16-72/47-Policy, deted the 8th November 19¢8".

In asking leave to withdraw this motion I wish to explain the position
briefly. Last time when this motion was moved & number of euggestions
were made by the House with regard to changing the composition of the
Lisison Committee. In view of those suggestions the Standing Advisory
Committee of the Ministry of Agriculture met and considered the suggestions
and the proposais which emerged as 8 result of discusseions in the Standing
Committee have been incorporated in the new constitution of the Committee.
Under tbe new Constitution the Secretary will not be the Chairman of the
‘ommittee but the Minister of Agriculture will be the Chairman of the Com-
wittee. The number of members who will be elected has been increased
from fire to seven und when important matters' hsve to be dealt ith the
Provincinl Ministers of Agriculture and the Ministers of Agriculture of the
Indian States will also be invited to the meetings.

(At this stage the Honouwrable Sardar Vallabhbhai Patel the Deputy Prime
Minister entered the Houas.) ;

Mr. Bpeaker: It gives me great pleasure to accord henrty welcome tu:day
in this House to Sardur Vallnbhbhai Patel. The excruciating anxiety and the
intense suspense for his safety felt throughout the length and breadth of the
country, for those two fateful hours on Tuesday night, have .demonstrated
what place he holds in the heart of everyone in the land. I am eure I am voic-
ing the feelings of all, not only in this House, but the whole country when 1 sry,
we are nll thankful to Providence for having raved his life, and we pray that
be may be spared for us all, for Jong years and with robust health. »

¥
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The HonOurable 8hri Jairamdas Doulatram: I was explaining that the
changss which were suggested by the House have been incorporated in the
new Constitution of the Committee. Therefore 1 will beg leave to withdraw
this wmotion und then later on make a motion in terms of the recommendations
made by the House and accepted by the Standing Committee and incorporat-
ed in the New Constitution for the Committee.

Mr. Speaker: I do not think I need read the motion. Has the, Honour-

able Minister leave of the House to withdraw the motion?

Tho motion was, by leave of the Assembly, withdrawn.

The HonCurable Shri Jairamdas Doulatram: Sir, I beg to move the

following:

“That this Assembly do peoceed to elect in such manner as the Honourable the Speaker

‘may direot, seven members to serve for a period of three ywars on the National Food and
iculture Organisation Lisison Committes constituted under the Resolution of the Government.

of Indis in the Miniwtry of Agriculture Wo. F. 16-72/47-Polioy, dated tbe 8th November, 194§
a8 amended by the Ministry of Agriculture Notifiostion No. F. 18-72/47-Policy, dated the 10th

March 1949".

Mr, Speaker: Motion moved:

* That thie Assembly do procved to elest in such manner as the Honourable the
“preaker may direot, eeven members to serve for & period of three yeers on the National
Food end Agrioulture Organisation Lisison Committee constituted under the Resolution
ot the Governmont of India in the Ministry of Agriculture No. F. 16-73/47-Polioy, dated the
sth November, 1948, as amended by the Ministry of Agrioulture Notifloation ;Io. F. 16.72

{47-Polioy, dated the 10th March, 1949,

Shri H. V. Kamath (C. P. and Berar: General): Sir, I have to say a
word or two on this motion. I have regretfully to bring to your notice that
a copy of the amended Government Resolution No. F.16.72/47-Policy, dated
the 8th November, 1948, referred to by the honourable Minister, has not
been circulated. It has not reached me unyway.

Shri B. L. 8ondhi (Fast Punjab: General): We have not got it either.

Shrl H. V. Kamith: On the last occasion when the first motion, which
bhas been withdrawn today, was tmoved, the Tesolution was circulated to
members. 1o this casc, we have not been supplied with the Govern:nent
Resolution and without it, how can we proceed with the discussion on thig

motion? I do not know why the departure has occurred in this instance.

Mr. Speaker: Dapers once circulated are not re-circulated over and over
again.

Shri H. V. Kamath: That was a different Resolution. Thia is & new
Resolution.

The Honourable 8Shri Jairamdas Doulatram: The changes have aiso been
circulited. *

M;r. Speaker: The question is:

‘¢ That this Amsmmbly do proceed to elect in such manner as the Honourable the

Bpeaker may direst, soven members to serve for a period of three yests on the Naticaal

ood and Agrioultme Organisation Lisison Committee oconstitoted uander ths Resolution

of the Government of Indis in the Ministry of Agriculture No. ¥. 16-73/47-Policy, dstod the

$th November, 1948 a8 amended by the Ministry of Agriculture Notifioation No, F. 16-72
{47-Policy, dated the 10th Maroh, 1949",

The motion was adopted.
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ELECTION TO STANDING COMMITTEE FOR ROADS

The Homourable Bhri K. Sum (Minister of Btate for Railways and
Trangpors): B8ir, I move.,

*That thig A®ambly do prooesd to elest in suoh manaer as the Honourable the Speaker
may diradt, twelve mambars to serve, under the Chairmanship of the Miniater for Transport
on the Standing Comittes for Roads for the yesr commencing lst April, 1049. The Miniater
of Btate for Transport and the Governmeat Chief Whip shall, in addition, be ex-offloio members

of the Committee'".

Mrs. Speaker: The question is:

“ That this Aseambly do prooeed to eleot. in euoh meaaner as the Homourable the
Speaker may direot, twelve members to serve, under the Chairmenship of the Minister for
Transport, on the Standiag Committes for Rosds for the year commenoing lst April, 1949
The Minister of State for Transport and the Government Chief Whip shell, in addition, be
ex-offivio members of the Committee™,

The motion was adopted.

My, 8peaker: I have to inform bomourable Members that the following
dates 'have been fixed for receiving nominations and holding eleotions; if
necessary. iu connection with the following Committees, namely,—

Date Date
‘ for nomination. for election.
National Food and Agriculture Organisation) .
Lisison Commitiecee. . F 1.4-49 4-4.49
Standing Committeo for Roads.

The nominsatione for these Committees will be received in the Notice
Office upto 12 Nooh on the date mentioned for the porpose. The elections,
which will be conducted by means of the single transferable vote, wiil be held
in the Assistant Secretary’s room (No. 21) in the Counci! House between the
hours 10-30 A.m. and 1 P.M.

.

ELECTIONS TO STANDING FINANCE COMMITTEE FOR RAILWAYS,
CENTRA], ADVISORY COUNCII, FOR RAILWAYS AND CENTKAL
COMMIYTEE OF THE TUBERCULOS1S ASSOCIATION OF INDIA

Mr. Speaker: I have also to inform the Assembly that upto-the time fized
for receiving nominations for the Standing Finance Committee for Railways,
Central Advisory Council for Rsilwave and the Central Committee of the
Tuberculosis Association of India, eleven nominations in the case of the first,
eight nominations in the case of the second and two nominations in the case
of third were received. As the number of candidates is equal to the number
of vacancies in each of these committees, I declare the following members to
be duly elected :

1. Btanding Finance Committes for 'Railweys.—8hri Khandubhai K.
Desai, S8hri L. 8. Bhatkar, Brijut Rohini Kumar Chaudburi, Mr. Frank
Anthony, Pandit Lakshmi Kanta Maitre, Mr. Naziruddin Ahmad, Shri Jespat
Roy Kapoor, Shri R. K. Bidhva, 8bri M. Tirumala Rae, 8bri Arun Chandra
Gu{m and Pandit Balkrishna Sharma. '

1I. Central Advieory Counoil for Railways.—Shri 8itish Chandra, S8hri
0. V. Alagesun, Prof. Shibban Lal Saksent, Bhrimati Ammu 8waminanden,

Shri B. N. Biyani, S8hri Gokulbhai Daulatram Bhatt, Shri Moturi Batyansa-
rayana and Shri Nandkishore Das. 2

II1. Central Commitiee of the Tuberculosin Assooiation of India.—Sbri
T. A. Ramalingam Cbettiar, Dr. B, Pattabhi Sitaramayya.



DISPLACED PERSONS (LEGAL PROCEEDINGS) BTLL

The Honourable Dr. B. R. Ambedkar (Minister of Law). 8ir, I beg %o
wove for Jeave to introduce a Bill to make specisl provision for the relief of
displaced persons in respect of certain legul proceedings.

Mr. Bpeaker: Tite yuestion is:

“That leave be granted to introduce a Bill to make special proviaion fer the relief of
displaced persons in rospoot of certain legal procesdings.”

The motion was adopted.
The Honourable Dr. B. R. Ambedkar: Sir, I introduce the Bill._

ESTATE DUTY BILL
PreskExraTiON O REPORT OF SELECT COMMITTRE

The Houourable Dr. John Matthai (Minister of Finance): S8ir, I beg to
resent the Report of the Seiect Committee on the Bill to provide for the
evy and collection of an estato duty in the provinces of lndia.

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1948.49

Mr. S8peaker: We will now proceed with the Demands for SBupplementary
Grants.

8hrl R. K. 8idhva (C. P. and Berar: (ieneral): Sir, 1 rise on n point of
order. Bection 88 of the Government of India Act, 1985, ae adapted by the
Indin (Irovisiomal Coustitution) Qrder, 1947 reads thus:

“If in cwprit of any finsncial yoss fucther oxpon-iturs fromm the rovonues of the Domi -
pion - lecotuos uecessary over wad above the expenditure thsrelofure wathorised for that year
the Governor General ehall cause to be laid before the Dominion Legislature a supplementary
statement showing the eetimmated umount of fhat expenditure, and the provisiona ofthe

eding eecticns shall have effect in relation to that stalement and that oxponditure as
they beve effect in rolation to the annual finanoial statement and the expenditur g
mentioned therein.”

Now, as regards the last portion if you refer to Section 33 which has a
bearing on Section 88, it reada thua:

“*Procedure in Fingnoial mattera—(1) The Governor Generat shal in respest of ovory
flnanrial year osugeto o 1aid before the Deminion Lagislature a statement of the ostirnated
receipte and expenditure of ths Dominion for thutsy.sv, ia this Part of this Aeh rofarrt 4>
&2 the aanual financial statement.” . )

Now, my relative objection is oluuse 88(2) (b) which says: 'the auma
required to meet other-expenditure proposed to be made from the revenues of
the Dominion.”

Now, Bir, the procedure that has to be followed in the Supplementery
Grants should be identical to that followed in the Annual Budget, that is to
s8y. before the money is spent in the Supplementary Budget, the decision
of the House has to be taken. Aa is clear from clause (b) ‘‘proposed to he
made”’, no amount can be spent without the sanction of the Legielature. I§
may be argued that this hes been the practice all along. But two wrongs
do not meke one right, Bir. - I contend that the privilege of the House lLas
been denied to express an opinion on this expenditure of Re. 118 crores, which
the House is now asked to endorse. I, therefore, seek your ruling on this
important matter. No matter whether today is the last day, no matter what
may happen if it is not psssed today, it is a matéer of privilege of the House
and also a highly important legal matter. I expect that you will uphold the
privifeye end the right of the House, by giving your ruling that this expen-
diture before it haa been incurred—which ? do feel has been spent. because
todav is the last day, the 8lst of March-~before this money was spen$, the
House should have had an opportunity to eorutinise it and therefore the
House bas been denied the privilege that it is entitled $o. I therefore destre
your ruling on this matser. :

(2141)
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8hri M. Ananthasayanam Ayyangar (Madras: Generul): I have heard
both the points raised by my honourable friend, Mr. 8idhva. As regards
Bection 86 and Bection 83 that he referred to from the Government
of India Act, I would only submit that they relate to procedure
and nothing else. That is as n budget estimate is placod before the House as
recommended by the Governor-General, these Demands for Grants have also
been recommended by him. The procedure for granting these Demands by
the House, voting on Demands, etc., will follow the same procedure as is
adopted. for the procedure a8 laid down so far as the origingl Demands are
concerned. They do not touch the other point as to whether the money
should be spent.

The other point is that there are rules which have been framed under the
Government of India Act which provide for supplementary or excess amounts.
No economist or financier, or evén a Finanee Minister, however capable, nan
anticipate to the last pie what exactly will be the amount of expenditure tha#
he will hdve to incur before the year is out and complsted. Under these
circumstances, some amounts will have to be spent in excess of and some
below the estimated expenditure. Whenever amounts are spent in excess
there is a provision that subsequently- sanction has to be obtained for the
excess expenditure necessitated under unforeseen circumstances and as such
they have to come to this House, 8o far as there are new needs to be met, such
as matters of policy which may arise in the course of the year—all these
matters will be placed before the Btanding Financo Committee, their approval
obtained, the money spent, and a motion for formal eanction' will be placed
before this House.

Therefore, provision has been made for supplementary Demands under
the rules. The rules have been framed under the Govarnment of India Act
and they have the same validity as sections of the Government of India Ac#.

" Therefore, on neither of these grounds ie this objection valid.

8bri .B, Das (Orissa: General): These Demands are not excess Demands.
Demands are excess when the year iz over and the Punlic Accounts Committee
drawse attention of the House to them.

Regarding the supplementary Demands, we are following the old tradition
of the former bureaucratic rulers who-spent as they liked and they did not
take the sanction of the House during the year in which the money was spent.
8ir, we have no alternative but to sanction the Demands that are going to be
pluced, demand after demand today.

From next year, the salutary procedure that the Finanee Minister should
follow is that each Ministry should be mude to follow up ite expenditure. As
goon as 8 Demand is going to be exceeded, he should in the Autumn Bession
of the House bring forward his supplementary budget estimates so that the
House grants them before the money can be spent thereon. This practice
is followed in the United Kingdom where the Treasurv follows the course of
expenditure and controls it. Although we have got a National Government
and various national Ministries, still the Ministries have no tradition to follow
up regarding the expenditure on each Demand. As a matter of faot, neither
has our Tressury nor our Finance Ministry got any system of close financial
eontrol over expenditure. 1 do hope that from next year that practice will
be introduced. >

Mr. paaker: I do not think I need be very long in giving the resson for
over.ruling the point of order that has been raised by Mr. Bldhva. The
answor bas, in part, been supplied by whut the Deputy.Bpeaker has stated.
What Bection 86 means is that #he peocedural part shall be as in the previeus
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sections. If the honourable Member were to refer to the language ol aections
98 and 86, he will himself be able to find the difference and will be able to-
appreoiute tbat the point of order really cannot urise. Section 33 speaks of a
‘‘statement of the estimated receipte and expenditure’’.  There, of (ourse, no.
expenditure is incurred. But they are estimates of expenditure and they are
required to be placed before the House for ite ssnction.

8hri R. K. Bidhva: But see clause (b)

Mr. Bpeaker: 1 am coming to cluuse (b), namely ‘“‘the sums required to
mect other expenditure proposed to be made from the revenues of the Domi-
nion’’. RBut these arc estimates. Cluuse (b) is part of sub-section (2) which
says ‘‘The estimates of expenditure embeodied in the apnual financial state-
ment shall show separately...”” So they are to be shown separately.

When we come to section 36, the sgction clearly says:

“If in respeot of any financial ysar, further expenditure from the revenues of the-
Dominion bacomes neceasary over and above the expenditurs theretofore autborissd for
that yeae, ... .." '

It anv expenditure hecomes necessary over and above what has been
authorised then “the Governor-General shall cause to be laid before tbe
Dominion Iegislature a supplementary statement showing the estilmated:
.. amount of ‘that expenditure...”” such statement is laid before the House.

Bhri B. K. 8idhva: And the provisions of the preceding sections will
apply?
Mr. Bpeaker: Yes. The further part ie with regard to procedure,

The matter is further covered by the rules as pointed out by the Deputy
As regards the point of propriety which Mr. Das has raised it 1a:-

Speaker.
a different matter. It is a matter of merits, into which I do not think I need:
go. .

Bhrt R. K. Sidhva But can the rule over-rule the Act? 4

Mr. Bpeaker: I have not studied the questior as to whether the rules.
go contrary to the Act. I am not going to consider it. But here, we heave-
estimater of expenditure that are found necessary to be incurred and they
are coming before the House. I do not think there is any substance in fhat.

point of order.
So what 1 propose to do is to put in those Demands in respect of which.

there are out motions.

8arima¥t @. Durgeadsi (Madras: General): I do not intend to move the
out motion of which I have given notice but I wish to speak on it generally.

8bri R. K. Bidhva: So shall all these Demands be discussed or only
those for which notice of out motions has been given?

Mr. Bpeaker: I shall follow the procedure of plucing before the House:
those Demands in respect of which cut motions have been put. Ewery
Demand, of course, can be discussed if the House so likes. There is no
question about it. But we have as many as 66 Demands and, if I were to-
Put cach Demand separately, we would bardly bave the time to do it.
‘Thercfore, the procedure will be to have tbogse Demands in respect of whioh.
motions will be moved.

In case the hanourable Member does not wish to have any cut motions.
moved, then, of course I shall select the Demands, that the House may like-
to discu:g, insterd of discussing all the demands at the same $ime. 1 sball
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take those Demands one by one and at § o'clock I shall proceed to place the
Demands before the House, without any further discussion. If I were to

allow a general discussion, it would mean a general discussion of the same.
subjects which we?s discussed for fifteen days. '

8hri Mahavir Tyagt (U. P.: General): Couid jyou permit a question"
or two to be put to clarify points arising from speeches? ’

Mr. 8peaBer: The procedure will be this: let a particular Demand be

eelected. Then the honourable Member can raise questione in respect of that

Demnand. The honourable Minigter could then reply and the Demand will
then be put to the vote.

*

Pandit Hirday Nath Kunstu (U. P.: General): I want to have the
position clarified with regard to the rights of the Members in the discussion
of thie important matter. You have told us that in case the Members who
have given notice of cut motions decide not to move them, you will <elech
the iteros that in your opinion the House might discuse profitably and that
‘ae regards the rest they will be put™to the vote without any discussion. Is it

ermaissible under the rules for the 8peaker to prevent any member of this

ouse from speaking on any of the Demands for Grants included in the lis™
before us? The House may, generally speaking, be interested in oertain
matters ‘only but there may be onc or two other members who are interested
in certain other items and I should like to know under which provision of the
‘Government of India Act or of the Rules and Regulatione made under it the
Bpeaker can prevent any member of this House from expressing his opinion
on the iteme in which he je interested. We are not discussing an ordinary
‘Bill the amendments to which can be selected for discussion by the Bpeaker.

Mr. 8peaker: Thore seems to be some misapprehension on the part of
tbe honourable Member. 1 did not say that I am going to select any
Demands for discussion. I clearly stated that such Demands in respect of
which honourable Members wish to say anything will be selected by them
and 1 shall place them before the House and in regard to the other Demands,
I ehall simply place them for the vote of the House. I wae only making a

_guggp;tion. Possibly the honourable Member missed the first part of what
enid.

Pandit Hirday Natbh Xunsru: If that ie the position it is clear that the
‘thing depends on the wishes of the House and not of the Chair.

Mr. Speaker: 1 have already said so and I do not know how the
‘honourabie Member carried the misapprehension. However, it is good that
he raised the (uestion, so that the position is now clarified. I said members
may sclect any particular Demand.  After all, thesee Demands have to be
put through within a certain time. I may make that position aleo very clear.
Today is the lust day of the financial yesr and in view of the necessity of
finishing this husiness by today, it is desirsble that we select certain

Demands which the House would like to discuss and es regards others I may
.simply put them to the vote.

Pandlt Hirday Nath EKungra: With regard to the last - point mentioned
By you, Sir, I should Lke to say that if Government have to bring forward
suppleineutary Demands to be met from revenue to the tune of 115 crores,
it was their duty to place these Demands before us much earlier. They
-cannot coms before us on the last day of the year and then invols your
aesistance in order to complete the discussion that very day. I think this
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is a procedure which we have every right to protest against. We are going
to deal with supplcinentary Demands to the tune of 116 crores. Is there
any justification whateover for putting these Demands on the last day of
the, ycar before the House? Why could not the Government have placed
th:ge Demands before us earlier?

Pandit Lakshmi Kanta Maltra (West Bengal: General): They had more
important matters like the Hindu Code Bill! .

Pandit Hizday Nath Eunsru: 1 do not care what other measures there
were before the Housa, It is for the Government to regulate their own
business and they cannot get rid of their respomsibility in regard to so impor-
tant au item by suaying that they had other important matters to deal with.
1f they find that the present procedure does not give them sufficient time for
‘the discussion on financial matters let the procedure be changed both
connection with the Budget and in connectigp with the supplementary
Grants. DBut we have every right to demand tbat we should be given the
fullest time for the discussion both of the Finance Bill and the supplemen<
tary Grants. I hope that you, B8ir, as the guardian of the right¢ and
privileges of this House will see that both the present procedure’ and
practice are so modified as to give this House every opportunity of controlling
the financial policy ¢f the Government and the expenditure incurred by it.

The HEmounahla Shri K. Santbansm (Minister of State for Railways and
Transport): There is one thing, Bir, which I should like to say. All these
figures are shown in the Demands for Grants in the revised estimates. Thia
isonly a formality of coming for sanction. The budget estimate, the
revised estimates and the estimates for 1949-50 are all shown in the
12 Noon Demands for Grants. It was open to every member to refuse to

give any grant for 194860 on the ground that the Demands for
1848-48 have been exceeded. Therefore this is only a constitutional formility
to coma up for manction. 1t i3 not intended am if...... .

Honourable Members: No, no, no.

Pandit Hirday Neth Kunxru: May I ask you, Bir, whether, in connection
with the discussion of the Budget or the Firtance Bill for 1948-50, we would
have been within our rights in considering the revised estimates for 1948.49¢ and
snying that we refused to'ullow certuin udditional expenditure?

Skri R. K. Bidhva: S8ir, I submit that the proceduré followed by the
Miuistries is rather peculiar. We were supplied only day before yesterday at
9 v.M.  with this book. This gives very mengre information, only two or three
liness, under each Ministry und the expenditure under ench Ministry ie in
iakhs of rupees and the total is 118 crores which we are asked to give them
todav and endorse the expenditure.

My honourable friend Mr. S8anthanam said that this is only brought here
as o formal thing. I cannot understand it. If that is so then why do you
Lring it before the House. We have pessed the new expenditure for the
coming year. This is for the current year. They have incurred the expen-
diture without our sanction and they want now our endorsement within &
few minutes or a8 whole hour or a day. It would be unfair on our part to
express our opinion on 116 crores of expenditure. It is not a small amount.

Again, I was trying to study this book as much as possible during the
time at my disposal. 1 would have given the whole night to it but I find
that there is no information. There are only three or four Hnes under each
Ministry. If you go through it you will find that it relates to the salary of
“the staff. establishment allowances and other charges, and thése come to
{akhs of rupees.
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We seek your protection, Sir. You are the protector of this House. - I
dc respectfully suggest to you, B8ir, that you must %Il the Ministry straight
and frankly shat it is not the procedure to come to the House and ask for
its vote on 116 crores with so little time and information. My friend
Mr. Sunthsnam if he had been in my place, 1 am sure he would have expressed
himeelf in stronger terms. I do not want to quote his speeches but if you
will allow me I um prepared to quote from his speeches as to what his line
of action all nlong has been. IL.et the Ministry take the responmsibility. To
come to the House on the 8lst of March and ask for the vote of the House
for 116 crores is not fair.

My friend Mr. Tyagi wanted to put some questions but how many
gucstions is he going to ask. Every item requires queskions to be put and
information sought. Therefore I submit, Sir, that you must be a little frank
with the Ministers in this matter. We have to come to you, 8ir, to place
eur grievancs...... :

Mr. Bpeaker: Inatesd of taking time in this discussion, let us utilise the
time we have in going into the me:ite of the case. I should like to hear
the Finance Minister about this point under discussion.

The Honourable Dr. John Matthai (Miniater of Finance): 8ir, I think the
point that my honourable friend Mr. Kunzru raised ise & valid one and I
personally think that we ought to have been in a position to place these
Demunds before the House in sufficient time for the House to examins the
basis on which the Demands are made. But the practical difficulties that
stood in the way of the Ministry are briefly these.

All these supplementary Demands represent the excess of the revised
estimates over the budget estimates. ese revised estimates are not
finalised until a little past the middle of February, so that the earliest date
on which I can consider these Demands is the middle of February. Buf
when it comes to the middle of February the Ministry is entirely oocupied
with the budget work. My time and the time of the Ministry are almosf
fully occupied with that work. It ought to be possible for us, in view of
the importance of the matters involved in this, to arrange the time in such
a way that the House would have more time thun we are able to give.them
under the present’ procedure rolating to supplementery Demands.

To some extent, therefore, I am prepared to accept the responsibility
personally, because when the work in connection with the Budget for
194450 arose I was occupied for nearly nine daya on end in this House with
the Bauking Bill, and having been my first Budget it becamne necessary for -
me to give more than the time which a miore experienced Minister might
hizve given to the Budget work of 1949-50.

I bad avotber difficulty. There was a great deal of work that I had teo
place before the Standing Finance Committee. 1 managed to get as many
meetings as the members of the Committee and I could find time for. Al
these matters bad to be placed before the Stending Finance Committee.
Thst of course meant a little more delay. But I quite admit the validity of
the contention put forwerd by Pandit Kunzru and by Mr. Sidhva, and all
that I can eay is that when it comes to placing supplementary Demanda
agnin before the House I will see to it that the House is given sufficient $ime
for examining them. ' -

8kl H. V. Kamath (C. P. and Berar: General): In this connection, Sie,
may 1 suggest thad for the future at any rate we should not sdhere #o the
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gchedule that prevailed for the old Central Assembly in the days of the DBritish
regime, und that in Free India we should meet more frequently as in England
and America «nd sit longer than we do today?

Mr. Speaker: In view of what bas fallen from the bonourable the -
Finauce Miuister, we may cut short this discussion. T can only state that
we bave, under consideration, the Rules of Procedure. The House knows
that « Committee has been appointed and I bad invited suggestions. There
are suggestions in respect of finnncial matters which 1 myself have forwarded
to Government and they are under their concideration. I think if we could
come to some conclusions about the revision of Rules in respect of financinl
matters, very probably the points raised by honourable Members will be met
by the revised Rules. I can assure honourable Members that I am myseif

very keen on this point add my proposals bave followed the lines, some of
which are indicated by honourable Members bere.

8o, without discussing-this any further let us now go over and see what
procedure we follow. I would liké to ask whether any honourable Member

wishes to move any cut motion. I find S8hrimatl Durgabai does not wish %o
move her out motion.

Shrimati G. Durgabai: I do not intend to move my cut motion but I
wish to speak on that particular Demand, that is Demand No. 84.

Shr{ R. X. Sidhva: I want to speak only on 57-A a¥d not on 88.

Mr. Spealmer: Are there any other Demands on which honourable Mem-

bers would like to speak, so that I may put these Demands one after the
other?

Pandit Birday Nath Kunzru: I cannot find out the number of the
Demand exactly.

Mr, Speaker: 1 shall firet place Demsnd No. 84 and disoussion on that

Demand may go on. In the meanwhile; honourable Members may consider
and let me know.

- -

Pandit Birday NWath Kuasen: 1 chall let you know. later.

Mr, Speaker: Anyway, I take it that we are finishing this at 5 o'clock.
I shall now place Demand No. 84.

DeMAND No. B4—ADMINISTRATION OF JUSTIGR
My, Speaker: Motion is:

“That a supplemiatery sum not exoseding R 1.2,46,000 Dbe granted to the Governor
Qeneral to dagmy the charges whioh will come it course of payment during the year ending
the 31st day of March, 1949, in respect of ‘Administzation of Juskoe'.'

Shrimati G. Durgabei: Sir, I realise that the scope of the subject for my
discusion toduy is very much limited and the supplementary Grant is usked
-by the Ministry on two or three items, that is Focfaral Court and also expendi-
ture connected with the triul of offences under the Criminal Law Amendment
Ordinance, 1943. I assure vou that as far ar possible T wish to confine myseif
to the limited scope 1 bave already mentioned of this subject.

The House is aware that equality in the eye of the law and equal protction
of laws nre two cardinal principles of democracy. It is but right that they
have forroed s part of the Fundamental Rights Chapter of our new Consti-
tution. Fundamental rights are justiciable rights and therefore tbey are
enforced by courts of law. Any person on a bresch or violation of his righ$
can go to the courts nnd move the courbs for the redreas of his grievances.
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Even tbe right to move the SBupreme Court is 8 Fundamental Right guarantead
by the Constitution. If these rights are to be real and eflective and adminis-
tration. of justice is to be adequately done we have got to afford egual
opportunities to all, rich and poor, high and low—to all equally. If these
opportunities are not there then these rights have absolutely no meaning. If
we judge it with this background the administration of justice today—how
we have it in India—we bhave to say that justice as at present administered is
very expensive and also very slow and uncertasin. It is only 8 man with a long
purse that could have recourse to the law courts today.

In the short time ot ruy dispossl 1 wish to state the reasons for this very
expensive and very slow administration of justice. These are some of the
rcasous: the exorbitunt court fee that is charged today ies the first thing.
Jven for a special leuve application to come to this Federal Court wbich is
vory soon becoming a Supreme Court we have been charged Rs. 260. And for
the civil appeals a scale of ad valorem fee is being charged. Secondly there
ure the high expenses incurred in connection with securing legal assistance.
Thirdly there is the dual system existing at some places like Bombay, Calcutta
and Madras. Fourthly all the judgments, all the law reports.and law text
books are written in English which is not quite intelligible to the litigant
public. Lustly there is a lot of delay in the disposal of these cases. Not only
in the law courts but even in the Federal Court we have foysd that several
appeals are pending and they reqnire to be quickly disposed  of. I suggest
that the remedies could be found in two or three ways. One is that a simple
vystem of laws could he found whien can be handled with a robust common.
sense. I understand that only scven per cent of the cases involve intricate
questions of law; the others are either money suits gr cases on facts. There
cases could be bandled by the local people with commousense who are
acquainted with the facts of the care.

1 would also suggest that the State should sponsor a national legal rervice
to assist persons of limited meana. This service should assiat people of limited
means not only in the lower courts but also in the l'ederal and Supreme
Courta. Britain hus made remarkable progress in this direction. Their Legal
Aid and Advice Act passed recently is a remarbable achievement of the Labour
Government. I wish that our Provincial Governments do something similar,
of course with such modifications as local conditions may require, to make
this itind of facility available for all pegple. )

The delay and high expenses involve are, in my opinion, due to this reason.
There is so much confusion today in the existing laws. 80 much time of
the Courts us also of the litigant public is taken up or account of their not '

" being able to understend the Stutute Law clearly. Our Evidence Act is a
wonderful enactment but still certain modifications have got to be made.
Even the Criminal Procedure Code has got to be modified in several ways.
8ir Hari S8ingh Gour, wheu speakiug here last, appealed and urged on the
Law Minister for immediately appointing & Statutory Law Revision Commit¥ee.
Periodical revision of Statute I.aw is recommended by the Committee of
Maoaulsy. I understand a ComTnitten was appointed and it did some good
work, but later on, as Sir Hari Bingh Gour put it, it died a natural death,
but while answering a question of 8ir Hari Bingh T have heard the honourable
Minister expressing full sympathy with the idea. He said he would oertainly
recommend that kind of a Committee to eome into exietence again to reotify
and sleo clarify the Statute Law existing todsy. Therefore, Sir, I repeat and
reiterate and remind him of this promise of Dr. Ambedkar to see that the
Committee comes into existence. Bir, todsy serious anomalies and inconsis-
¥enoics exist. The Iudian Independence Act bes also created a very eurious
position. .A scrutiny of existing taws hes got to be made. Various subsidiary
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laws have got to be made. Adoption of laws has to be made in conformity
with the re-distribution of powers executive and legislative. All this requires-
handling by an expert body, therefore there ie all the more reason and justifi.
cation for appointing this Law Revision Committee.

1 have already stated that the administration of justice has become verv
costly. The common man must know that it ie within his means to go
the iaw Courts with the knowledge that justice will be done within his meana.
I liave already referred to the delay in disposals and the exorbitsnt court fees
that ure being charged. But there ie another reason also for this, the absence
of Resident Bar in the City where the Bupreme Court or Federal Court is.
existing. The Honoursble Mr. Gadgil is not here, but I would have urged
upon him that in order. to have a Resident Bar he should see that accommo-
dation is made available to tbese people. Appeals have o he adjourned’
because lawyers have to come from moffuesil stations. There is wunother
reason also for the high costs, nainely printing of records. This should be
done sway with. Bometimes nearly one or two years time is involved before
the appeals could be printed and got ready. I would suggest that the papers
printed in the lower courts should he made available or the typed ocopies
could be made available.

I have to mention one point. I understand that here in th: Federal
Court there are nearly 52 az)pea.le pending today because there is not adequate
personnel. I would urge this upon the Government. There is ~uly one
sitting at present. There may be a sscond Bench also constituted immediately
to have quicker disposal of thesz cases. I have also to bring to the notice of
this Hous: that there ia no librery worth the name attached to the Federal.
Court. We cannot really get any book that is useful to us.

Mr. Bpesker: I might make the position olear to the honourable 3 ember.
I thought she will eurtail her remarke but I find she is generally discuesing the
policy of the whole Administration. =~ What is relevant to the supplementars
Demand is not the policy—she had an opportunity of disoussing the policy
during the General Budget. The scope of discussion here is restricted to the
particular expenditure for which sanction is sought. Therefore, honnurahle
Meinbers might restrict their remarke ouly to the additional expenditure
incurred under the Dewmund and not go through the geuetal policy of the
Administration.

Shrimall G. Durgabai: With due respect, 8ir, I submit that the Federal
Court is one of the subjects for which a supplementary Grant is demanded. I
am confining my remarks only to the working of the Federal Court. I stased-
that it i8 not quite adequate in view of the growing responsibility and the
v!:)lume of work of this Court. I have practically finished msy remarks on
that. :

There is one more subjecs, that is regarding the expenditure coonected
with the tribunale established under the Criminal Law (Amendment) Ordin-
ance of.1848. I would have protested against incurring this expenditure any
further but for the fact that I have noted from the report supplied to us
that these tribunale aze going to be wound up very soon. I am glad to hear
that no further cases are allotted to these tribunale. These are war time
tribunals. When the report gives us an idea that scon they are going to be
wound up, that cased of bribery and corruption entrusted to these tribunals.
are perhaps fast deoressing, there is no further neeessity for enmlarging the
acope of their work, or increasing their number. But I sm very glad to hear:
that they are going to wind up vory soon and tha$ no further expenditurc ia
going to be incurred on these tribunals. If there are any suoch cases loft they
can eatily go to the common law Courts functioning far sueh cades.

-
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{Skrimati G, Durgabai)
Sir, in conclugion 1 would urge upon the Minister to see that . mutional

Jegul service on the lines suggested by me is established to give assistunce to
“peeple of limited means. %omething should be immediately done in that

irgction.
‘);r. P. 8. Deshmukh (C. P. and Berar: General), 8ir, 1 wholeheartedly
-endorse the remnarks made by my honourable friend Mrs. Durgabai so far as
this Ministry is concerned. Of course, L bow to your ruling that the remarks
should be confined only to the extra expenditure with which the demand is
.concerned. But since this Demand did not come up before this House fr
discussion, you will probably allow a certain latitude in indicating as briefly
‘a8 possible what this Ministry would be expected to do fSr independent India.

The subject of revision of the procedure that obtaine in India was one
which was disoussed previously namely last year and it was impressed upon
the Ministry that it is time that we make efforts to evolve a more expedi-
tious procedure by which the law’s delays, if not eliminated, at least would be
-considerably diminished. Under the bcpe that this Demand would come up
for discussmon, I had given notice of a cut motion for discussion of the pre-
trial system. The system, a8 has been pointed out by Mrs. Durgabai. has
made tremendous progress in England and is producing excellent results in
the UJ.8.A. It is not a revolutionary system inaemuch as it conforms
fully with the egisting laws or procedure and does not dislodge them. It only
brings the parties to the real issue in the case most expeditiously without
wasting time on adjournment and long and somewhat irrelevant stateinents
and counter-statements of parties. I think, 8ir, the people of India do desire
and deserve a more expeditious system of law.giving and 1 am sure, 8ir,
that i{ the honourable Minister will pay attention to this fact, there will be
considerable amount of good that could be achieved, because, we know, 8ir,
a8 a fact that there is considerable harassment of the litigant public under
the present circumstances. I have two cuases at present pending in the Nagpur
High Court. They were started over ten years ago and yet it will probably
take unother four years befure they are ripe for hearing and disposed of by
the High Court. oth are cases of adoption and the plsintiffs are getting
tired ns they are getting old and cannot enjoy the property. One of them
‘has nc son and supposing be dies, the whole process of his adoption and the
Jdea of suving the uncestors from damnation by performing the 8braddba
and other things for them would remain entirely unfulfilled. This is the situa-
tion not only so far a8 the Nagpur High Court is concerned, but everywhere,
Bir, and this delav nlso brings about many other evil results.

Then, Bir, T would also like to point out that very soon we must put our
shoulders to translating all these laws into the various Indian languages as
well as one common Indian language. We bave not decided the Indian
language, but we will have to start making preparations, so that English is
substituted in the law courts by that language at an early date. In my opinion
law courts are and will be one of the principal means of giving real impetus to
the study of Hindi und the other Indian languages. Otherwise, the medinm
of instruction that we want to change from English %0 the Indian langu-
agos. will be indefinitely delayed. Unless we change the language of evidencé
the. judgnent at least in ¢he Session® Judges' Courts all over India and make
it Hindi or Hindustani or whatever it is, it will take a long time before we
adapt our langunges to the needs of the Law Courta.

Then, 1 would like to point out that the procedure and the laws in foree, .
not so much the laws, ns the procedure, would probably bear a thorough exami.
natlon in the light of our independence. I bave a strong feeling that much of
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the preaent ptocedure was very well suited to the needs of the British Gover~
nors of Tudia. But so far ks Free Indin (s conccrbed, I am sure, Sir, that by
amending the procedural law considerably, it would be possible to eliminate the
delays the wide.spread evil of perjury and also to reduce the cost to the
litigemt pnbhie. . .

S far as the Federal Court is concerhed, 1 hope the Government would wob
be slow to enlarge it. 1t is going souh to teke the place of tbe Supreme
Court of Indin. From that point of view also. it is necessary that we: :huvald
enlarge the Federal Court, and we should also try and give every opportm:x
to the legal talent in the country to prepare itsef for this important
of doing jusrtice and upholding the Coustitution of India.

Shri B. Das: Sir, I wisb to inform the Treasury Benches that I wish $&.
take up Demands Nos. T4 and 83-A.

8rijut Kuladhar Ohaliha (Assam: Genersl): I want to speak on Demand:
No. 74,

Mr. 8peaker: That is u diffcrent matter, but the Demand is No. &
I might inform honourable. Members that I have got requests for taking .3
Demands Nos. 19 and 40, from Mr. Lakshminaryan B8ahu and for Dem

No. 41 from Thakkar Bapa.

Dr. P. 8, Deshmukh: I would propose No, 83,

Mr. Speaker: I am taking tbc proposals in the order in which they haww
come to me.

8bri R. K. 8idhva: 8ir, I want to discuss Demand No. 57-A—Delkil
T'ransport Servioe.

Mr. Hpeaker: I think then, I should first csll upos the honoursble Law
Minister to, reply to Demand No. 84. I have to put it to vote. I thought the
honourzble Member wanted to speak on that.

Shri R, K, 8idhva: No, Hir. :

The Homourable Dr. B. R. Ambedisaz (Minister of Lawj): 8ir, this items
*Administration of Justice’ really belongs to the Home Ministsy, because they
are in charge of the subject. byt I am sure, we must today at least epore the
Bardar of the trouble that would be involved in replying to this debate. T am,
therefore. taking the responsibility on my shoulders. I must also say thet I hewe
had no previous consultation with him and so, 1 do not know, whether I wasld
be exactly representing the views of the Home Ministry on the subject that ¥
uru apeaking. i

Bir, this question of the law’'s deluy is u long cry that we bave been hearin
in this coun?ry and the Government of India, if I remember correotly, :t
ope time appointed a Committee—the Civil Justice Committee—and some
the recommendations made by that Committee were inoorporated both @8-
$he Civil Procedure Code 88 well a8 in the Criminal Procedure Code with th*
object of avoiding delay in the matter of coming to conclusiona 8o far xs Eticu—
6on was concerned. At the ssme time that unfortunately has nod in eay
way softened the complaint which we are now hesring about the law’s defay.
Ti my judgment and I think both my honourable friends, Dr. P. 8. Deshmuklx
and Surimati Durgabai, who have had considerable experience of practise >
the Courts will agree that much of the delay that takes place in Atigstion is
reully due to the clients themselves. 8o far as my experience goes, in iaw
ecuris every client on an appoiuted doy instead of coming prepared eitber witle
the witnesses or with the documents or some other sudpocna that haa boen
fssued by the court, comea with nothing exoept a petition asking for a post~
ponement. If the postpomement ia vot grunwdl,) be_either abandons his plesdar
grinkin that he has ho influence with the judge, because he has not heerr adle

got the adjournment or poetponement or he becomes thoroughly dissatisGad

L

i
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end the court hng to congider whether in the interests of avoiding delay his uppli-

cation shoul:l be rejected. It may be *that in vi i
: t in view of th nee
gener mass of populatior. the , epared with cvere:

z I ¥ curnot: be expected to be prepared with every-
tlur}g at the appointed time, and if they are not givenptilpns, evsa thot:ngrh
thuir cuuse anny le very just, it may be lost,

p—

‘Betoundly, so far as the procudural law is concerned; there is all the method
zand ull the rules necessary for avoiding delay. If our people who want to liti-
gnte nbout matters of dispute were more expeditious, more efficient und more
‘alert in colloctuig their evidence, they themselves would nvoid a great deal of
delay thai tuker place in the matter of litigation.

Dr. P. 8, Deahmukh: \What about the delays in the High Courts?

The Honourable Dr. B. R, Ambedkar: Well, the deluys in the High
Courta also to a large extent are dne to this fact. My honourable friend pro-
bubly does not know, as I happer to know, that many of our people believe
in ustrology. When they_ are told that their case is fixed on a particulur date,
they first go to tle astrologer to find out whether that is an auspicious day,
and if they find that it is not an uuspicious day, they run up to Bombay
and get in touch with the Offica of the Ilegistrar of the High Court, sometimes
bribe the clerks heavily in order o take the case off the board on thut particular
day. I know many such sases. Thercfore, we have done so fur as procedural
law is concerned to avoid delay.

Shrimayy @G, Durgabai: TIs aot delay due to the printing of the records
which takes o very long time? :

The Homourable Dr. B. R. Ambedkar: Well, I suppose. in vicw of the
fact that the Privy Council has luid down that all cases which come to them
must have the records printed, the High Court has to follow that rule. Ivo-

behly the SBupreme Court hereait:r may follow a different rule, we cannot
sny.

With regard to the lower judiciary, there s certainly much room for
improvement. I quite ugree thut our judicial stations so to say, the towns
where the Sub-Judges sit are sumetimes very far away from the villages, and
the illagers have to incur large exsenses for travelling from their villsges
to tha places where thev are situated. I have sometimes thought whether
it would not be desirable for our Sub Judges or some others subordinate tb
the Sub Judges to go on what we may call circuit. You can have a circuit of
gix or sieven villages which this man can visit from week to week., and hear the
cases right in the villages. Thay, 1 think, is a feasible thing. I must say
that thut 1s a matter which ls entirely within the power of the Prowvincial
Covernments. It is they who can rec-organlse the judiciary in terms of my
suggeation if they think that that is a auggestion worth acrepting.

With regard to the question of conrt fees, that again is a matter which is
entirely within the purview of the Prcw'ncial Governments. If the Provinoisl
(lovernments think that court fees sré¢: 8o fixed that they are beyond the
capacity of the litigants, it is for themn to lower the oourt fees and give
reliet to the litigant publio in that manner. With regard to the question of
legal ail, there is no doubt that there is & necessity for doing something in
that l.chalf. As every one knows, the British Parliament has recently passed
an Act rnaking it a national reeponwibility to provide aid to a litigant who is
unahle te find money for his litigation. However valuable that step might be,
-it seems to me that having regard to the economic capacity of the people of
our cnuntry, it would be perhaps impossible to place suoh a burden upon tha
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national revenues of the country. There is8 no ‘doubt that some other method
wigh: be found whereby seme amount of partial relief may be given to people
who are indigenous and who have important questions of law to be settled:

Something was said with regard to the Law Revision Committee. It seems
{0 me that there is a certain umouut of misunderstanding about that matter.
There is no doubt in Eugland there is a Statute Law Revision Committee;
but its function is a very limited cne. I have with me the Statute Luw
Revision Committee Act passed in 1¢27. It is an Act which is passed from
time tu tiwe by the Parliamont. The object of the Statute Law Revision
Act is to delete from the Ssatute book laws which have become spent, whose
purposes have been sgi¥ed and which ure not in force, and things of that
scrt. It is only to clear the dead wood. so to eay, from tbe Statute book of
laws which have become unnecessary. Here, I find that the Statute fLaw
Revision Committee was uppointed in 1921. Although the intention of the
Governmient of India when they uppointed that Committee was very much the
same. #s embodied in the British Rtutute. it somehow took upon itself guite
a ditferent species of work mamely to suggest to the Government certain lawa
which they themselves drafted. ‘I do not know whether that sort of a thing
i8 necessary. Because, the drfting of laws is entirely a matter for the Gov-
ernment and the drafting is ertirely lefi to the draftsmen who are engaged
inn the Law ~ Department. From that point of view, therefore, the Law
Revision Committee docs not appear to me very necessary unless it is found
vhat the Law Department, by reason of the shortness of its personnel is not
ubls to depute somebody whose duty would be tormee what laws have been
spent, what are unnecessary und wihnt laws have gone out of force. However,
I shalt keep the suggestion in my mind when the Government has the vime
1o deal with this question.

With regard to the Federal Court, the question has been raised that the
number of Judges is pmall for the work that is now pending before the court.
The question was also raised thnt the Federal Court is not equipped with
tibrary such as a Federal Court slould have. 1 luve not the lexst doubt
in my mind that the Government of Indin will never be callous to the require-
ments of the Iederal Court and of ite library equipment. 1 have uo doubt
that this matter will be .discussed when the Federal Court will be convert:d
inty the Supereme Court. 7There is not a very long time between the trans-
fernnce of the Federal Court. into the Supreme Court. Coneequentlv, these
roforms which have been suggest:a with regard to the pernonnel of the
"Erderal Cours and ite library equipment can wel% be delayed until the formation
of the Supreme Court. I geve no doubt about it that the Government of
{ndia wil' bear in mind the requirements of the lLibrary, as well us tbe
aumber of Judges that may be ncoesssry to dispose of thia work.

Mr. Spoaker: [ am putting the Demands to the House,

The question is:

. “That s supplemonta-y suid not exceeding Ra. 3,46.00) be granted (o the Gove
Geaoral to datray the oharge! whish will aome in coures of payment during the yesr ending
J$he 3lat day of Mamh, 1949, in respect of ‘administration of justice’. ™

The motion was adopted. -

Shrt M. Toumals Raso (Madras; General): I request you, Sir, to add
Detaund No. 11 alse. I ®went to offer some remarks about the Coust'tucnt
dAseembly. .
.- 8hrl M, Ananthassyapam Ayyangwr: I submit. 87, that Demands 74. =7,
and 78 may be: taken togetber and Demand No. 82-A separately.

" Mr Bpdake?: I doubt whether ail this could be taken up. However, [
am marking them in the order in which they have bsen proposed. <
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Dr. P. 8. Deshmukh: I suggest thut Demands Nos. 57-A and 88 muy be
taken together.

Mr. 8peaker: Shall I place both of them tegether? 1Is Mr. S8idhva agree-
able to this?

8hri R. K. 8idhva: 1 have no objection.
DeMann No. 57-A—DEeLit TRANSPGRT SERVICE
Mr. 8pesker: Motiou is:

“That a supplementary aum not excveeding Ks, 4§,68,000 bo granted to the Governor
General to defray the charges whioh will come in course of payment during the yeer ending
the 31st day of Meroh, 1949, in respoot of ‘Delhi Transport BServico’.” :

Dexaxp No. 83.—DEeLnt

Mr. Speaker: Motion is:

“ That a supplementery eum ot exceeding Ra. 74,11,000 be granted to the Governor
Gensral to defary the oharges whicn will corae in courae of payment during the year eng-
ing the 31st day of March, 1949, in respect of *Delhi', "

-~ Pandis Hirday Nath Kupzra: Did you say, Bir, that Wemands Nos. 74, 77
and 78 be discussed together? 1 did not hear it.

Mr. Speaker: Yes; Mr. Ananthasayanam Ayyangar made a request $hat
Demunde 74. 77 und 78 be discueeed together and Den:and No. 82-A separately.

[At this stage M. Spmeker vacated the Chair, which was then occupied by
Mr. Deputy-Speaker (Shri M. Ananthasaygnam Ayyangar.))

8hri R. K. Stdhva: Sir. I am discussing Wemand' No. 57-A which ie for
Iselhi Transport Bervice. ‘This subject was not discussed at all either during
che budget discussion or during the Demande for Grants, This Demand
izlates to an amount of Re. 45,58,800 being the recurring expenditure on the
Delhi Transport Service, which has been taﬁen over on the 14th of May, last
year from the G.N.I.T. I congratulate the Government for taking over this.
concern which was mismanaged and ill-administered by the private concermn
without any control. . By the Government taking over the concern they have
served two useful purposes, one is it hus become the property of the State and
it hae come under State control and the second is the State has benefitted
Binancially to a very great extent. I cannot tell exactly what the net profit
would be. The lLoncurable Minister would enlighten ue but I am sure from
the report and the figures that I read somewhere this oconcern js going #-
bring to our coflers a fairly good sum every yesr. 8o far therefore, Govern-
went’s action in thia direction to run thie traneport aervice is most weloome,
1 however warn the Ministry that after taking over this concern they should
be verv vigilant aa vegards its inaintenance. In the days of G.N.I.T. the
whole of the bur flcet came to a ooilapse for the main resson thdt there was no
proper  supcrvision or maintenance of the buses. These were ramshaokle
buses which ary even now running as compared with our buses. . Their bodies
were gonktructed like an animal's cage and no consideration w88 given to the
rcmnfort of the pnssenger nor was any oonaiderstion paid regarding the beavy
fares oharged nor to the overcrowding of passengers which was everyday im-
eressing and the administration gave deaf esrs ¢o the constant complaint of:
the public of the city. The subject matter was receiving, I am glad, the atten.
tion of the Government and at one stago I was apftehending that Governmeut
was giving it to some other conceru with some nominal share of the State bud
vltimately I am glad that that echeme did not prevail and Goverument took
the entire concern. Now I find Government have immediately ordered for
new buses and somo have actially been put on the roads and some_bodies ads
under construction sn:! eome sre still on the way. Bo fsr so good.
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But I have to state that from the manner in which I see the maintenance
of thgie buses. .if proper attention is not paid, the deterioration will come very
soon 8nd the entire capital will be wiped out. As tar as I Ymow there is no
supervision and there is no responsible person to look after the fleet of trans-
port services which is being run. Crores of rupees are invested and will be
invested hereafter und unless we hiave an up to cdate workshop and gurage to-
gether with efficient staff to look after its upkeep, its deterioration will come
very soon. As it in I fiud that it ix nobody's business to see that in what con-
dition these huses go after un evening’s work into the workshop or gurage—if
there is any—and in what ‘condition they are brought out in the following
mominsl.’ I thereforc suggest to the honourable Minister that an efficient and
responaible man ebouid be sent immediately to Bombay. The Bombay State
Bus Service is one of the most wonderful services that runs in the whole of
India aud I do not mind uny expenditure that that officer might have to incur in
‘thia connection. If he is asked to stay there for a month, if ke is realy a
responsible man and if he understands something of the transport services of
Bombay, let bim learn and let him see how the bus aervice runs there. There
i8, in otber parts of India, nothing to compare with the body of the Bamby
Buaes. I do feel--I have seen in Calcutta—that some of the molern type
of buasea that have been iutroduced recently in Bombay are of the finest type
like that in 8witzerland. Unless a man 1a deputed he will not be able to
understand what the service requires. He will be able to see how this aervice
i8 done, what type of garage is kept, how maintensuce is done and how con-
ductora and Inspectors are nsked to chefk and treat the passengers with coirtosy
sird alao to see that there is no leskage i1y the traffic of the passengers. What
Lfind to-day ie there is u great deunl of leakuge in our passwnger fares.  Although
some improvements may have been made and what is the improvement? At
certain gtations the passengers are asked to pay for the tickets on the roadside
hefore aiighting thinking that that would remove any kind of leakage. Actually
it leads to delay. Th.: passengers gn to bus to minimise the time and they
want rapid service. Some time is taken in giving them tickets on the roadaide.
I do not know whether the Minister has travelled by these huses. Tf he had
done, he would have seen that much time is lost. It is not that the passen-
gers alone lose time. it means waste of petrol and mileage and ultimately it
will be a loss to the State. 1 therefore feel that there are no proper tvpes of
conductors. They have no uniforms, n: bags to put in. the amounts. there is
no system of checking the ticket which is moat important. Somebody turns
‘his finger Yo indicate from what place to what place. (et punching machinery
for tickets. Give them proper uniforms. Now nobody knows whether he is
4 ocnducto” or ua”inapentor or one of the pusaengers. There is no supervision
I should say anzf'the atcpping atations are not indicative and the buaes are kep$
‘badly. Nobody known here as to how to keep the buacs. Thia is a neeessity
otherwise it will be a loss t» State. It ix no use merely purchasing new buses
-and placing orders and putting them on the rvad without aeeing how they are
‘being maintained and how its efficiency haa been kept.

. The second thing is now they have placed orde's for petrol-run buses. I
would reques! them to place future orders with the diesel oil. Al Bombay
‘buaes are run with dies#] oil as ewiftly, moat economically as petzol-run busea.
‘The other day 1 put a question to the Minister whether nur buses xre run with
diescl oil. Probably he did not know what it is and he was surprised. When.
ever there is shortag: of patrol, thie trouble has never arisgen in Bombay.
“Thev. have run mast efficiently. They have self-starters with diesel oil snd
thérefore it wonld be economical and more profitable with dlesel oil. I do
not know whetbér the present engines could be oonverted into diesel oll engines.
“That experiment may b¢ made because T am told bundreds of new typea thaé
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are already ordered ar- of the petrol type and we should see .whether they
could not be converted into diesel oil. Otherwise the orders may be cancelled
and new otders placed for diesel oil engines. . I am sure if anybody is sent
to Bombay, he will surely recommend that that type of bus will be more
economiocal, the best for the convenience of passengers and for the revenue.

Then, Bir, I do not know whether it is advisable, I have not gone through.
it, but I think a small Board is also very necessary,

Bhri M. Tirumala Bao: They have consttuted & Bowd,

6brt B. K. Sidhva: Have they? 1If so, 1 have nothing to say. I suggest
a emall Board of three memhers, who may be officials, so that they may look
after this thing. 'They should be men with some knowledge about trensport
service. The Miuiater has a lot of tbings to do, and although the ultimate
responaibility i8 on him, in a matfer like this where crores of rupees are inves-
ted, he should be sssitted by a Board who would look after the day to day
affaire. Who i looking after it at present,. I want to know? Where is the
office? I am told it is sumewhere in Connaught Circue; some Traffic. Manager
is sitting there or vi.me such thing. Nobody knows about it.  The public
must know about it. Where is your garage? Where is your workshop?
All these things must be properly known., 1t ix & public ssrvice and putlic
must be well acquainted. Therefore, while 1 congratulate the Government,
I submit that they should see that this service runs still more effic'ently and
brings in larger revenue than was the @ase duving the G.N.I.T. days, when
the G.N.I.T. squeezed the public without giving any reiurn to the passengers.

As regards fares, I do submit that-this matter requires consideration. Fures
were fixed by the G.N.I.T. without any consideratim. In Bombay where
the best service is available, the fares are most remsonable and cheapg: than
here.  Sometime ago a Press report said that the Ministry was consdering
tbis question. | do not know what stage this consideration hms reached..
Delbi is 8 place of distances. For a certain disiance where oue anna would
be quite sufficient, they are charging sometbing like two annas, ‘The maxi-
mum is somewhere round about ten annas. From Lodi Road to Sabzi Mandi,
if you take the fares together, it ccmes to eleven and a half annas which I8
certainly henvy . I have never seen cycle traffic of such magnitude as ohtaine
in Delhi in any other city. Take even the largest populated city of Calcutta,
or Bombay. Therc is not so much cyclist traffic there. Why is there 8o
much cyclist traffis in Delhi? -Because there is no transport facility. The
clerks in the Secreturiat have to come from miles and therq‘is no facility; s>
they have to keep cycles and maintaining a cycle also costs something. There
is no gond bus service; ‘there is bad service. Therefore, I do maintain thal
the farss should be resaonab'e; they should not be exorb'tant. After all,
Wuses are meant for th:s pocr, small middle class people, who work in ofice-
and who have to come from a far distance. ¥rom that point of view. of course"
keeping the margin of profit reagonable, the faroa must be brought down. Heas
the honourable Minister given any consideration on this matter? If he bas,
I would like him to enlighten the House on the matter. This matter is
agitating the passengers very much. They have given a little improved
aervice. T do not say greatly improved service. but a little improved service.
Kome more buses have been intraduced. But much remains %o be done and’
this year they have to give very much more attention to this matter.

1 repeat once agein before I concludc my remarks that somebody must be
eunt to Bombay fur this purpose or let him he sent anywhere clse the Minister-
likes, but Bombay is th« best place. Unlesa snmebody is sent thers, nobody.
will be able to put this matter right. With these words, I conclude, Bir.



DEMANDS FOR SUPPLEMENTARY ORANTS FOR 1904849 2157
Sbri M. Tirumala Rso rose—

8hri B. K. Sidbva: I have finished only Demand No, 57-A. The Honour-
able 8peaker asid that after this Demand No. 88 is aleo to be disoussed. o
1 have to speak on Demand No. 83. I would not take much time.

Mr. Deputy.Speaker: The honourable Member may rise again after Lunch
when the Spesker is in thi Chair, und if he calls, he may speak.

The Asaembly then adjourned for Lunch till Half Past Two of the Clock,

The Awsembly re-ansembled after Lunohk at Half Past Two of the Chick, Mr.
Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

8hrA B. Das: May I enquire if the debates on these supplementary Demands
will be closed today? If o you will have to allow ua to move all the demande
we want to discuss, Pleage set a time limit because Mr. 8idhva has only
spoken on the frst motion. :

Mr. Speaker: I thought the honourable Mewnbers are aware by now that,
in all such debates they should have consideration for other Members and limit
their speeches to [ifteea rminutes at the maximum. Dr. Deshmukh tock five
to seven minutes. T now propnge to put further Dcmands because a requews
h:s been received for Demands Nos. 19, 40, 41, 74, 74, 82.A, 83 11, 74, 77 and
82: an | tnken by groups they are I believe six. So I do not think T ghould
allow speeches, longer than tifteen minutese. Mr. Sidhva’s ides is to have &
second spesch. I cannot ullow it. - Both the Demands were taken up to-
gether to give himu the chanoce of making a common speech.

8hrl R. K, 8Sldhva: §J did not get up.

=
Mr. 8peaber: Thst is ali right. 85 the question docs not arise, I do
not know wlether Members wish to speak on the Demands on which Mr. 8idhva

spoke.

Shri M, Tirumala R80: With regard to Demand No. 57A I want a few
minutes.  With vegard to the Delhi Transport Service, the time has coms
now when greater attention has to be bestowed because Government has taken
over the service. Surely, Delhi's transport service is the worst in the wholg
of India. Compared with Caslcutts, Bombay and Mad:as, Delhi ia the fourth
largest city, and I may say that Delhi's transport service charges are the
bighest and it provides the least amount of conveniences to the public.  Pro-
bably in the days of stage coaches, there used to be three clasees of travellers
but there wae no division for the classes. But at certain stages they used to
ask first class people ‘‘sit tight in the coaoh’”: second eclass pecple ‘‘get
down and w:ulk” and third olass people ‘‘get down and push’, Most
of buses of the Delhi Transport Service are in such a rotten con-
dition that they provide only amenities for third-class variety of people, where
you have to get down and push. Corruption !s rampant so much that the
bus conductor will not issue a ticlcet till the last minute and at the time when
you get out he stands at the door, colletts the goney from you without lssuing -
yon a ticket. I have ohserved this for some time and 1 bave myielf been 8
victim of suoh a aystem.

With regard to the expenses here: pay of officers, Ra. 19,300. pav of
establishment rupees one lakb: allowances and honoraria—I may say that
the word ‘‘honoraria” is an affliction which you find in regard to every depart-
ment and moat of the items covered by the supplementary Grante are for
exbra officers. Tt is strange how in spite of the rigid control which the Finanse -
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Department is supposed to exercise over the rest of the departments, every
department has managed 1o practisn more or leas oivil disobedience against th:
Fipauce Department and incur large items of expenditure which are brought
focward here as supplementary Dymands. .

Then again, the words '‘Miscellaneous and other oharges’’ ia a chronic
thing. In the mofussil there used to be contingenoies or charges of collectorate
officors. There wus an item for the cost of milk for the cat. Why is the
eat reared up? It was in order to catch the mioce that are destroying the
@oconds in the offices. That is one of the contingent items for maintaining &
@t in the ofices.

Ve | by [ A TR R T '
8ir . K. sidhva: What is the amount?

U o5 ST B YIS 3 v .- E :
Shri{ M. Tirumsia Bso: I huve no idea of the amount. 1t depends on the
«at! But there seems to be more aotive and more vociferous bipeds that
, into, the  expenditure columns of the Government by way of
~*Miscallaneous’’ expenses and in regard to which it js very diffioult to get al

Ae defails,

1 therefore request my honourable friend, Mr. SBanthanam, to see how the
present bus transport service is operating in the Madras (ity. I cen say
that i is one of the most comfortable and cheap servioes that has been orgsni-
ood by the Governmeut. I have also seen the latest new buses now purchaaed
‘by the Ceniral Governinent for Delhi, A man of low height or of lesser height
thau mvyself cannot stand erect in the bus. (Interruption). Yes, you come
wad I will show yon. When you stand the roof touches the head. In all the
Savra about 85 seats are provided and standing room for about 10 or 15 people
sm the corriflors.  Therc sliouid bf suflicient space between seat and seat in
€hs corridor to enablo there to be sufficient standing space for pasBengers
during the peak hours. The model company run buses in Madras has one
entmnce and an ex't at either end of the bus, with a comparstively broad
egridor and with comfqrtable seats. I have seen the Bombay buses of whioh
wny ¥riend Mr. Bidhva has spoken, though of course the number of buses plying
#n Bombay City ir not sufficient for the volume of trafic demsnda for bus
sxvices. In Mndras also they are improving a lot. They have built up s
3gge workshop. I have secn the woikshop here at Rajghat where all the
yoses are sent.  There in a huge amount of scrap and dustbins side by aide
with the burer. and once the buses are sent there, it is dificult to distinguish
wdich is the dustbin, which is the bua and which is .the scrap!

1 submis, Sir. that Delhi with its growing  needa and ifs  population of
meqtly eleven lakhs, and with ap influx of 4—5 lakhs of population and is long
nee, is ill-served with transport. There is no poor man’s transport ex-
oept the terribly crowded dangerous trem: which runs through Chendni Chowk
and other overcrowded places. If trams also come under your contfol, the
Sret thing you have to do is to abolish the trams in the Chandni Chowk, at
Sasgt for hygianio purposes, because the trem i the worst carier of .
Gecpuxe of their overcrowded and dirty. condition. . With regard to pnblio
mfniy, thers is bound %o be #ome accldent or other for every trem that Patses

s E C_hm:dni %h?ﬁk g d . fhe honou, bﬁeﬁMiniggr i:nua_t have beea there
it g 4& o X7 ) v : o] P._ ! ‘ai ter. ﬂ ] . t b th
m "ltldaaeem DoraNe doaditone of e Gadis e | = g0 there
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There shouid be s comprehensive scheme. The distance between the L.odi-
colony a% one end and the Kingsway colony at the other end of the city is a
matter of 12 to 14 miles.  The circular electrical railway that my friend Mer.

Gadgil has in mind is st’ll in the dreamland. For practical purposes you

should connect the whole uf Delhi by a fleet of H1X) or 400 buses, well served

by efficient conductors, good mechanics and engineers and above all an efficient
managerial otaff.  For this you should invite some experts from Madras nud
83k them to draw up a scheiue and you c¢an sse how it works. The famous
‘G.N.IT. bus service was known as the ‘“Goes Never In Time'’ service and vot
ag Gwulior Northern India Transport. 1’eople had to wait for _houra tcgether
to go to their offices or return. They tell us that they had to spend at lesst
two hours to catoh a bus before they reached their homes in the evenings.

As regards other amenities I need not tell iy honourable friend, for be hes
cactical knowledge of thesc things. This 'is 8 Demand which was not inclu-
o in the gnernl budget before and aa the expenditure is incurred I hope my
iend will beatew hia beat attention to see that the Delhi Tranapor

honourable
8ervioe is ohenp and within reach of the middle and lower class people.

‘/sl P. 8. Deshmulti: 8ir, there has been & sufficiently long discussion so
far 19 the transport in De'hi in concerned. One is really staggered to mee the
condition of tra’nsport in tho oapital of India and it is but natural that we
should draw the pointed attention of the Government and the honsurable
Minister in charge to the dwsirability and the neceasity to slter the situation
as early as possible. My friend Mr. Sidhva has suggested that sbme officor
should be chosen and sent te Bombay to study the system of transport there.
I think it would be far less evstly if a Bombay officer is brought here and
asked within three months to put the whole thing in proper order. I do not
know what Madras has apecialised in but ao far as treis are concerped I think
Calcutta has probably the best tram - aysten.  They are also sufficiently fre-
quent and well managed. (Interruptions): R

I have seen buses both in Calcutta and Bombay. I prefer the Bombay
gervice. The stafl is ofticient and the fares wre very rensonable. The farcs in
Delhi are sbsolutely exorbitant and should be reduced by half almost imnie-
diately. T do not know the exact figures of the working of the Delhi Trunsporé
system by Govurnment. I am anxiousty awaiting to see the results, economic
and financial, during she time the Government bas been working the s vice.
I hnpe it shows a substantial profit and it is worthwhile 1oakiug th's n» state
organisation.

The next thing I would like to draw attention to is the lighting system in
Delhi rs well as its anvitation. 8o far 8¢ taxies are concerned the complaint
I am sure ia universal. I du not know why texies in Bombay are so
It is also the case in Cslcutta and I do not see why in Dalhi afone they should
have lagged behind, T hope not merely for want of meters. There are imnimer-
able cara avsilable nowugaya but the mere paucity of meters should not have
held up the _progress. Aleo it should be possible t» manufacture thia wretdhed
il thing in India. Y do not eec any reason why it Is nos possible to do so.
The taxieg are in a hopsless cond'tion. Whenever one approaches a taxi ose
bas to prepare cneself to pay Rs. 12 to 15. Without that sum you ~an hurdly

in u taxi. (Interruptions). Then in many pinces the lighting system is very
ha,f 83 though the Fghts are put up %o show the lamp posts only and not for
Itcht-lng the road for the public. I think the whole system will heve o be
altered. ,Thg pillars will have tq be replaced by those of some other kind s»
the lighte will, hang down and shed .their light on. the wad instead of fook-
ing upwands .and !whtipg ﬂre uky ithout any heneﬁt to any human . being.
As regq «pxtataon there ia muqh that is to he
o T wolld ke mh A _suggegtion sa far as the tronapqr; of the whole.
ity 18 qoo There ere innumerable vehicles with the Delerce
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Ministry still lying uncered for in s> many places and some of them are pro-
bably with the Minister for Industzry and Supply. I do not think there i
anything wrong or impructical in my suggestion, if I say that all thewe vehicles
“ebould be utilised for increasing the trangport all over India. As we know the
wransport difficulties give rise to 4o many other evils, I think this suggestion
onght to appeal to the honcurable Minister. 8o long as the vehicles are in
working condition they can always be available to snybody who wants $hew,
What is the fun in keeping them under the sun, ruin und wind for such a long
time and allowing them fo detenorate. If we have a. huge fleet of these
transport vehicles throughout the country it will be of considerable assistance
to the railways and to th. nstion. All the complaints that we make now
regarding overcrowding and goods not being transported in - time, eto., will
disappear and we will slso be utilieing the weslth of the nation that is going -
w waste to a very considerable extent all over the country. The ugly and
intolerable sight of these vehicles standing for ysars mnd ysars, absolutely 1m- |
cared for, with their tyres on and with mud besmeared sll over, makes me feel
that the nation's wealth is being unnecegearly waated. I would like the
Government to make an juvestigation into this sorry state of affaire and see
who is to be really blamed for wasting so much of good end useful material.
7t would be a very uscful meuans of increasing our transport facilities and the
wlole nation would be grateful t» the person who would tackle this question.

“The Honoursble 8brj X. Santbansm: B8ir, T do not think you would like
ma to take much tiwne of the House. I propose merely to mention ocertain
pointe which have lLieen raixed by iy honourable fricnds so far as this Demand
s concerned. This Jiemand arose simply because the decision to take over
the G.NI.T. was reached alter the last Budget and could not be included in
it.  Tberefor: it is merely a normral expenditure. It is not an exira expen-
diture iftcurred beyond ths vudget. When the G.N.I.T. was taken over the
. Btanding Finante Cemmittee made a condition that as soon as possible a
Statutory Corporation should be constituted. Bteps have been taken to that
effect and a Bill has heen drafted and will be introduced. @~ We would like to
Lave the corporation going ar earlv as possible, Meanwhile =n Advisory
Committese has been constituled to advise the transport authorities with
reference to the working of the Delhi Transport Servicee. This committee
consis*s of a students’ representutive, a representative of the press, a repre-
sentntive of th: accreturint staff and nlso representatives of the merchantsa
and it hus heen given wide functions to advise on all matters relating to the
Delhi Transport Bervice.

8bri M. Tirumala B2o: Are there any ledies on that committee? In
Madras they have taken one or two ladies for consultation and giving advice
with regard %0 accommodation for ladies jn the buses.

The Honourahle Bhrt X Santbanam: 8o far as ladier are concerned wa,
bave not givén special representation, though they are enttled to come in as
one of the representatives either as 8 student or as a journa'ist or in any other
capaoity.

The fsres arc being considered but in this connection I may inform the
Houss that Delbi ought not to be compared either with Bombay, Madras or
Caloutts, whera the traffic i¢ continuous. Here our buses have to cafTy
teaffic only for two hours in the norning and two hours in the eveming. All
the rea% of the day they have to run without full load or empty. Therefore
if we charge the same rates a8 Bombay the Central Government will have to
subsidise heavily and if honourable Members of this Assembly are wiling to
sanction an amount of the order of 80 or 40 lakhs we can bring down the fares .
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to the Bombay level. Therefore we propose to keep the fares t8 the lowest
possible level consistent wito the commercial running of the Delhi Transpott
Bervio:.

I shall give a few fucts regarding the working of the buses. 189 buses
were taken over from the G N.I.T. out of which 55 had to be scrapped. Bince
May last 108 buses bave Lcen added and there are B8 more to be added in
order to complete our pr.gramme during the coming year. Therefore whem
sur pfm.me is complated over 300 buses will be rupning in the City of
Delhi we oonsider to be adequate for the present needs. I.ast year
theie was a profit of Ra. 5-43 lakba and in the coming year it is expected that
there would be a profit of Rs. 12'2 lakhs. The capital invested #so far is-
Res. 51 'kha. My Eonounbie friend Mr. Sidhva will be interested to know there
is atready on3 dirsel bus working it the Delbi Transport Bervice and 75 more
diesel buses ar> to be ordercd.  We wanted to get. more but they were not
available in the country and we could not get them quickly from foreigp
countries. There will be 75 diesel buses put on the roads during the coming

ear. We have got four workshops. three for running repsire and one for
cavy repairs.  Since taking over. five new routes have been added and it is
proposed to add” two more routes in Delhi and twelve suburban routes. Thir-
teen lady conductors have beer appointed and I bhope as a result, courtesy

towards pascsengers has greatly increased. If we find that the remaining

male conductors do not {akec a lesson we will replace them all with ladies. My
honourable friend Mr. Sidhvs mey be interested to know that punching
machines have beea ordered but there is delay in getting the machines. We
shall introduc: all the latest devices I may inform him that our Manager
his been to Bombay thrice. He has already acquainted himself with the.
working of the Bombay buses and we are trying to adopt ail the improvements’
adopted in Borubay. T shail have no objection to sending him to Madres as
advisai by my honourable friend Mr. Tirumala Rao to see the working of the
bus. gervite there also.

Shri M, Tirumals Rao: He will greatly benefit by that.
The Honourable S8hri K. Santhamam: J think many of the ecriticisms,

. especially of my honourable friend Mr. Tirumals Rao, must have been born

of his experience of the G.N.I.T. which happily has come to en end.  But I
do not think tbat at present, except thosc sections of the population why have
to come to the Secreturiat between 10 and 11 and who bave to return probably
betwien 5 and 6, ethers have much complaint. The stadents have got very
good service and they have no complaints whatsoaver. The students get
concession tickets for Rs. 10 a month. The ordinary public also have got
concession tickets which comea to the whole fare less 25 per cent. We bave
also got special services-—one service to Rajghst. on Fridays and one bus has
been put at the service of the Assembly Members to come from the Constitu-
tion House to the Assembly Chamber.

I bope the record which I have given will be considered reasonably satis-
faotory for the working of seven or eight months and I wish ¢o invite those
Members who are interested in it to go over and see things for themselves. I
have instructed the General Manager of the D.T.8. o csll on those Members,
take them and show them the workshop and every other arrangement so that
their criticism may not be wholly antedated. .

About the other $ransport namely taxi. it is not reslly my concern but that
of the Home Ministry which is reaponsible for the Delbi Administration. But
1 may inform honourable Members that meters are being fitted to oll taxis.
T think by naw probably this ftiing méy be completed. or prohably it will be
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completed very soon. Bteps have been taken and more meters have been
secured. Recently I had a talk with the Delhi Transport Officer and now he

ie introducing also a motor rikshaw which will be much cheaper than buses
and all the fares will be regulated. :

An Hoaourable Member: What about tramwbhys?

The Houourable 8bri K. Santhanam: Ap for tramways, we have not taken
them over for the simple reason that they are not worth taking over. Either
we must be prepared to reorganise the entire tramways or to scrap them.
V¥or scrapping them it is not necesary for us to take them over. It iz to be
done by a decision of the Delhi Administration—by the Chief Commissioner
<ar by the Home Ministty—and therefore it will be a policy decision betore
we can take them over and offer 4 greater t.nrget for the criticism of the
honourable Members.

I do not want to take more time of the House and I hope the House will
pass this supplementary Demand.

-*
Dr. V. Subramaniam (Madras: Gerieral): What steps are being taken for
providing walting sheds for passengers?

The Honoutable Shri X. Santhana#: I am sorry T forgot to mention that.
A Calcutta firm bas come forward to construct frée of charge and maintain
wamng sheds in many of our bus routea in lieu of certain advertiséments.
“I'hey have done it for the Calcutta bue service. @~ We have tentatively agreed
to give them n trial. Tt will not cost us anything and the passengers wil ?ﬁzt
ghelter.

-4 : ..
Mr. 8Speaker: The question is:
“Thet & supplementary swm not exceading Rs. 46,568,000 be granted to the Governor

General to defray the o which will came in cquree of é):ymom during the year ending
the 3lst day of March 1949, in veapect of ‘Delhi Transport Service’

The molion was agcfiopted.
Mr. Bpeaker: The question ie:

"Thet - a supplementary sum not excesding Re. 74,11,000 be granted b0 the Goveérvor
General to defiray the oharges whioh will come in coures ol' payment during the year endirg the
31st dey of Marsh, 1949, in respect of ‘Deibi’."”

The molion was adopted.

Mr. Speaker: 1 am now taking up Demands Nos. 74, 77 and 78. They are
all to be tiken together.

Devano No. 74.-—Dxrexoa BERvICES, Errrctive—Aruy
Ir Spolhrx Motton ie: -
“That a anp sugary sum notnxoeodmg Rs .17 01, M,Wﬂ bo granied to the, Govvqot
Geonerel to dofra chergrs which will coine i1n coaree o &yment dunng the yesr ending
%o 3let day of aeoh 1949, in reapeot of ‘Defeace Services, Effective --Arm,

Druann No. 77.—Daravcr Reavices, Esreorive—BurPLikS AND S70RSS
+ W lpuhu Motioni 18:

tal npt, exoseding 20, .wpo un to, tha
Gnneulbo t. ?hz;:hﬂhwmmmcho# aurlnj qu
Sludnyofluuh,lui.mmpnt ‘Defencs Bervioes, wm
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Desanp No. 78.—Dzerexce BERvVICES, NoN-EFFECTive CHARGES
Mr. Speaker: Motion is:

“That a supplem mtary sum not exocading Rs. 1,14, 57,00 bo grantad to the Guvernor
General to defray the charges which will come in ooume of psyment during the year ¢nding the
31st day of March, 1949, in reepoct of ‘Defence Bervices, Non.Effective Churgee .”

8hr{ M. Avanthssmyanam Ayyangar: Sir, Demand No. 74 relates to
Defence Services, Effectivve—Army and the amount is Rs. 17,61,45,600;
Demand No. 77 relates to Defence Services, Kilective—Supplies and Btores
and the amount is Rs. 20,65,36,000; and Demand No. 78 relates to Defemce
Services, Non-Effective Churges and the amount is Rs. 1,14,52,080. The
total comes to neurly Rs. 89 trores. This is the supplementary Grant for
which the vote of the House ¥ wanted. If we turmn to the note that hag
be:n circulated regarding these Demands at page 51 you find:

“This increase is due mainty to the employrent of larger munber of troops during the

than was provided for due to the Kashmir operations and the police action in Hyderubad

o provision was madoe (n the Budget for this expenditure as it wss not pousible to foresee

the duration of the Kasbimir operations and the events th.t led to the pulice uction in.
Hydersbad.” .

Likewise, Demand No. 77 relates to Kashmir and Demand Ne. 78 te the

““large number of pensions swootioned during the year, pertaining to the
casulties of the last war.”’

Bir, I do not mean to say that whatever one could not reasonubly antioi-
3 o pate during the previous year ought not to be brought up by way of

¥-%.  supplementary Demands. Whut I say is that whatever ocould
reasonably have been anticipated must have bLeen provided for as far as
possible.  On this question, we in the Standing Finance Committee pussed
this wesotution;

The Committee viewed with conoern the very large diaparity between the original and
the revised eqtimetas and considered that even after making full allowance for the various special
factors eccounting for inoreased ex iture there was cousiderable room for improvemant
in proparing the Budget eetimates. dosired to impre® on all the Mnistzies the naed for

nsunng that all formoceable expanditure is included in the Budget celimated 6o that large veria-
tions mey not ocour in the future’.

I hope that this will be strictly follawed by the honourable Minister
especially after he gave an assurance to that effect this morning. Now, under
the unusual circumstances, haviig regard to the unforeseeable expendithire
regarding the Kashmix operations aund the police aetion in Hydernbed, . this
additional expenditure might have been necessitated. = Under ordinary cir-
oumstances we would not asllow such an expenditure of Re. 116 crores-—it
oomes to nearly 50 or 40 per cent. of the original estimates. Thie percemtage
has exceeded all the estimates till now made. Normally the supplementary
estimote will be only ten per cent. of the original, snd that is 1easonsble.
That much may be expected by way of cxcess expenditure or mew services
during the course of the year. Now, under abnormal couditions, no doubt™
40 pcr cent. or more will have to be granted, but for the future I hope that
the bonourable the Finanoe Minister will cersainly tske this point into oon.
sideration and implement the decision of the Standing Finance Committee.

Bo far as Defence expsnditure is concerned, having regard to the fact
that 5O per cent. of the expenditure in any year is Defenoe expenditure, we
found that the Finance Committee as it is constituted may not have time to

through the Defenoe expendityre item by iem. On this question, the

ding Finance Committee resolution observed: ‘A sub-committee of the
Btanding Finance Committee to be elected for the next year shouid emamine
in detail the Defence Estimates for 1949-50"". I would plsce this suggestion
bafore the House. A sub-commitéee of the Btanding Pinance Committes
- should be appointed called the Defence Sub-Committe, which must sit long
enough, from day % day, as long as i4 is Docemary, ssslsted by & senioce afficsr
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of the Militury Accounts Jepartmeut—un Accountsnt-Genera! pruferubly—
who must assist und prepars the estimates and then place them with techui-
cal knowledge and skill so that we are able to scrutinise the various estimutes.
This House has no time for scrutiny; even the Standing Finance Committee
constituted of tweuty members or so, which meets more often than any
other Btanding Committee of the House, even that Committee is not able lo
spare, sufficient time.  Therefore we recommended in the Standing Finunce
Committee thut o sub-committee must be uppointed to go into this question.
I hope that the bonourable: the Finance Minister will see that before we dis-
perse¢ ut the end of the Session, u sub-committee of the Stunding F'inance
Committee is appointed for the purpose of scrutinising Defence Estimates.
We wili stnrt «f straightaway with tbe assistance of an officer of his Depurt-
ment and another who kriows military expenditure and also & high official of |
the Defence Department.”

8hri Mohan Lal Gautam (U. I.: Genersl): Why not bave a Bub-Committan
of th: Standing Committee for Defence?

Shri M. Ananthasayanam Agyangar: Yes, 1 sccept the suggestion of the
honourable Member, but what I suggested wae not a sub-committee of the
8tanding (‘ommittee for Defence alone-it is a sub-committee of the Standing
Finance Committee unssisted by one member from the Standing Committee
for Defence. T one member of the Standing Defence Committee goes a: un
expert he may also be coopted and become a member of the SBub-Committes,

As regovds the delay in plucing these matters before us, the honoursble
Minister gave us an assurance.” But it is not as if all these matiers euine up
for consideration at the same time. This Rs. 116 crores was not placed be-
fore him for consideration at one time. From timc to time verious Depart-
mentg found the necessity to spend something more and they came up for
congideration from time to time.  When thin Bession commenced, why
should not the Finance Min'ster huve placed thcse matters before the Stand'ng
Finance Committee? As and when these supplementary Grants come to
him, let them be placed piecemenl before the Btanding Finance Committec.
The Committee made the following suggstion:

“Supplementary Demends for Grants should be placed before the Cammitien as soon es
Possible after the prosentution of the Budget to the Legislature so as so give the.Lommittee
greatar time to axemine the propcaals; euch Denands mey be placed ore the Camumittes
piecemeal if all of them are not ready et the sams time,” :

I will add that a¥er plucing those. Demands which come up for consi-
deration, piecemeal before the Standing Finance Committee, ae and when the
Standing Finance Committee (lispose of these Demands, the¢y may be plsced
piecemenl before this House. We met$ in February or towards the end of
January and we go on till the first week of April. Before the 38lat March

“ et there be sufficient time for us to consider these Demands also.

Bir, in oonclusion, 1 cannot say that these items for which Demands are
aiade are *nct necesesry. Apart from denying the grunt of these Demands,
we congratulate the homoureble Minister for the auccessful way in which the
potice asction in Hyderabad has betn done. We also expect we will succeed-—
finally and fully in Kashmir, that Kashmir will completely be with us, that
the plebiscite will turmn completely in our faveur. I am whole-heartediy
suporting these Demands, thoigh with the observation that in futurc we must
bave an opportumity to scrutinise these Demande early enough end thut they

. must be placed before ue early in the Budget Session.

Shrt B. Dag: S8ir, I am glad that the Btanding Finance Coniumittee bad *
beeu, uble to discover the lecuna of irrgularity in expenditure by the various.
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Min'stries.  Although we have got a national Government, it has 1ot yet
settled down to the principle thut there should be parlinmentary control and
parliamentary sanction over expenditure.  If our national Government was
a democratic Government it would have been asbamed to bring befere this
Hbouse for sanction at the fag end of the Session an expenditure which they
had illegally incurred, an expenditure of near'y Rs. 116 crores.

Sir, I rose to speak on this Demsnd because 1 wish to aus'vee Wemund
No. 74 amounting to Re. 17,61.45.000 where the expenditure took a period of
eight or ten months. Buch expenditure was not snticipated:-even in January
or Februagy or March 1948, The Kashmir issue arose long ago. In August 1948
thize House met, but the Defence Minister never thought it his cduty to bring
forward supplementary estimates bcfora the House.  Rir, the French Parha-
ment has got a very salutary rule. It psssed an Act whereby by the law of
10th August 1922, a Minister who incurs expenditure without the endorsement
of a Controller is held civilly and criminsily responsible. I may add no
proseculion of 8 minister ever took place. 8ir, T do held the Trenaury Benches
responsible for spending money without the sanction of Parliament. Un.
fortunately as my honoursble friend, Dr. John Matthai has slready enld that
such practice was never observed in India under the former Government, but
that happens to be the practice followed by the United Kingdomn Gnvernment.
T'he money is voted and the Controller of Accounts or whatever the partieular
designation of the Treasury officer is. I forget at the moment. he gees that the
mobeay is spent within the amount of sanction. When more money is required,
the Trensurv ngain hrings it before the House of Commons and ths Houee
of Commons sanctions more ¢xpenditure.  But this procedure hus never been
adopted here.  Sir, in this way, we are making the institution of Audit
a mere farce. The Auditor Geuearal hae to ree that money has been sunctioned
by Prrliiament and money has been spent under the sanction of this Hous.
A sum of Re. 118 crores has been spent - and this House is giving a getwral |
approve!. nnd T will also give my sanction to this cxpenditure, but that crestes
a state of irregularitv due to revolt of the wvarious Minjstries ngaiout the
control of the Finance Ministry and againet the trearury control.  T.et us hope
that will he cuded from today. Todasy is the 8lst March; we are ending the
old year. Let us hope from the next yoar, whenever any Ministry is going
to exceed the umount senctioned by this Legislature in time, it will go to the
Finsnce Minixtry and get the'r sanction, go to the Standing Finance Com-
mittee, get their sanction and get it ratificd by this House. would not like
roy friends in the Treasury Benohes to follow the o'd, old traditions and malce
s feel that we are living in-an age of buresucracy and not of democracy. [
am grateful to Yoy, Bir. for certain observations that you made that the
Committee which ia examining the rules of procedure will examine under your
obairmanship the whole question of financial control end rules will be a0
amended that there wil' be no laxity of tresaury control over the various
Ministrice. Sir, n.llea as far as shey go are all right. but what about practice?
{h};:g :lhihopptz;tmnty of examining the finances of every Ministry. On going’
: gh the atatements we find there is extravagance uf expenditure in ev

ﬁslg:;::i!‘;e eﬂl{‘}g:'mgh the Ministers themeelves are supposed to control their

Mr. Bpeaker: Order. order. In view of the shortness of time, inay 1
suggest to the honourable Member that¢ he need nod dilate. on that point.
¥nough hzia been said and even ecknowledged by the Treasury Benches.

bt B. Das: S, 1 do hope that the honourable Finance Minister will
take us into his confidence and see whether the Government is funetioning in
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a democratic spirit without arrogating to themselves executive powers uver
expenditure and will accept the control of this House over finaucia’ sunction

of our expenditure.

Pandit Hirdey Nsth Kunsru: S8ir, the three Demands relating to the
Defence Services amount to ubout 894 crores, wiich ir neurly one third of the
expenditure voted by the House last. yeur. I may go further and say that
the total smount that we are usked to vote now by way of sipplementary
Grants is also about one third of the total expenditure voted by us.  Thie
shows that the position requires cureful consideration both of the Defence
Ministry and of the House. @ We know the reasons that have led to the
incrensed expenditure on Defence, But I want to kmow whether the Defence
Ministry and the Finance Ministry could not have foreseen many months Bﬁo
that the expenditure would exceed the amount sanctioned by the House. The
total amount of money would be spent on the Defence Services would be 100
crores, Thia would mean that roughly speskipg about 134 crores was spent
every month and the whole of the money voted by the House must, therug)re.
have been very nearly exhausted by the end of Decemler. Why was it then
that we were not informed of the matter earlier?

In England the procedure is that every department reviews its expenditure |
in aatumn and if it finds that the expenditure for the whole yeor is likely to
oxceed the amount sanctioned by Parliament, it inforins the Treasury of the
fact. The Treasury then scrutinises the request made for sdditions! funda
by the department concerned, and sends up the matter to tho Supply
Clon:mittec of the House of Commons in February and March. T shonld
like tn know what is the procedure followed MWere in regard to the controf
f expanditure. Does the Finance Ministry eatisfy itself and keep itsolf
informed of the trend of the expenditure periodically? Tf 8o, what atepe
does it take to control it and at the same time to keep thir House informed
of the faot that the expenditure is likelv to exoeed the budget ectimates? 1
am prepared to grant that however carefully the estimates may be prepared,
there will be some difference between the actual expenditure and the Budget
Demand but when there is likely to be a large variation between the budget
figuree of expenditure and the estimated actual expenditure, then I think the
matter ought to be placed before us much earlier than is uaually done '

Lastly, I should like to know under what authority the Auditor (ienera®
paye money in excess of that sanotioned by the Bouse? My honourable friend,
Mr. B. Das has said that in England the Controlier and the Auditor General
will not allow any expenditure without the vote of the House of Commone.
T myseld do not know what the poaition in England is, but 1 take it that what
my honourable friend Mr. Das haa stated is correct. If that is 8o, are we to
oonclude that the exeoutive here can by ite own authority compel the Auditor
(eneral to pay money, not voted by the House or does the Auditor Geucral
in order to accommodete the Government himself act in & manner not warranted
by the law? If the execubive pdesess the power to autborise expenditure :ves
end sbove that sanctioned by the House, then it might as well sanotion the
whole «xpenditure itself. It appears from what hes happened that the contral
of the Houre over tl::e expenditure is illusory. If the executive can by ite own
flat compel the Auditor General to pay and if it can by its own decision add
83 per vent. 4o the expendifure voted by the House, the popular ropresentatives
caonot be supposed to bave any real control over the finances of the country.
11. however, the executive possessas no auch control and the Auditer General
advanced the momey in an rcoommodating epirit, without the sanction of she
Jew, he is obviously acting illegally. In etiher omse, ihe mapler is o seriong
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one, and | lhope that the:-I‘ivance Minister will-explain the position to us so
that we muy be able to see whether any steps could be taken in order to tighten
the ountrol of this Heuse over expenditure and to ensure that as far as
possible, thut is barriug emergencies, no mouey is spent without the vote of
this Housv. :

The Honourable Dr. Jobn Matthai: 6ir, although the issue involved
in this Dewuud is the question of expenditure with reference to the
Defence Services, the problem that has been raised is a. geneval problem
of wider import. In the first place, I should like to say that I _am: entirely
in agreement with the suggestions put forwurd by the Deputy-Specsker.  The
positioun is, frankly, uvusatisfactory. Thure are two ways in which, 1 think,
we can weet the requirements of the case.  lu the first pluce, I think, ns soon
as the Finance Ministry realises that the actual expendifure is going to exceed
the expenditure for which the Legislature has given uuthority, the Finnnce
Minister ought, to informn the Stauding Finanve Coutmittee.  That, T regrst
to say, wns not done; but it is my intention that it ought hereafter to be done.
1 agree aluo with the Deputy.Spenker that one way in which the control of the:
S8tunding }Finance Committee over these matters could be made more effective
is by constituting sub-committees which could specialise in the exjeuditure
relating ut any rate to the more important speuding services. That, as far ns
the procedurc which I propose to follow hereafter is coucerned. But, I want
to suy. what T sanid earlier todav, that for the rather embarrassing situation
in which the House has been placed by these formidable Demands being p'nced
ori them on the last day of the Financial year, to a large extent the reeponsi-
bility is mine.  Considering the difficulties in which I was placied when T took
charge of the Ministry of Finance, at the end of September or early October,
when the Government and the country were faced with the very urgent and
difficult, problems relating to inflation, practically al' my time was taken up
with the issues arising from those problems. It was only towards the end of
the vear that T was in a position to apply my mind to these other problems.
Therefore, [ say %o a large extent, she responsibility for the present position,
is mine.

A& regords the general question which has been raised, there are really
two aspects to it.  There is, first of all, the question of estimating expenditure
for budgot purposes. There is, secondly, the question of keeping the
Legislatire nnd the Committees of the T.egislature informed of the progress of
‘expenditure.  With regard to .the first question; the yenr has been a very
ditticult und exceptionnl year. TIf the House will examine the figures relating
to the various Supplementary Demands, the House will find that otit of & total
revenue expenditure of 88 crores, very nearly 78 to 80 crores is accounted for
by expeuditure of a very special and almost unforsecable character. The
defenoc Rervices, the question of food subsidies, the question of refugees' relief
and rehahilitation and pre-partition liabilities, these between them account
for verv nearly 75 to 80 crores. T am going to denl with these items later in
order ta explain to the House what precisely is the difficulty that arore. Now,
if von lenve these items out, what is left you wiP find bears a wmtio to the
ectimated bndget expenditure of somewhere about five per cent. The Deputy-
Spetker was prepared to admit that ten per cent. would be a permissible ratio
for direrepaneier.  Tf you meke allownnces for these usnforseeable factors,
the margin left i only five per cent. T took the trouble to find out the
entresponding diserepancy in the previous years snd T found. makinr allowances
for these nnforseeable factors, the estimate has no$¥ been too harl.

Of courze. the House might ask even with regard to what_one eatls
nnforseeable itesns of expendlfure, ““were they really so umforseoable?’’ I
woold like to explain the position with regard to these items of expenditure.
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Tuke, for exnmpie, defenve. Al the time the hadget estitnates Tor 19483-49
were framed, 1 think it is correct to suy thut the developments which actually
occurred in relation to Kushmir, and the devclopments which occurred in
regurd to Hyderabad, tho greater part of it, could not have been foreseen.

Pandit Hirday Nath Kunzru: Kashmir couid have been foreseou.
The Honourable Dr. John Mstthai: Not to the fullest exteut; that is

tmy point. i
Pandit Hirday Nath Eunszru: You were too optimirtic; that s clear.

The Honourable Dr. John Matthai: 1f you take the question of relief and
rhabilitutiou, the guestion was in u state of flux at the time the budget
cslitnatis were framed.

Dr. P. 8. Deshmukh: Muy | raise a point, Sir? I think this justification
of unforsexuble character is not of €0 nminch consequemce::  The real question
which 1 Fonourable friend hax nsked to which we would  like to  henr  the
muiswer is. how, withoul, the sanction of this House, did the Acconntumt Gienera!
or the Audior General 1inake pnyments to this extent.  That is the crex of the
problem.  What procedure is therc hy which the supervicion of this House
can be miore effective?  Otherwise, if you ean spend 80 crores, you cdn
as well spend 830 crores.  That iz the question on which we are more
interested.

The Honourable Dr. John Matthai: My honourable friend has not correctly
sized up the question.  There are two sides to the problem. If the budget
ostimntes were foirly correct. the question of unauthorised expenditure would
not avise. If the question of unauthorised expenditure actually arcse, then the
question of provedare ulsa hecomes important.”  First, there is thc question
of estimmting nnd secondly there is the question of procedure. T am now on
the question of estimuting. 1 wonld ask my honourable friend to he a little
more patient. '

Tf yon take the question of relief iind rehabilitation. at the time of budgeting,
in letroary 1848, 71 do wot- think the Government had sufficient date
for appreciating the extent to which the expenditure on relief an@ rehabilitation
wns likelv to develop. A certain amount was forseeable; but to the fulleet
extent i wak not renlly possihle on the data then availshle. Take the question
of food subsidiea; there is an excess of about thirteen crares.

Shri R K. 8tdhva: For the expannion of the Relief and Rehabilitation
Ministry, there is an expenditure of 1,45,000. What has come in by way
of expansion?

The Hondurable Dr. John Matthal: I am explaining the overall position,
which my honoureble friend has not been following. The overall position is
that. under Relief and Rehahilitation, we are asking for a eupplementary
Demand for nine crorer in excess of the authorised expenditure.

8hri M. Ananthassyanam Ayyangar: Mr Sidhva has not noticed Demund
Na. 78 for rupees nine crores and odd.

The Honourable Dr. John Matha': We may leave Mr. S8idhva alone for
the time heing. :

Now oy food subsidiee what hars happened is thisn. We &are nsking
authority for extra expenditure of very mnearly 134 crores. @ What was
done in the hudget of 1948-4@ was to provide food subsidiex for the whole of
the calendar vear. Therefore into the estimate for 1948-48 the expenditure
for nine montha only was entered. @ Why they- estimated the expenditure for
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# culendar yesr is a little more than T can explain at present. But ¢that
ia not the mein point. The main point is that it was eome %me last Qctober
when the questiou of 1esuming coutrol on food enine up it wus decided thut the
amomt of subsidy that we gave to provinces shou'd be ruised from  2/8rd of
the margin between nnport prices nnd indigenous prices to 8,4tlis. 11 was
also then that we decided thut the States ulrm shonld lie given assistinee to the
extent ol 4 per cent. That meunt a considerable<increase in expenditure whioh
scould not be foreseen at the time the hndget was estimated.

With regued to pre-partition linbilities that wag a nmtter which wus under
constant discussion between ws  and Pakistin Goverument. The original
understonding wus that these Jiubilities wonld be met, einvrently  hy  tdwe two
Governments hut ¢hut somehow could not he achicved nnd altimude)y » position
wis reuched when we fouud iu respect of most of the serviees thiet.  wore
rendered to the nndivided (Govermnent they had to e met by s It wus
ren'ly the obligation of Pukistan to meet, thei chure of it but since  most of
Hhese services were rendered to the undivided Govermment hy our people, we
fait it would be inflicting hnrdwhlp ou them if we deluyed payments. Therefore
‘in their interest we decided to necept the linhility onrselves. A certuin portion
of if will nltimately go to Pakistan.  Not that T am snggesting for 1 moment
thet. the whole of the expenditure was unforsecable hut: there wine n very large
part of it which was 1nferseenble.

Now I come to the second question. Asx soon as the Government realised
that expenditore was exeeeding the sarictioned amount T admit straighteway it
wnx the husiness of Government to lave brought this to the notice of ut. lenst
the Standing Iinunce Committee.  That was not -done Md that was
0 omisgion.

Dr. P. 8. Deshmuish: They rhoull have got the sanction. Mere infor-
‘mation will no# do. '

The Honourable Dr. John Matthai: Tt was impossible for ue to bhring
definite proposnls before the House because as 1 explained earlier the precise
revined estimates could not be prepared till the beginning of the ¢inyrent finan-
cinl year  You eanmot bring a proposal hefore the Honwe based on  rough
uppmxlmutlom

Shri Mabavir Tyagt: When are they usually dprepared every yeur? Was
it un exceptionul case this year or every time the difficulty arises ?

The Honourabie Dr. John Matthai: As a matter of fact the procedure
followed this year is uxactly the snme n8 has been followed in the past. The
reason why the House has been 80 excited over this matter and quite rightly
is hecause of the scale of Bupplementary Demands. _Thut is reslly what has
‘brought the thing to this pitch but the prosedure that hus been followed in
precicely the  procedure  that has been followed in  previons  yvears,
“We o not get a. cleur picture of the revised estimntes until somewhere ahont
the middle of Fehruary.  So T eannot hring definite proposali before Fehruary.
By February we are right in the thick «of the budaet.  That is really the
prohlem.  What is necessury is thet the House nnd the (Jovernment and may
T snyv. vou. Mr. Rpenker, ahould devise among ourselves some procedure which
‘wonld make it possible for us to prevent unauthorised expenditure. U am
not in a position at present to sav what exactlv i the procedure that we cun
follow hut. some procadure shonld he adoptec which would prevent ¢xpenditure
of this kind incurred by Fxeeutive without authority of the Tegiriature. That.
in absolutelv esrentinl and T will see to it thet.some, _procedure is devised which
wil! 1mrike it imposeihle for n sithation of this kind to recur.  That is as far as
Y can earry the matter.
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Pandit Hirday Nath Xunsru: How does the Auditor Genersl sanction the
amount ?

8hrl R. K. Bidhva: Has he the suthority to sanction the expenditure:
without sanction of this House more than the umount passed in the budgetedi
items ?

The Honourable Dr. Jobhn Matthal: Am I to understand that I am asked,.
to speak for the Auditor General?

Pandit Hirday Nath Kungro: I want to know whether there is any law
authorising the Executive to instruct the Auditor Gensral to make when
necessary payments ovet and above the amountes eanctioned by this House:
or whether there is any law authorising the Auditor General to eanotion the:
payment of excess expeunditure in his diecretion? '

The Hobourable 8hri K. Santhaunam: May I gﬁer a suggestion?
Pandit Hirday Nath Kunsru: I want a reply from the Finance Minister.

The Honourable Bhri K. Santhanam: I am not speaking asi the Minister
for 'I'ransport but I aim speaking as 8 meinber of this House. I wish ouly to
draw the attention of Pandit Kunzru that making a supplementary Demand
does not meun the amounts have been paid. Large amounts are to be paid
yet. They are due but not actually paid and the Auditor General comes in.

only at the time of payment.

Mr. Spesker: The position as I have understood it ie this. It is no#&
so much the question as to what amount is yet to be paid. Assumning the
amount so paid is one rupee, still the question i8 how was it paid without the.
sanction of the House or was it paid in epite of the Auditor General. That
ie ulso a position which is not made clear in the questions put. The ulter-
natives are: Either the Auditor General has some authority to pay; if =o,
what is that authority? Or he has no authority and therefore he has no&
sanctioned it.

The Honourable Dr, John Matthai: The position is that Government have
incurred this expenditure in anticipation of the sanction of the l.egislature.

Mr. Speaker: I think the position i quite clear. The subject rnay be one
for comments but not for any further information. So I am placing these
Demand before the House. As T bave said in the morning, the question of the
revision of the rules of procedure is under consideration and some sort of finanzial’
procedure will have to be settled and 1 have already made s referencé to this
aspect in thc suggestions which I have eent to Government. 1 need not
repeat again the eame thing.

The question is:

“That & supplementary sum not exceeding Rs. 17,61,45,000 be granted to the Governor
Genera) 0 defray tho charges which will come in oouree of payment during the year ending the
8ist day of Maroh, 1840, in respect of ‘Defence Services, Effective—Army'.”

-

The motion was ad&ptad.

Mx. Speaker: The question is:
“That a suppl mentary sum not exovediag Rs. 20,68,36,000 be grented to the Governor

Genera) to defrev the chargna which will come in oouree of payment dufing the year
the 3let day of Maroh, 1949, in respeot of*Defence Servioes, Effective-8upplies and Btores’.”

The motion wue adopted.
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Mr. 8Speaker: The question is:

“That & supplementary aum not exoeediug Ru. 1,14,62,000 be gransed to the Governor
“Geuneral 40 defray the charges whioh will come in course of puyment during the yeer ending she
3lat day of Maroh, 1949, in respect of ‘Defence Services, Non Effective Cluirgos’. '

The motion was adopted.

Mr, Speaker: Shall T now take up Demuand No. 41? 1t relates to External
Affairs. I am asking Thakkar Bapa. He wishes to discuss the tribal areas

affairs, perhaps.~ "

8bri A, V, Thakkar (Bauvrashtra): No, Bir, it refers to a different subject
:altogether.
Mr. Bpeaker: Then I will take 19 and 40.

8hri Ananthasayanam Ayyangar: Mayv ] request you to teke up Demand
No. 82-A~—DPre-I'artition Puyments?
Mr, Speaker: If I were to do it, it will be for my own convenience,

Shrl M. Ananthasayanam Aysangar: Your convenience is the convenionce

-of the House.
DexAnd No. 83-A—Pap-PARTITION PAYMENTS

Mr. Spasker: Very well. 1 shall put 82-4.

Motion is: )

“That a sum not exceeding Rs. 20,61,27,000 bo granted to the Governir-General to defray
the charges which will come in course of paymen$ during the year ending the 3lut duy of
Maroh, 1949, in reapect of ‘Pre-Partition Payments®, ' -

Shri M. Anantbamyanam Ayyangsr: I am trying to take oniy items which
cover large smounts. Just now we have disposed of Defunce Servicee
.amounting to Rs. 80 crores. These pre-partition payments come to twenty
and odd crores. On page 55 of the blue book that has been circulated to us,
it is said: ‘“This sum is required to mieet expenditure during the current year
<on pre-purtition liubilities initially met by lndia. ¥Pakistan's sbare will be
added to its partition debt to Indin.”” Now, I uaderstand that this will be
.add to the Rs. 800 odd crores of debt which Pakistan owes #o India. The
arrangement seems to be that this debt will be paid to Indis over a period of
fifty years in instulments. The property of refugees who have left Pakistan
comes to Rs. 100 crores. When is Pakistan going to pay all this debt to us?
Why should we add to this liability? ~Why should we not negotiate with them
that nt least Pakistan's share of these Rs. 20 crores should be paid to us
Jimmediately without adding to the partition dabt which is really uniathomable.
We paid some time ago Rs. 15§ crores towards their share of the salary that
48 to be paid to various officers here. We have undertaken to pay all that and
hereafter recover the debt in instalments, in driblets, from Pakistan. When
we have undertaken so much liability ourselves, why should we not insist upon
Pakistan somebow paying this money in cash” It may not be that all the
Rsa. 90 odd crores has to be paid by Pakistan. Their share is only 17 or 18
per cent. and will come to rupees five or six orores. Having regard to our
-deficit Budpet, owing to which we have agreed to tex even gome of our
mecessaries sucb as cloth etc., why should we not insist upon cash payment of
this rupees five or six crores? at in one sspect.

Becondly, 1 do not know if final arrangements have been made betwean
ourkelves and Pakistan regarding financial matters. 1If there are still out-
standing matters to be settled, this House muat be arsociated with such
negotintions. Even with regard to such matters as Sterling Balanoas,
Intermnational Monetary Fund, Intemational Bank etc. Members of this
Asgrembly have been associated in the talks. But eo far as Pakistan s
concerned, altbough this House has been very grestly agitated over the matter
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und half or even three-.quarters of the Question Hour is spent on it, still not
one Member of this House bns been ussorinted with any of these tulks with
Pakistan. 1f any more couversations or talks ure to take place between this
Government and Pukistun regurding financiul matters which are outstanding,
I want this Government to give an assurunce today that Members of this House
from umong the Standing Comnmittees associated with euch Ministry will be
included in the tulks, I they relate to Commerce Ministry, members of the
Standing Committee attnched to Commerce Ministry may be included. If
they relate to Finance, members. of the S8tanding Finance Committee may be
associated.  Otherwise, it w#ll be doing injustice to this House, which alone
ia competent to put this Government in office and aleo to vote Grsnts for
expenditure incurred by it. We are rather touchy about the way in which
Pakistan is walking away with our dues. 8o far as these Rs. 20 crores sre
concerned, it must have been insisted that Pakistan must pay its share of
rupees five or six crores in cash. They urc not coming to regsonable terms.
1t is rather unfortunate that our sister Government is adopting such an attitude.
Herenfter at least, T wané the I'inance Minister to give us an assurance, that
if there :re any further tallks carried on on financial matters, he will associate
members of the Standing Committees in those talks,

Pandit Thakur Das Bhargava (East Punjab: General): Has it ‘been agreod
$hat this part of the Pakistay’s liability will be added on to the debt of Rs. 300
crores ?

The Honcurable Dr. John Matthal: May I explain? Out of this total of
Rs. 20 and odd crores, it i8 only with regard to the payment of the services to
the undivided Government that Pakistan has got to bear a #hare.  This
Re. 20 crores iz made up of Rs. 15 crores in payment of services and o on
renaered to the old undivided Government. About rupees five crores is really
the shure of income-tax which we have got to pay to the parts of Bencal and-
Puniah which are now in India. That rupees five crores cannot he passed on to
Pakistan.  Therefore, it is only the first item, namely, services rendered
to the undivided (3overument constituting Rs. 15 crores, in respect of whichk
Pakistan has to shure. There, their share would be 173 per cent. Thevefore,
out of thix Rs. 20 crores, it is only rnpees three crores or so that the Pakistan
Government hns to pay. Oviginally the iden was that thie expenditure would
he incurrcd currentlv hy the two governments, but- the negotiationn were
prolonged and we found that the people who were going to suffer hy the delay
in payments were people in the’ Dominion ¢f Indin to whom the payments
were due. These rupecs three crores nre atill under dircusgion but it looks
as if it wonld go into the general debt settlement. What the total of that debt
settlemant would be wer are not yet in a position to determine, but when s
guestion was put to me during question hour a few weeks agc. T gave a rough
eatimate that it mav he of the order of Rs. 800 crores and the pnvment of it
wonld be sprend oper a period of 50 vears beginning with 1852, That is the
position.

[ A1 this stage Mr. Spealver vacated the Chair, which wae then occupied
by Mr. Deputy-Spealier (Shri M. Anarthasayanem Ayyangar)] .

Pandit Thakur Das Bhargava: However, as it appenrs that fhese rupees
thrce crores lmve not been tacked on to Pakistan's debt to us, it mayv be
juet as well to ask the Pakistan Government to pay it-in cash.

The Honourable Dr, John Matthal: As a .matter of fact, e are mnking
every effort to see that as much of this debt is paid in cash as possible, but
if agreement on it is not reached at present, it is dificult for us #o proceed-
That is why we have come for this sanction.



DEMANDS FOR SUPPLEMENTARY GRAXTS FOR 1948.49 2173

I thiok you, Sir, raised another point with regard to«hesssociz®n of non-
“officials. 1 do not like to give any categorical assurance on this matter on behalf
“of the Governmnent. I have no authority for doing so, because Governmens

have not considered it but in view of the statement of the Prime Minister mude
she other day that the distinction between ‘official’ and ‘non-official' has lost
a good deual of its significance under the present set-up, I would like to huve
a listle titne for considering this matter.

Shri Mahavir Tyagi: Does that mean that when officiels are taken into
eonfidence we may be satisfied that they are us«good as non-official members
of this House and be content ?

The Honourable Dr. Jobn Matthal: In these Inter-Dominion Conferenoes
which have been held so far, Indis has been represented by Ministers, and the
whole question is whether $he House is going to make n distinction between
them and now-official members of the House.

8hri Mahavir Tyagi: No; but then after the Ministers went ther¢ and after
they came back after negotiations, they did not take the Memburs of thia Honse
into contidence and tell them what actually happened.  That ia the complaint.

The Honourable Dr. John Matthai: As far as these Ministries are concerned,
whether the niatters hnve been placed before the Standing Committees attached
to the virions Ministries I nm not aware, hut T am prepared to look intc. this
questiou sud T wi'l have the matter brought to the notice of the Honminble
the Prime Minister.

Mr. Deputy Bpeaker: The question,is:
* That » supplementaryy wum not oxaeeding Ra. 20,61,27,000 b« granted to the Governor
Genersl to dsfray the charges which will come in. course of payment dnring tha yesr ending

y

the 3iat day of darch, 1949, ia reapeot of p-o.purtition paymenta’.
The motion was adopted,

Mr. Deputy Speaker: The next two NDemands are Nos. 19 and 40.
Dr. B. V. Keakar: (ould we take up demand 41 also with these?

Mr. Deputy Bpeaker: The Minister wants that Demand No. 41 be taken up
with Venands Nos, 19 and 40, .
Bhri Lakshminarayan Babu (Oriswa: General): I have no objection.

Mr. Dcpuly Bpeaker: | shall then take up Denunds Nos. 19, 40 and 41.
Drsann No. 19.--DMiNisTrY oF EXTERNAL AFFaIRs AND COMMONWEALTH
RELATIONS

Mr. Deputy Bpeaker: Motinn is:

“That @ spplementary sum m}t oxveedilly Re. 12,82,000 bo grunted to the Governor
@eneral Lo dofray the chinrges which will como m comwn of payment during the year cnding the
Slat dny of March, 1949, in veapeet of ‘Miniatry of Ksxtornzl Affeirs and Corarmonwesakh  Rela-
tionx’.

Drmawn No. 40.—Tainar, ARrAS,
Mr. Deputy Speaker: Motion is:
‘“That a supplemontary  rum not oxceading e, 36.10,000 be xrantod to the Govertor

Qenoral to defray the charges which will (ome in courss of paymeat uring the year encling
the 3lat day of March, 149, in roapent of * Tribral Arens’. *

DEMAND No. 41.—T.XTERNAL Arvans
Mr. Deputy Bpesker: Motion ia:
“That a supplomentary sum not excesding 3. (3,85.000 bo granted to the Govemnor

@onsoral to defray the charges which will como in course of payment during tho year eading the
3let day of Marcl, 049, in respect of ‘External Affaies’. "
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agt g T 1 IT A qa@r FqId w1 gy R R T
At W e AT qga 7 WA ogw oA ot 2af & Fr
faa? s a1 & ag ;@ d@F © 5 fog a@ e ==E
aﬁﬁua’ta:qﬁm@rrr Eitg mgﬁtgﬂ P‘sz'r(az”f

sR Fwadeq o famr &1 aww & foet § SE g 9aT Ad
N fF S w; AWiaNz € 1 gw @ T ¢ IF weefae
@ & fod dur W T Qv g sl amw aga dvdfae @
# foq @ dmm owER & ) @ gad TeMl X IR &
4R Iefaq My a0 97 § 1 gAY FW § 5 @R &R
fim agr & R gw ffedim @1 M § ¥fFd AR v W A

-

fegnfafemams asqd @ av 7 @ |\ & iﬁasﬁm
FARET A qTq #AT IIAE FT QT § ) A&, Jo THo To,
FE gH SV & dre g TTF G Fa war A s e
N AN F G AT AT 1 T AT AT qC ¢ A H4
FR 5@ & 7g & S ® AW «9rfed | gW A ag ara sy
agt st f& g M oA g wd @ A wied 3w g
fe gat 2 & sWidam dar 5y faar 35 s A W@
AT § | gW A w1 IWA ¥ § ag &€ omefEt &1 I
.3 Afgd | OFEEAs usad fawm & gg arfedt g wif@
fe a2 @ W & aad s sfeq wemasm § 1 gaRN A
Feaferqad @ T § ANgw amd § fe g@i o fead w99 §
A g e A9 &) & zi@er@ § ¥ & gg gAY ATEAT
E | IRV T tRow § Mo Ao @ A qr fagd) 7 fomr @

“1t striker mo particulurly in Indi:t that hore is s physically eud oentully highly gifted
aation of 200 million inhebitants under the yoke of a swull cirole of complute strungers whe
from the pninis. of view of morality aud religion, are imencesutably inferior $0 thivse they have
eonguerad.”’ \

@|ARQ FFW ag ¢ fe oo swar gimr o g el W e
i M § oy wfie & & R Aim am §, W@
f53 g7 AT AL ®1, T AW T wfed 5 gAk @
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ad &1 AT gni N ;@S kgt & S g WM gEaRaAsw
s cRar & agt 9T w77 gw qad wfeardRd EAdwa Ak
N tad g SMY A agr wm@ g | A gw AAT F@ & I Sl
§ fod Se® aXd WY @@ W W @ aaw dR agT q=o
UIT THIF FT ST QA | W@ THA S AU 1 N 777 gow &
WA FH T & a@m & gg wgar § fF5 oag 9T @Y
s ofm W N ofmfdaw ofeex & @ &Y agi 9T arar
ofgd wifs 37 S RN ag s @y F gD AwE @
fod swes a9 &

T fafy mAR & qWR § aAa @ A & R A oard A
TP 9T WrEE A gt | fAmad o agi 91 WR & feR
AT FI@ G| IJq FATY IqA @R & T § TWO WS A
QX o Sifgdr 21 Im gwrd aerT w AR oAt
R TA ZAr wfgd AT I AWM F BT #¥e  agraw A
qgamEr Tfed

femw A & w@ w oirfars gmaw W@ F@
A gw ag # AN & Ao gan & adfeat ® faewe
cwgt & S & fasfm @ v g wk ag fwd
FUAT co MT gy WIS K e §T TN & | a1 &
ag Tgar g 5 IR ddtws wgmar 33 & feR g7 9w W
Nfrg T T1gd | '

TF I W N FTN A g AT ag awE 5 I A
Fifear & FEES & e g AN, G G A g § AR
N d=t ffeaw & gmaa &, AT 9ge WA A0g & AV tribes &,
I & fod go4 o1 Heading @7 o597 A8 Ao AT 1 ag 4t
a0 @S g\ Jar R o W ow @ o g fFoag w
AN I F BT 41 ag AT FTT FT IJE IT AT F1 ST £
®Aq 3y Fm opfaes & | 7@ X N qeaE gfowd oo
Mr. Deputy-Speaker: So fir ns the supplementary Demands are concerned
#he scope for discussion is very limited. Under each demand if an exjenditure
hos heen incorred for a partisular purpose, the hounourable Member can oniy
refer to the cxcess or sbnormal expenditure relating to that item. He cannot

over the general question as to how the tribal ates is to be improved, ote.

ﬁmt shonld have been done¢ under the Genersl fSudget. No mun‘ter of polic
ean be raised now, unless the items relate to a new subject or service whic
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was not contemﬁ:luted in ghe old budget. If it is a case of an old service
he cannot dilate upon the policy of that old service. This ie mainly the ‘osh
of 200 additional platoons of Assam Rifles raised during the year.

oY owlt ATqan g A agd 1 Waow gg & 4 ag o oo
Trgaw oftr & @it § #éng (headivgs) § ag 7@ W fgm 1 7@
FIfRar tribal § TI IE I F FAAFH W N § FW AT AT

FETE |
: . (English translation of the above speech)
Shri Lakshminarayan 8ahu: Sir, I shall speak in the first instance about
the Txternal Affairs and Comnmonwealth TRelations and then about the Tribal

Arens,

We notice that our expenditurc over the External Affairs and Common-
‘wailth Relations has gone up n great deal. =~ We say since we have got free.~
dom we should form contacts and relations -with all countries, =~ Hence, we
‘make heste in sending ambnssadors and other persons everywhere.  But I
ask huve: such big countries as AmeTica and Emgland, with which we bhavs re-
Intions, sent similar number of ambassadors here? T find that we have form-
ed connections with several countries, even with those with whom we need not
have had thewy and might cusily do without. We used to hear that the ex-
penditure made by us did not reach up to the requisite standard and that our
ambassadors felt handicapped on that account. I want to say that in the
first instance we should not be so hasty in seniling ambassadors everywhere.
We¢ should send them only where it ir indispensable and we must also ses what
vicws are held by persons who go_out s ambassadors. I should, in the fired
instance, like to draw®vour atiention to the book ‘Europe looks at India'. I
should like to relate a fuw things out of it to you. That would show what im-
pression they are carrying ubont India and nbout you people. It might bave
-changed 8 bit but still it continues to be somewhat similar. Wo used to hear
it again und again that the sun never sets in the British Empire but the Bri.-
tish Empire itself bas gone down now. We see what opinion was held about us
by the big ones in Furope. Abbe Duhois writes ‘‘Caste Hindu is a thief and
a enast.eless Iindu is a rogue’”.  And, Hegel, who was such a great philosopher,
writes, “‘lustead of morality and rational thinking, India is a prey to supersti-
tions beliefs ond mugic practices.”” 1 wont to ask whether those persons who

o ont a8 our ambassadors aiso have the idea that this country of ours is gone
sown to such low depths. That is why T want that the mental outlook of
the person who goes out as our ambassador should be such that he might con-
duct hirnself there in consonance with thia country's philosophy. They should
behave in such 8 manner that people in other countries might understand India’s
attributes. At present we find thnt whatever people go out have a tendency
to see hy what means their standard might reacg up to thab of the Europeans.
Anl, they say they have not been able to come up to that standard. That is
why our expenditure mounte up. We see that we have had to spend a grees
deal on the ambassadors that we have sent out already, hut we do not know
what work they have done. —The reports we have receiyed from the External
Aftnire and Commonwealth Relations ‘Department do not give any indication
what their achievenent is. We hear that they have not enough money %o
enable them to lead a fashionable life and that possibly they demand more
money go s to be able to live more fashionsbly, They fly in airplanes and
have become tlving crentures. We sav we have achieved Swarajys and that
we have become independent, but, as 1 have remarked onoce before and would
eaV agnin, we are still having talke ae to whether we should or should not re-
muih in the British Commonwealth.. We see what treatment is being meted
out to us by South Africa. In Australia. U.B.A. and Canada we are not as-
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corded the kind of treatment that a man should accord to man. We people
#hould know in what manner du these ambasszdors work. 1t does not appeal
to us that our ambassadors shoulil driuk simply because they cannot pull on
properly with the ‘other people unless they do so. Tbeg all must show there
what is the philosophy that wu stund for. The External Affairs Department
should have the policy to bring home to other countries the idea that India
stands for. We people have come to suffer from a seli-delusion so that we think
how- very suporior other countries are while how low we are. I want to read

out to vou a passage by Tolstoy which he wrote in the course of a letter fo
C. R Das in 1907:

“It atrikos me purtioularly in India that here is 8 physioslly and mentslly highly
gifted nation of 200 million inhabitants under the yoke of a small circle of ocomplete strangare
who from tho point of view of morality and religion, aro immeasurably inferior to thoss they
hinve conquered.’”’

What I want to convey is this that we would not refuse the grants that are
demanded—the granta demanded for the sake of establishing liaison agenciea.
in the various countries—but we must see to it whether or not our representa-
tiver: out there present a true picture of this country’s standard of morality.
Until that is done we people would by exposed to indignity. To this day there
are Furopean Officers employed in tlie office of our High Commissioner in
Tundon.  They must be removed us early as possible. ~ Whatever people
vome here froin other countries bring with them men from their own countries.
Thev do not take people from here. Why should, then, we keep them there?
They should be removed. There has been a discussion too on that point.

, We people have our Indian culture and hence, it is incumbent upon the
eminent people we have in Europe and io other big countries to advance that.
culture and «how. the proper way in that direction to others. ~QOur Gandhi
Baba wore a loin cloth yet, with all that, he advanced our culture, without in-
eurmng any ignominy thereby.  In the same way, our Ramanuja and our
Parmabanss also propagated our nhilaannhv.  When wa e~ ¢~ #+waioeq coun.
tries we muet propagate our oultwre $here. We people went to [or.ig: lande
and imbibed their culture losing our own.

Another thing that I want to mention is this that a number of delegations
proceed from our country to foreign countries.  Separate delegations go to
other countries from the various Ministries. T want that tho External Affairs
Departrnent should serve ns a liuk betweeu” them.  All those people must
receive tbe swmie kind of instructions so that on going to other countries they
niight be able to do good to our own and to talk about it with reverence in the
presence of others. They sometimes proceed together from here bub there

they do not even get introduced amongst themselves.  This is, therefore, a
matter to he attended to.

Now. | wous to speak about the tribul sress. As for the tribal areas, such
ur those of Assam, i.e., the Abor, Nagan and Lushai tribal areas and the north-
enst frontier tribal ares, we set apart some money for them. But, with a
view to help those people properly and to bring it home to them psyochologically
that we have every kind of regard for them, we people should go there.  Pur-
liamentury delegationa do go out from here tn other countries and come back
after learviug their witys, We should, however, gain a lot by sending our par-
linmentary delegations to our people living in the tribal areas—the tribal areas
inhabited by the aboriginals. ~We would also come t© know about the expendi-
ture which we incur over. those people and having seen it we should be in a
pisition to make good improvements. Moreover, the members of tbia House
would also come %0 bave good kunowledge about their condition. I want that
she Administration Officer for the tribal area should go there 8o that they mighsé
at lerst have a feeling that officers come to look after shem.
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During the Britisli regime nobody from amongst the public was permisted
to go there.  Missionaries went there for propagation of their faith. Now
thut we have come to have onr own (Government it is essential that we turn
vur attention to that side. Our Government should now provide for their
prinary educution os also for medical aid to them.

I have lenrnt it from people iiving on hill tops inhabited by aboriginal tribes
that the people there have got infected with syphilis as n result of contact with
Faropenns and that ubont 60 to 65 per cent of them have fallen a prey to this
«disense. T would like that no efforts be spured to render them medical aid.

There is one thing more that I wish to sny. 1t does not look proper to have
separate headings for the tribal people of the eastern frontier, such ns the
Nagit, Laushai ete., und thosc on the western frontier and other tribes living in
other places, on the hills.  They are ull tribal people. This is what has been
done in Orisen receutly. There nre sbout 35 lakhk aboriginais nitogether in the
-Orissa Stutes and the [ormer province of Orissa. The backward [larijgns

Mr. Depuly Speaker: 8o far us tbe supplementary Demands ure concerued
the scope for-discussion is very limited.  Under each demand it an expeudi-
ture hus: been incurred for a particular purpose, the honouable Member can
ronly vefer to the excess or ubnormal expengiture relating to that item. He
canitot g3 ouver the genernl question ns to how the tribal aren is to be improved,
«wtc.  That should have becn done under the General Budget. No matter of
policy can he raised now, unless the items relate to n new subject or service
whieh was not contemplated in the old budget. 1Ff it ig o case of an old ser
~vice he cannot dilute .upon the poliey of thnt old service.  This is wmainly the
cost of 20 additional platoons of Assam Rifles raised during the year.

Shri Lakahminarayan Sabhu: What I wnut to say is that there should nos
ibe n separate heading ahout these tribal nreas. All Adibaxis (Aboriginalt} ure

arinl. Having said that T concede the wupplementary grants.

Srijut Kulsdhar Oballba: Sir, the main thing is that Rs. 3618,(00 ia de-
nuinded “mninly for the cost of the twenty additiongl platoons of Assam Rifles,
ruised dwving the year, apecin! expenditure on uir-lift at Agurtala, grant of
wmany scules of rations to the persomiel of the Assamn Ritles and the non-realisa-
tion of the lump cut for economy.”” The increasc in Assum Rifles was known
very long ugo. 1t was wot n sudden cxpenditure.  This sum could have been
providled for in the ordinary budget. You decided to increase the platoons
«of the Asaun Rifles as far back us two years ago and it was approved. I do
pot understund why it should come here.ull of o sudden at the fag end of the
yeor.  Such expenditure could have been very enwily provided for und eould
huve been brought before the House six months ago, As such under ordinary
circumnstances we should hnve refused this expenditure. © However under the
extraordinary circumstances now we will have to approve of the expenditure,
more g0 beranse the Finanee Minister puts things in such an  atteactive way
tbut vou cumot oppose him. He disarms all oppoaition by the manner in
which he puts things before us. If I want to oppose him 1 find it difficult
for 1 joul that by the manner he puse themm his argiinents wre right and mine
ure wrong.  All the sume we should be very carefu) in granting expenditure
-of thiz sort which was known for months' before.  As soon ns Burma becime
iudependent it became necessary that the Aesain Rifles should be inereaved.
As such I do not see any renson why this should be brought in us a supplement-
ary Demund for Greant. 1 trunt that this will not be done in future so that
the Iinance Minister may not be put in en awkward position ns he hne heen
wput during the whole of todnyv.
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Shri . Tirumala B20: 5ir. 1 do not wunt to muake a8 gpieech but rise only
on 4 point of infonination.  Therw scemns. to be 8 sort of sense of proportion
wbserved by the External Affnirs Department i exceeding the originnl Graus,
They have talen 12 lakhs which ix 1/3 of 36 lskhe. And for the Externsl
Affwrs Departinent  they  havee  toaken 68 Jukhs  from av origindl  grung
of two crores. I would like to have a little explanation regurd.
ing postage, telegrams and telepbone charges, which come to Ra. 7.40,000.
A e quite conscious that the External Affairs Dcpartment's activities huve
extended all over the globe in both the hemispheres,  Stil} { am afraid thoy
secm to hive suspended the ordimary cornmunication through post offices and
air il wnd all cominuuications seem to have heen carried on hy telephone or
telegraph.  Otherwise this item would not have blonted to the extent of
740,000, unless the world is in u state of grout dificulty, turmoil or wur, when
ordinary means of comnmunication should he suspended and commumication
shoulel he carried on through sotne code on the telephone or telegraph. 'this
item nceds some explanntion. v .

With rvegurd to “other charges'’. This is an invisible and inexpiienble
itetn which consumes u Jurge portion of the hadget.

Aguin | find ondler Prime Ministor's Secrctariat Re. 48,700 towards yay of
otficers, R« 40600 towards pay of establishments and Rs. 88,200 nnder other
chnrges. T would like that some light is thrown on this matter also either
%v the Tinance Minister or hy the Deput.y Minister.

VWith regard to Demand No. 41 my difficulty is enchanced there. Oo
page 30 von find Other Charges Its. 80RK,100. Other Expenses Rs.  (1.17.500,
-ad under item K. 3 Other Charges Rs, 7.21.500 ete. The Othur  Charges
come nearly to Re. 40 to 50 lakhe. We should like to see hereafter when
they give these explunntions nt the foot of every Demand thet some more light
is thrown =0 that we need not take up the time of the House in asking these
<Questions.

8Bkt A. V. Thakkar: 8ir, when this booklet wag placed in cur hands I
was under the  impression thnt  there hng been some miatake in  putting
the terms ‘‘Supplementary Grants™ as ite title. Bupplementary Grautss are
geverally pnt before the House in the middle of the year whenever found
.necessary. But now that the matter has been fully explained by the honour-
able Finance Minister I do not wish to go into it.

(‘orning to the subject of External Affairs the excess under this one head
hnz been over 80 per cent and not, five per cent, as the Finance Minicter ex-
pinined, with regard to ali other matters except Defence and Relief and Re-
tinbilitation. It means that we are going rather fast in the matter of opening
Embassies and l.egations and High Commissioners’ offices and all that. We
should go slow. We are a poor country after all and we have not got e¢nough
money for relf-development yet. We are not yet ebde tn develop internally.
Before we expand internativnally let us expand nationslly and do something
towrirds our backward communities who number not less than 80 per cent of
th: tota} population of the country. .

Shri Mahavir Tyegi: Sir, T am afraid T shall not he able to add much to
the dehate. but T want to impresa upon the Deputy Minister for FPoreign
Affnirs that taking account of all that we have achieved in foreign countries it
lnoks tn me guite ndmirable that we hiive won over to our side the press of
foreign countries—the British press and also some of the important American
prese.  Bat harnving this paper sympathy—the sympathy of the press—I dn
1ot know whether-we have achieved anything very concrete. In Yoreign re-
Intions the most importent thmg is security ageinst war and making afies and
#riends with foreign oountries; and one most tmpartant élhing, with #hich we
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gonie in contuct in our day to day life, is our trade and commercial relations;
anud the third is the question of the security of our nationals outside. As far
a8 the last thing is concerned I hope our Deputy Minister will agree that we
bave not had a very fair weather last year. = Wherever there were Indians,
after we got freedom, they were not happy. They were happy about us bu$
not happy about themaelves. 8o long as the British were here perbaps they
had more sanctions, and perhaps on account of the fear of the British power
our nationals were more secure. Doss our honourable Minister ‘realise that
either unfortuuate circumstances have happened or there were circumstatcies
beyond our coatrol that Our nationals, everywhere practically, are in grief
today except perhaps in England, about which I do not know, there our
students and others might be happy. But in Africe, in Malaya, in Burma, in
Ceylone, in the east, west and in the centre—0n0 good news comes from any
country. 1t is ultimately your responsibility to see that our kith and kin who
are outsidc are happy. I submit they are not. I therefore want to bring on
recard and to bear on your mind the frct that your prime respousibility is to
bring security and happiness to them. Our leadership and our country being
known a.: the leader of Asia and the world does not help us & long way. I$
is only the strength of arm at home that will sugtain us. It is all right the
press talking ‘India lgads’. In what matter are you leading? Are you leading
the nations even in bringing about psace? We are not. I am afraid. We dp
not count. Even in U.N.O. and at other places, wherever there came a case
for voting, most of the countries where we had emissaries, Conauls-general
and others never cared for our representations and they went their »wn way
sand on many ocoasions—and importent ones—we also got defeats. 8o I
address myself what have we done. I can understand and appreciate the idea
of our becoming & lerder of the world. But how does the leadership help
us? We are not a fighting country. We are not a big Power like T’ritain or
Americn. We are not aspiring even to balance other ' Powers. We have
03 rac: prejudice and we are not an Imperialist country. We have
n1 ams on foreign countries, What' toes it matter to us whether
those countries fight or they do not, except so far as our security
is concerned which we must at all cost, secure. Otherwise, in their
matters. why should we dabble? Qur policy too is not very clear. 'l'o
you, it i clear all right, because your relations are ‘‘diplomatic’’, therefare,
you express yourrelves in a diplomatic language. I can unclerrtand it, but
the layman in this country must also kmow 8¢ to what your foreign policy is.
wa are roembers of the Commonwealth. It is all right that we are. Bu#
at the same time we are claiming everyday that we are neither on this bloc nor
on that,—we are in the middle. Then agein there is the talk of our co.opera-
ting with the British forces to fight together the Communist menace in the
Enst sivl so manv other things in the Press. We do not exactlv lmow how
our foreign relations stand: We have had no military alliances with anybody
—not one 8o far. Ko what is there which our representatives are doing out-
side exoept propaganda? I assure you propaganda does help ue but ouly when
there ix war,  Tn pence tirne nropngande does not help so much as our actual
enistence at home hefps us.  In the matter of trade we have had our adverse
balances. We have to pay and export and go on exporting so that we shall
have nothing left with ur.  We have to export and also go on.importing wvith
our adverse balance of trade. Tn these circumstances I should submit that
we must go slow.

We had quite 8 lot of pleasure because we had all the Asiatic countries
here. But what could they do to us; I am not yet fully appreciative of our
a0 called leadership espenially in Asia, leaving aparb the world.  All the Ania-
tic countries oame here.  Did they agree to stand by us in time of peril? Are
they going to be with us together? Aee we really a Power in India? Cans
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they stand by us with big forces? When time comes, they will' formn their
owa independent slliances and we shall be left to our own resources. I sub-
mib that all these Conferences and other activities are all right when we are
strong.” The papers give us a good name and the British and American peo-
ple and others talk well of us. But actually speaking it does not help us
much. I do noé want to take more time of the House. I only wanted o
pdint out that with such Conferences we nre uot vet in 1 position to have the
aspired leadership. Let us not hunker for a bigger leadership than what we
deserve: The eadership will come to us: it will thrust itself on us if we nev
just strong enough to shoulder thel leudership. So I would ask you and
through you our honourable Prime Minister not to go much after foreign coun-
tries but to louk more about Indian affairc at home. There was a uuggestion
which he made once &nd I would ask you, 8ir, to remind him about that. He
once thought of giving External Affairs to some other Minister—I do not know
how-—~but he wanted to have theae $wo namely External Affairs portfolio and
the Yrime Minister's portfolio separated.

Mr. Deputy Spealer: I am afruid ull these tatters do not arise on thig
supplementary Demand. They are general mutters of policy.
Shrl Mahavir Tysgl: Alb right, S

So, I submit that more staff has heen added in the External Affairs Minis-
try. It wenld have been better if this portfolio were separstedt so that this

[

Mr. Doputy Spaaker: The staff will increase if the portfolior are separated.

" Dr. P. 8. Degshmakhk: He is complaining thut though the staff has increas-
ad the portfolios are not separated.

Shrl Mahavir Tyagh: With regard to this Demund No. 41, there was noth-
ing extruordinary which had happened. I could understand the I'inance
Minister if there were unforeseen circumstances nnd needs had cropped up,
but in foreign countries no extraordinary needs cropped upe Why did we not
envisage the exponditure of R«. @8 lukhs at the beginning of the year? En-
ough care hus not been tiken at the time of anuyal budget, vven in this De-
partment which Lelongs to the honouruble the Prime Minister.  Xven his
secretariat has not been. quite accurate in giving him spproximate estimates. It
wouid have heen better if we did just us they do in England. They prepare
their supplementary estimates inn the month of July and enviaage the extin
expenditure to be incurred in cuch Deportment.  fu my Province of UY'.
the supplementary Demands are pussed first; thev are prepared, circulate!
and discussed beiore tho budget is introduced. The Provinces are doing much
better that way. So, T would suggest that the honourable the Finance Minis-
ter may really leok into the question of changing the present rules whereby
the extru expenditure comes up for manction after the Budget has boeen passed.

I went to the Librarv to find out what the rules and regulations were about
the framing of the Budget. I was given a pumphiet of three or four pages,
but I could not get any Budget Manual. In the vincial Assembly libraries,
for instence in U.P., there is a big Budget Manual wherein it is mentioned on
which dates the Becretariess ure required to subwnit their extra demands, when
it will reach the Finance Ministry, how the budget in te be prepared etc. There
are clear regulations. I do not know if there are nny here—if.there are anv,
at least they were not available in-the Library. If there are uny, I would
like to look into them and suggest what hest can, in my vpinion, be done. But
fion all the sides the House hur wupported the Demund made by my friend
Mr. Das thut there supplementary Demisnds must coms in advance and nething
should be spent without the aanction of the House. ;

One more point, Bir, and T have finished. In Pakistan they have made a
rule with regard to all thore Government servants who got lifts from low.+ to
higher grades because of foreigners going out snd Hindus coming tBin way.
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The rule is that one will get either his original basic pay which he wus getting
before freedom, plus 88 per cent, or the pay of the higher grade, whichever is
less. This is the rule applied there. If Pakistan can apply that rule, we,
being equally sovereign, can aiso upply it bere.  We have instances bere
where people, within these two years or so, have got double the pay. One Yet-
ting Re. 808 before is now getting Rs. 2,000. There is no limit to this. I
must submit that if the public is to be satisfied on the question of expenditure
in the Secretariat, there must be some such rules formulated whereby we can
regulate as to how much a man can get extza within two years. A man's
pay should not be suddenly doubled or made 300 or 400 per cent more.  After
all, there should be a limit to o man’'s rise, and if the man rises within two
yeirs to hia highest limit, be will bave no incentive to work for a better future.
Therefore, I submit some such rules should be formulated and according to
them our expenditure in service and in the Secretariat must be controlled.
The same rule should apply to the services in the Foreign Affairs Ministry.

8hrl Blswanath Das (Orissa: General): Sir, I do not agree with my honour-
able friend who has just spoken that ours is & small country. I do feel that
ours is a great country. Our reputation is great and internationally we have
achieved today in its abort spain of 1} years what other countries have not
been ahle to achieve in course cf decades. But even a great country has its
limitations and I agree with Thakkar Bapa ‘in believing that we do need more
bread than international repu‘ation. It is in this view of the question that
I would survey as briefly as poasible tho external policy with regard to these
grants. Of course, in the course of our discussions today we very much miss
the honourable the Prime Minister: we could have given impressions to hirn
as to the feelings of the honournbls Members of this House. But I have no
hesitation to say that the Deputy Minister will please convey the feelings of
this House. .

Sir, in the course of an interpellation this morning, my honourable friend
the Deputy Minister, on behalf of Government, admitted that even Ambassa-
dors and Consuls have not heceu getting the neeessary money needed by them.
In the note that was circulated by the Defence Ministry a point has been made
that they have not been able to supply the necessary military attachcs to
our Embassies. A new country like ours, if it hes to get international reputa-
tion, will have to depend for that reputation more on the way in which we
are able to defend ourselves. However philosophically big or great India
may be, in the ways of modern warfare she is a pygmy before the giants.
That being the position, military attaches should be posted in important
countries like America and rEngland. Of conrse, I certainly do not contem-
plste countries which have got iron curtains around them. But those countiies
in which we conld have a8 poep as to the organisation or the resources or
developments eflected in the country, to those countries it will certainly be
useful if we attach a military attache to our Embassies. But the note circul-
ated hy the Defence Departments goes to show that even in important. emhass-
ies, they have not been able appoint trade attaches. My honoursble iri «
the Cornmerce Minister seems to have a rival organization of his own in hav-
ing 8 Trades General or 8 Trade Commissioner? The whole external policy
looked from the point of financa—1 am leaving diplomatic relations---seccms to
lay more stress on the question of quantity as against quality. 8ir, I fecl
that that is a wrong policy and that policy needs mending. We are great
and we are bound to be great. The future of the world rests with China and
Indin. That being the position, we will have te prepnre ourselves. I can see
that position, but along with our preparation, we must have to proceed ecsuti-
oualy, keeping in view the security of the country-and the needs of tbe country
moe than enything else.
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Sir, huviug stated so far about the needs, I will go {@ the question of expan-
sion of embassies. During the last cne year, there bas been expension of em-
Lussies both in Europe and in America ag also in countries of the Middle East
und Near East. Sir, Europe is a8 country of small distances. I se¢e no reason
why we should have so many cmbussies in small gountries like the Baltic
States aud also in small countries like Switzerland and ‘Czechoslovakia. Cannot
we apply the same principle that has beeu npplied by the Commerce Miniatry,
namely, to have one man to take charge of the different smafl consulates? If
not you may start consuls and......

8hri H. V, Kamath: On a point of gorrection, may I say that we bave 1o
ombassies in the Baltic States?

8hrl Biswanath Das: Yes, Sir. The Scandinavian countriee.
Shri H., V. Kamath: It is not a Baltic State.

8hri Bifawanath Das: It borders the Baltic Sea. You may call it the
Scandinuvinn countrics. It matters very littlee I know and no correction
in uceded. Bir, in this view of tha question, 1 feel that a general embassy or
in onz or two pluces in ¥Furope and small consulutes in different and smsll coun.
trics nught to suflice. The sume applies equally well to America, AVe have
opcnet an embassy in  Argentinva. How are we beuefited? In the United
Nations Committees cvery time the Argentine delegates speak and vote againat
us. Then look at the Middle Eust countries. We have got embassies in whout
two or threc piaces. Why should you bave in & small country like Persia
consuls or agents in three differcnt places besides an embassy? These are ex-
pensive matters; aod I think a country which is stroggling for ité own exis-
tonce und which has to stabilize its own independence bas %o go slow. I would,
therefore cry, not halt, I would not say, but I wguld certainly cealled to g0
“slow’’ und in this view of the question, I would” appeal to my honourable
friond the Finance Minister to exercise his good offices to prevail .with the hon.
ournble the Prime Minister.

Having stated so far about gencral embassies and small attaches, I ocome
to the question of the sort of vo-crdioution between the Department of Com-
merce and the Department of Fxternal Relations. What is the sort of co-
ordination You are having? Are you going to have layer upon layera? The
Commerce Department will have a layer of its own with ite Trade Agents and
the External Affeirs Department "have another laycr, sometimes having oe-
ordination with the other und sornctimes ‘‘not’’. These ure bound to be costly
experiments and I think it will cnd in dissipation of much of our money imd

energy.

I would therefore beg of the honouruble the Prime Minister to keep in his
view the nced not only of slow going, but also insisting upon a thorough co-
ordination wherever possible. Let us train up a set of diplomats and along
with it also a set of commercial attacher to work in the very embassy which
we start in a State, so that............ !

The Honourable Shri K. 0. Neogy (Minister of Commerce): That is ex-
actly what the prescnt position is.
Shrl Biswanath Das: Well, if that is exactly the present position. why

then are you having a separute  emtablishment for yoursclf, as the Tredes
General o Trades Commissioner in Eurepe? That docs not expluin the matter

but creutes enough pnezle for us.

We say that we have got our freedom from England, but are we really
having our freedom? Whut is your expense in Britain? The annual bill that



2186 CONSTITURRT AMSEMALY OF INDIA (LEGISLA'TIVE) {3ler MARCH 1949

_ [Shri Biswanuth Da

8
the High Commis&ioner%ss placed before you is sbout 80 or 55 lakhs. You
are today baving the whole Purchase Orgenization in Great Britain. 1 would
reason with the FExiernal Relaiions Depsrtment to have the office aliifted from
England to Indin. laet this Purchase Orgenization's work be done bere.

Shri M. Tirumala Rao: Do you mean.that the High Commissiongr’s office
sheuld be sbolished? What do you mean by shifting the office from England
to Indix Y

Shri Biswanath Das: If my honourable friend had followed me in full or
bed -patience to hear e, e would wot have come to this puzzle. I have
never stated that the High Cosumissioner’s office should be shifted from
Jingland to India. What I aid sny and continue to say is that the Purchase
Mission that is located in Iongland should be shiftcd to India. How they would
benefit us? That freedom must be reul and thut freedom must bo insisted.
Why w«hould the Turchasing Mission he lovited in England? If uny British
firm wants o supply us, let it. apply; let us advertize and get so long as we
wunt t) purshuse from' IEngland or any other country.

Having stated so fur uhont the Purchasing Mission in Fngland, 1 come to
our ¢mbassy in Russin, Bir. we have given the best possible house. We have
placed’ the I'ravancore [Touse at the disposul of the Russian Empassy, but are
we getting o part of the conveni¢nces that we afford to the Russian Embassy?
What is the great State of U.S.8.1R. doing for us? Sir, our Embassy is put to
the greatest and gravest inconvenience of having merely a few flats till recently
but nothing compared with the nceotnmodation that we have given to U.S.8.R.
1 thirk it diplomatic relations have to be kept up, each State should give
vorresponding convenienves to the State that gives them all the necessary con-
veniences.  Sir, en the denth of Mahatrna Gandhi the feelings that were ex-
hibited in U.B.8.R. have vot beeu very happy. Referring to trade relations,
1 must say that ammonium sulphate that we purchnsed from Russia was at
the maximum price paid to any country- compured with the purchase prices
that we paid to England. Under these circumstinces, 1 see very little reason
in hiaving an embassy opened so soun after our gaining of independence in the
U.B.8.R. ®ir, J learn that the other countries that are connected with the
U.8.5.R. are also anxious to open ernbassies, They may be anxious and we
mny agree to invite them, but there is & time. I would plead with the Ex-
ternal Relations Department to consider our financial aspect and the benefits
that accrue to the countrv on the opening of an embassy before an embassy
itstlf is opened.  Sir, huving stated so much,.........

Mr, Deputy-8peaker: I am sure the honourable Member would like to
hear the honourable Minister suy a few words in reply.

Shri Biswanath Das: Certaiuly. I shall finish, Bir.

Mr. Deputy-Speakez: Other members also may like to speak.

Shri Blswanath Das: I have a lot to say, Sir. because we did not get
& chance during Budget debates to give vent to our feelings in matters relating
to the External Affairs Department. The time allotted was hardly one day,
and as such, it was not possible for honourable Members to express themselves
un the questions relating to the lixternal Affairse Ministry. :We are anxious to
hear the Government point of view. Therefore, I take my Beat.

8hri H, V. Kamath: Sir, I would not take more than two or three minutes.

1 em sorry I cannot agree with my honourable friend Mr. Biswanath Das in
bis view that we need not have opened an embassy in the U.8.8.R. I do not
know from what considerations he has made this statement. Because, after
having opened an eimbassy in Wushington, we would have laid ourselves open
to & lot of misunderstanding if we had spurugd uny approgch from the U.S.S.‘R.
‘Wae bave already declured our policy as st independent if not a neutrs! policy
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50 fur as foreign affairs go and if we had opened an embassy in Washington and
refused to open an embassy in the U.8.8.R., certainly it would have given
rise to misunderstanding that we were somehow or other uligning ourseives
with a particulur power bloc.

8hri Biswzaath Das: May 1 suggest, 8ir, that I never stated thiat we should
have refused to open an embaasy in the U.8.8.R. All that I €aid is thas there
was no need for us to seek to opun sn emhassy in the ¥1.8.8.R.

8hri H, V. Kamath: It comes to the same thing.

~ Mr, Deputy-8peaker: L understood the honourable: Member to ;ay that
such a big house as the Truvaneore House ought not to have been given to the

8gviet Embassy.
8hrl Biswanath Das; Fqually so.

8ori H. V. Kamath: In effect, it comes to the same thing. I do not
propoac: to refer to that again.

While I ngree with my honouruble friend Thakliur Bapr that we must pay
more attention to prosperity ai honte than prestige abroad, yet, considering
that distances and frontiers have now been unnihilated and we ate moving fust
iowards one world, I think we caunot afford to sit with folded hands, nlmost
cutting ourselves off from the rest of the world. There are itnportant centrce,
political, economic and otberwise in the world outside with whom we have
got to establish contacts. The only point that we have o consider is with
whom wy should establish contacts and where priority must he given. I
lLelieve here to a certain extent our External Affuirs Ministry is going to be
guided by the recommendations of the Economy Committee, submitted to the
Ministry recently, So far as the opening of new embassies is concerned, we
are going at a rather slow puce. That is s welcome fenutre and I thini:
fext year when the budget is presented for the External Affzirs Ministry, we
shall not be confronted with such an increcase a8 80 per cent. of which my
honourable and esteemed friend Thakker Bapa complained.

I have only oue point to mako and that is this. Out of the amount which
has been ssked as supplementary Demaud, it would be interesting to find out
how muoh was applied to pauyments in conneotion with the various delegatioms;
anct missions that we bave sent abrosd—naturally, that wus not. foreseen ut
the time when the iast budget was piesented—how many such missions und
delegutions were sent and how 1many might have been, if not avoided, at lenst
cut shept in their personnel. 'There were complaints early last year thut cer-
tain delegations. included all sorts of miscellaneous, persoualia, membera
alternate members, delegates, advisers and various other cutegoxies.

Shri BR. X. 8idhva: What is the meaning of alternatc members?

Shri H, V. Eamath: He wmay very well refer to the Minister “Mimself for
eulightenment, on ‘this point, ‘ -

Theré is one other point. It is u truistn to say that foreign policy is &
projection abroad of the policy at home and also that we must maintain a
continuity in our foreigg-policy. At the same time, I mny also say that we
must also maintain as far as possible continuity in the tenure of our ambaasa-
dorc abroad. 8o far as Waahingtos is concerned, the tenure of our Ambassa-
dors has been hurdly continuous. Within the last 18 months or asc, we have
had frequent changes. The first ambassador came back perhaps in less than a
year~~or just over a year’s time. Then we had no ambassador at all. We hud only
a Charge d' Affaires, which was hurdly fair to a great power like the U.8.A. to re-
present our country through a Charge d' Aflnires. After him, an ambassador
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was posted who is now coming back to our country. This, to my mind, appears
rather & bad precedent to set up, sa fur a8 our foreign appointments are con-
cerned. I hope at least the new ambussador or rather ambassadress that is
going to Washington now will stick to her post for a fairly good length of time
and thercby save the expenditure on fiequent postings, transfers and changes.

While J am on that subject, | may be permitted to state that I feel in
my mind thut & purt of the—1 weuld not say animus——hostility ratber, criticism
that we have incurred in the Boviet Press may be due to the fact that our ~
ambassador bas not been able to stay there continuously for the whole period.
1f she had stayed there continuously for a loyg period, I am sure by forcs
of her personality, she would have been able to establish friendly relations
with the Soviet Government.

S8hri B. Dag: Marsh:ft Stalin never even gave her an interview.

Shri H. V. Xamath: I say precisely becuusc she did not stay long enough
in his capital. We find from the records that out of the 18 months.......

Mr, Deputy-8pealsr: May I say to the honourable Member that we must
confine owrsclves to the Demand No. 41 or the Demands that have been
moved, expansion of new embassies. In respect of Russia, it is not a new
diplomatic mission. Therefore, the conduct of uny ambassador or the manner
in which ho or she has beea doing, these are not relevant to the financial
propoeal that is before us.

Shri H. V. Xamath: I was under the impression that we are considering

the supplementary Demands in general. i

Mr. Deputy-Speaker: I wus only reminding the honourable Member that,
it wag not a general discussion and that the honourable Member will confine
himmself to the relevant issues.

“8hrl H. V. Kamath: I wus under the impression that we were considering
the supplementury grants in respect of External Affairs in general.

Mr. Deputy-8 r: No. We are on Demand Nos. 19, 40 .and 41. It
is not a general discugaion.

8hri H. V. Kamath: Then, Sir, us regards the opening of new embassies,
I huve already stated that so far as new embassies are concerned, we are.going
slow. As regards the old embassies,............

Mr. Deputy.gpeake®: The honournble Member said he will take only
two minutes.

8hri H. V. Xamath: I am concluding in one minute. As regards the
old embassies, the other duy the Prime Minister told us something about
the foreign siaff employed in our embassies. I suppose this must have cn-
tailed considerable expenditure by way of supplementary Demand. He said
thut there was a proposal to replace theur as early as possible. The employ-
ment of foreign stafl in our embassics abroad is undesirable from many points
of view. Boon after the statement was made, I may jell you and tho House
that I was inundated with a number of letters from friends in this country
saying that it was astounding for them to hear the Prime Minister say that
suitable candidates are not available here, and, especially persons who are
willing to go abroad on the termws on which foreigners have accepted these
appointments. They say that they are willing to accept the appointments on
evér: a lesser pay than what iz being paid to the foreigners who are serving
ubrord.. I hope that the houourable }Xinist.er will bear this consideration im
mind when he proceeds with the replacement of fereigners, very undoesirable

} ]
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and fateful foreigners in some cases, in our embassies and that this long felt
change will be introduced very soon, and that all our embassies will be staffed
by our pationals from top to vottom,—all our embassies, consulates and mis-
sions abroad.

Dr. B. V, Easkar (Deputy Minister of External Affuirs): Sir, at the very
outsut I regret that the items of extra expenditure that wo have put bufore
tho House are not more detuiled so that many criticisms levelled by many
friends here would have been satisfied. I hope that in the future we would
be able to present more detailedd and more thorough items so that they will be
-gatisfied on what partioular items the amounts have been spent. There bave
been critioisms of many types. 1 do not propose to reply to points of
genel:a:t policy as it would taks too much time and the time at my dispaEul
is short.

Mr. Deputy-8 er: The honmourable Minister will so adjust thut at
5 o'clock wo finish.

Dr. B. V. Keskar: ‘What I find in all these discussions is there is a
running vein' of criticism which is common to most of the speeches aud it
is this. Their first pecint is we have opened urmecessnry Embassies and
secondly, there has been unnecessary expenditure in these Einbassies. T tak»
the first. It is hardly two years that this country is free. 1 do not think
that any Member of this House would dispute that in a free country it is
absolutely essential to .lave Embasrier and Missions ubroad. Without such
Missions it is not possible for.a free Nation to function in the International
World anywhere. I% is not a quecstion of prestige, it is not n gnestion of pro-
pagaxda, it is not a question of leadership of Asia er of the world. It is «
question of our existence in this world. Every country whether poor or rich
has to have Missions in the world. Nuaturally [ symputhise end appreciute
the advice given by my honourshle and reupected friend Thakker Bapa that
we must go slow and that we must not spend too much money in such things
when our country # poor. I reslly aprreciate it. I say here to-day and I
gaid sometime before that the coruplaint hos slways been from most of our
Missions that they are very inadequatcly stuffed, that they are not ahle to
spend on many facillties which would incrcase their carnpeteuce .and efficiency
simply becuuse we cannot provide them with that much money. We have
always been issuing warnings that they mmust spend lessx and less. But keep-
ing in view this policy of economy we have elways to see thnt we have gor
Missions in tae world not only for the purpose of muintuining contact with
the outside world- for political purposes but also for our conmimerciul purposes.
We import from other countries and we export to other comntries. How do
honoursble Members expect us to carry on that efficiently if we bud no
contacts all over the world. 8o 1 am sorry if I am not able to agree with my
friends that we musp have less Mirsions abroud or that we must hove no Miu-
siona abroad.

With regard to extra expendituro that we have had to incur for which we
are asking sanction, I would remind the House that the cost of extra cxpendi-
ture of such items are for the opening of Embassies in important places like
Paris, Cairo, Kabul, Turkey, New York atid such other places. HMare also
I may be asked whether we conll not have provided for themn in the budget laxt
year. I wmay say that it. was vot possible. We were free only for a vear or
less and it was not nossible for us to see the rate of expansion that our Foreign
Missions would take. We could not sny how long it would take for us to
estubliech Embassy in « particular country. It depends not omly on our
approaching the particular country but sleo on the particular country acoept-
iog to have a Mission from ns. Well, the rate har exceeded our expectations.
More and more comitries have lnen eager to have contacts with us. In fact
the complaint has been that roany ccuntries which bave been insisting for
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the lgst 80 many months and even a year or more that we should have Mis-
sions esteblished in their midst, we have mo issionary from India. There are
many countries which are—I should say—not only disappointed but very angry
with us, There are countries which have got their representetives here and
we have got no representative there. They have been pressing us continuously
bat we have been unable 1o satisfy them. We have only been able to assure
themn that ss soen as possible we will have & Mission established in their
country. B8o. on the whole I 4m quite satisfied shat we have tried o spend
our nmwuey s economically as possible and we have tried to establish as many
Missions as are only necessary for our International existence. I would say
enty this that even in the Missicous as they are to-day we will make every
cffort that the greatest possible economy is exercised in expendituwre and no
money is wasted, and thnt greatest scrutiny of expenditure is made. Auditors
are being appointed to look iuto the expenditure that is done in all these
(mbassies and l.egations and Misvions and we hope that in the grant that
is made we will be able to make savings by more economical methods and
sreater scrutiny,

There was a puint raised with regard to Tribal areas and Assam Rifles. I
have only one word with regard to this. The expenditure on Assam Rifles for
the exercise of which this grant is being asked was at the great inslstence of
the Governor of Assam who is our Representative with regerd to Tribel areas
in Assam. First he made a very ingistent rgequest and we turned it down
siyving that this was not necessery but later on we got a more insistent request
saving that he will not be sble to keep peace on the Frontier if they have not
sufficient armed strength. We were therefore compelled to incresse the
sirengtb of the Assam Frontier Rifles. Later on towards the end of the year
there came another insistent demend that the strength that has been given
was not sufficient and it should be further increased. So what I mean to
suggest is thut we were forced to increase the strenigth and personally I sm
satisfied that the Governor of Assam who is our representative there was
doing what he considers best in the circumstances and this increase was
justified. “

-

With regard to the question of Furopeans in the London High Commis-
sioner’s Office to which an hounouruble friend referred, there is a large number
of Fnglishmen- employed in the High Commissioner's Office. The question
had come nup here one day with regard to a supplementsry question aud it
was then explained and I would only repeat what 1 said then that—we are
taking steps to replace non-nationals in onr establislinents as quickly as pos-
sible. T wussure hcyiourable members thut within a very short time they will
find that there will be no non-nationsls in our cstablishments abroad.

. M¥r, Deputy-Bpeaker: Demands Nos. 34, 57-A, 88, 74, 77, 78 and 82.A
have been disposed of. I will now put all the other Demands to vote.

The question is:

** That the caspeolive supplamantary sums Not exceeding the amounts shown in the third
ooluman of the Order Peper, except in the case of heads of Suppg\smmury Demands Nos. 3¢, 57-A,
83, 74, 77, 78, 82.A be granted to the Governor General to defray the charges which will come
in conres of paymant during the year ending the 31st day of March, 1949, in respeat of ovrves-
poading hm£ of Bupplonestary Detands entered in the second colunm thereof.”

The motion was adopled.
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(As directed by Mr. Dcputi-Spealcer tho motiong for Demands for Supple-
mentary Grants whick were adopted by the Assembly are reproduced below,—
EBd. of D.]

Dmuanp Nq, 1.—Cusrous

‘* That e sy tary sum not exceeding Re. 26,27,000 »e grented to the Governor
Gaparal 1o defray ohaeges which “will comne in course of payment during the year ending
the 81¢t day of Maroh, 1949, in respect of ‘Customs’, '’

Dmausp No, 3.—$vrear Exotsz Dugss
‘“ That a eupplamentary sum not exceeeding Rs, 1,000 bo grented to the Governar Gegersl
to the which will cams in course of payment during the year ending the 31st day of
March, 1949, in respect of ‘Central Exoise Duties’,” :

DEMAND No. 3.——Taxes oN INCOME INOLUDING CORPORATION TaAx -
* Thet e aupplementary sum not eRreseding Rs. 10,064,000 be granted to the Governor

Qeneral to defray the chargez which will come in course of payment during the ending the
818t day of March, 1949, in respsct of ‘ Taxes on Income including Corporation Tex *."

Demavp No. 6,—81ixrs
* Thad a supplemantary sum not exoeceding Re. 15,89,000 be grantsd to the Governor
Geperal to defray the oharges which will come in course of payment during tho year ending the
8let day of March, 1949, in respect of * Stamaps '.”

DeMAND No. 7.—FoREST

‘* That a supplementary sam not exceeding Ra. 532,000 be granted to the Governor
Genera) to deﬁ-ay“&e charges which will come in course of payment during the year cading the
81et day of March, 1949, in respect of ‘Foreet'. ™

Dmuaxo No. 10.—CaBINET

‘ That & eupplamantary sum not exoeeding Re. 1,82,000 be granted to the Governor
General to defray charges which will some in ooures of payment during the year ending the
818t day of March, 1949, in respect of ‘Cabinet’. *

DrMAND No. 11.—CONSTITUBNT ASSRMBLY

' Thas nm&plmtm'y swn not exoeeding Re. 4,006,000 be granted to the Governor
General to defray the chargwa which will cams in aourse of payment during tho year ending the
81st day of March, 1949, in reepect of ‘Constituent Assambly'. **

Deuanp No. 18.—MiInisTRY oOF HOMB AFFAIRS A

‘“That & sup&lunmtu‘y sum not exceeding Ra. 16,40,000 be granted to the Governor
Gensra) to defray the chargos which will coms in coursa of payment during the year ending the

R

318t day of March, 1049, in tespect of ‘Ministry of Homo Affairs’. -

Deuasp No. 16.—MINISTRY oF EDUCATION
‘** That o supmlamentary sum not exoeedling Ra. 1,24,000 be grented to ths @overaor
Geumral to definy the obarges which will corue in course of payment during the year euding the
813t day of March, 1949, in rewpeot of ‘Ministry of Education’, "

DeuaND No. 18.—MiNIsTRY 07 EXTERKAL AFFAIRS AND COMMONWEALTH RELATIONS

* That & sum not excceding Ra. 12,82,000 be granted 5 the Govemnor

Gearnl 40 defray the charges which will come in courss of payment during the the
st .daz of Maich, 1949, in cespoct of * Ministry of External Affairs and oommmm

Damavp No, 20.—Mnastey oF Fpianos
“"Tuad o supplamentary sum not exvanding Rs. 500,000 be granted to the Governar
QGenaral to defray the chargm which will coms in W during the yvar ending the
8les day of March, 1949, in respedt of ‘Minhtey of F S

Dsua¥p No. 21.—MansTay 0r COMGEERCE
, “That o supplunentery ot Rr. 12,43,000 be granted to the Gov
P [ u;ﬂ&n sum not excesding R, g oror

aharged which wilt coms in courne of payraent during the year endiag the
81st day of Matoh, 1949, in reepect of ‘Minlstry of Covmnen;’:'. " 8 "8
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DemMAND No. 24, —MiNisTRY 0F COMMONIOATIONH

“ That @ supplamentary sum not exceeding Re. 87,000 be granted to the Governor General
to dm i
of L

whioh will come in courve of payment during the year euding the S8ist
day in respect of ‘Ministry of Communications’. *’

DemMAND No. 25.—MiNisTRY oOF TRANSPORT

“ That o mﬁbmomny sum not exceeding Rs.” 579,000 ‘be grented to the Governor
Gescal to defray charges whioh will come in course of payment during the year ending the
dlat day of Marob, 1049, in respect of ‘Ministry gf Transport’, **

DeMAND No. 26,—MINISTRY OF FooD

** Thet a sugphmmtmy sum not exoceeding Rs. 16,08,000 be énnwd to the Governoz
Genersl to defray the oharges which will come in course of saymam during the yesar euding the
31st day of Marah, 1949,in respect of‘ Ministry of Food'."

Demanp No. 27.—MpusTry oF STATES

‘* That ajeupplamentary sum not exoseding Rs. 4,33,000 be granted to the Governor
Genecal to defray the charges which will some in course of paywent during ths yesr ending the
3lst day of Maroh, 1949, in respect of ‘Ministry ef States’. *

DEMAND No. 28.—MinNisTRy oF DEPENCE

“Thet & eupplomnentary sum not exceeding Rs. 3,71,000 be granted to the Governor
Gansca) 40 dofruy the & i

e charges which will come ia oouree of payment during the year ending tite
31st day of March, 1949, in rospect of ‘Minietry of Defence’. "

DEmMAND No. 29.—MINISTRY OF INDUSTRY AND SUPPLY

*Thet & supplemantary sum not exceeding Re. 1,76,008 bs granted to the Governor
Genesral to defray the oharges which wili come in oeureseof payment during the yoar ending ths
81st dey of Merch, 1849, in regpect of ‘Ministry of Industry and Bupply’. **

Demanp No. 80.—MiINIsFRY OF RELIEF AND REHAEILITATION

* That nuxglmwy sum not exceeding Rs, 1,456,000 be geranted to tho Governor
General to dafray obargwe which will come in gourse of payment during the yoar ending the
Slat day of March, 1049, in respect of ‘Miniatry of Relief and liehsbilitation’, **

DeMaND No. 82.—PaYMENTS f0 OTHER GOVERNMENTS, DBPARTMENTA
ETO. ON AOCOUNT OF THE ADMINISTRATION OF AGENUY SUBJECTS
AND MANAGEMEN?T of TREASURESB

* That & supplomsntary eum not exceeding Re. 18,687,000 be graated to the Governor
Genecsl to defray the charges which will come in oourse of psyment during the year eanding she
81et day of March, 1949, in respect of ‘Payments to other Qovernments, Departmsnta eto. om
socoount of the administration of Agency Bubjects and management of Tremsuries’. *

Demanp No. 88.—AupIT
“That & supplementary swn not exoeeding Iis. 38,756,000 be granted to the Govesnor
Geanral to defray the oharges which will come in course of payment during the yesr ending the
Slst day of March, I840, in respect of ‘Audit’. **
DeMAND No. 85.—JAILs AND COXVIOT SETTLEMENTS
“That-a supplemasntary sum not axocesdin % Rs. 1,000 be granted to the Govarnar Genaral
todu:‘::zhhoclmguwhieh will oome in course of paymant dunng the year ending the 31t day
of M , 1948, in respect of ‘Jails and Gonvict ente’. ™
Daxanp No, 88.—Pouiox
“That & -ugg{ammth sum not exoeeding Ra. 7,88,000 be grented to the Guvernar
Genersl to defray aharges which will oame in courve of payment during the yoar endiag the
3let day of March, 1949, in respect of ‘Police’. ** P
Dauaxp No. 87.—PorTs AND Pioraog
*Thes & eupplammntary sum not exoceeding Re. 1,000 be granted to

to dutray the charge which wil : o e S e sm 1
will oame in oourw
dayom. g .hnqwoot'.?omm%mm". L nees
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Damanp No. 38.—LiGETHOVSES ‘AND LicmTsEIPs

* That & mgplmtcry ewn not exceeding Rs. 11’6.000 be granted to the Govarnor
~Gengral to defray ths oharges whioh will come in couzes of paymand during the year ending the
- 31st day of March, 1949, in respect of ‘Lighthouses and Lightahips'. '

DeMAND Ne. 39.—Eoonssusmom

** Thet a supplementary sum not excesding Rs. 33,000 be graated to the Governor Ganaral
-%0 defray the cbarges which will oome in courss of payment during the year ending the 3ls¢ day
of March, 1949, in respect of * Fcclegisstical’. ** .

" Demanp No. 40.—TRIBAL AREas

* That a suf plementary eum not exceeding Rs. 36,16,000 be granted to the Govarnar
+ General to defray the oharges which will come in couree of payment during the year ending the
-81s¢ day of March, 1949, in reepeot of * Tribal Areas’. **

DEMAND No. 41.—EXTERNAI. AFFAIRS

‘“ That a supplementary sum not exceedivg Rs. 63,856,000 be granted to the Governor
‘Goneral to dofray tha chargee which will come in oourss of paymont during the year ending the
3lst day of Marcb, 1949, in regpect of 'Extornsl Affaire’. "

DEMaND No. 42.--SUBVEY OF INDIA

. ‘ That a supplementary sum not exoeeding Rs. 8,78,000 be granted to the Qoveraoe
General to defray the oh which will ocorme in couwse of Pnyment during the year ending
¢he 8let day of Maroh, lg;%‘.”in regpect of ‘ Burvey of Iadia’."

PDEMAND No. 44.—~Z00L0GICAL SURVEY

‘ 'That @ supplementary seum not exceeding Re. 50,000 be granted to the Governor Ganeral
to defray the charges which will come in course of payment during the year andiog the 3let
day of March, 1949, in respect of ‘Zoological Burvey'. **

De»axp No. 48 A.—DeparTMENT OF SCIENTI¥IO RESRARCH
'4 * ‘“Thet a supplomentary sum not excdeding 1is, 4,67,000 be granted to the Governor
General to defray the charges which will come in couree of payment during the year ending

¢ 0"

the 31st day of March, 1949, in cespect of ‘Department of Bcientiflo Researan’.

DEMAND No. §3.—AGEICULTURE

* That a supplementery sum not exceeding Re. 72,356,000 be granted 8o the Governar
General to defray the charges whioh will core in courss of payment during the year ending
the 3184 day of Maroh, 1949, in respeot of ‘Agrioulture’. '

Demanp No. 84.—Civil. VETERINARY SERVICES

** That_a supplementary sum not exoeeding Ra. 0,30,000 bo granted to she Goveenge
Qeneral to defray the charges whioh will come in couree of payment during the year ending the
‘Blet day of March, 1949, in respect of ‘Civil Veterinary Bervices'. ™ d

Demaxp No. 55.—INDUsT®IES AND SUPFLIBS

“Thst a supplementary sum not exoseding Ra. 5,000 be granted to the Governor Geuseal
40 defrey the obargee which will come in courss of payment during the year euding the $lsé
day of Haroh, 1949, in respect of ‘Industries and Bupplies’. *
DExarp No. 57.— OveEesEas COMMUNIOATIONN SERVIOR

“ Thata qﬁmtaty sum not exoeeding Rs. 12,080,000 be grauted to the Govemk
Genarsl to defray aharges which will come in courss of payrent during theyear o ading the

$1sb day of March, 1049, in rewpect of ‘Ovoresas Communications Bervioe’, ' B
DEMaxp No. 57-B.— TeLEPHONE FAOTORY i

s “Thata lmhri sum n ot exceeding Re. 98,000 be granted to the Governor Gemsen)
“m mﬁpwhh will aano in course of psymsnt during the year eading the 31et dey
of ,» 1949, in cospeot of “Tnlephane Factary',
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DEMAND No. 59.—BROADCASTING.
!
“That & supplementary sum not exceedimg Re, 5,25,000 be granted to the Governar-
Goneral to defray the charges which will come in courss of paymsnt during the year endiag
the 3let day of March, 1949, in reepect of 'Broadcasating’. **

. DEmMaxp No. 61.—CEnsvus

“That a aupglememary sum not exceeding Re. 1,568,000 be gmnted to the Governor
General to defray the charges which will come in course of payment during the year ending
the 31sv day of Maroh, 1949, in respect of ‘Cenaus’. **

DeEManD Ne. 63.—INDIAN DAIRY DEPARTMENT

“That & supplementary sum not exceeding Rs. 79,000 be granted to the Governor GGenerak
to defray the oharges which will come in couree of payment during the year ending the 3lst
day of March, 1949, in respect of ‘Indien Dairy Department’.

DeMAND No. 64.—MISCELLANBOUS DEPARTMENTS

*‘Thet a supplementary sum not exceeding Rs. 74,000 be granted to the Governor GGeneral
%o defray the charges which will come in course of payment during the year ending the 3ist
dey of March, 1840, in respect of ‘Miscelianeous Departments’, **

DEMAND No. 66.-~CURRENCY

glomentary eum not excoeding Ra. 2,71,000 be granted to the Governor
e charges which will come in couree of payment during the year ending
ch, 1949, in respeot of ‘Currency’, **

*‘That a sup
General to defray t
Mar

the 8ist day of
DeMAND No. 66.—MINT

‘“Thet a supplementary sum not exceeding Re. 11,89,000 be granted to the QGovernor
QGeneral to defray the ohsr%es which will come it course of payment during the year ending
the 31st day of March, 1949, in respect of ‘Mint'. ™

DeMaND No. 87.—CiviL WORKS

“That & gupplementary sum not axcesding Rs. 11,60,000 be grented to the Governo
General to defray the charges which will come in course of payment during the year ending
the 31at day of March, 1949, in respect of ‘Civil Works". **

DzMAND No. 71.—STATIONERY AND PRINTING

“That & mpg‘lomentary sum not oxceeding Rs. 35,16,000 be granted tc the Governor
Genenul to defray the charges which will come in oourse of payment during tho year ending
the 81st day of March, 1949, in zespest of ‘Stationery and Printing’. ™

DemiaND No. 72.—MISCELLANEOUS

*“That a aupplemeantary sum not exceeding R«. 13,08,45,000 be granted to the Goverac:
QGeaneral to defray the charges which will come in course of payment during the year ending
the 3let day of March, 1949, in respect of ‘Miecellansous’.

DemanD No. 73.—EXPENDITURE 0N REFUGERS
“That & supplementary gum not axoeeding Re. 9,11,82,000 be granted to the Governrs-

Gmeml to defmﬁ the ohargea whioh will come in cousee of peyment during the yehr ending
the 81t dey of March, 1049, in respect of ‘Expenditure on Refugees'. ™

¢ . DeMarxDd No. 83.—CIviL DEFENCEB '

“That a supplemsentary sum not exoeeding Rs. 1,08,000 be granted to the Govermor
Gauaral Sdefray the charg® which will como in ovurse of payient during the year ending tho
Jist day of March, 1949, in respect of ‘Civil Defence'. **

DeMARD No. 84.—AJMEr MEBWARA

“Toad o lemsutary sum not exceeding Ra. 26,688,000 be %0 the ¥nos
QGensral to defrsy charges which witl came in cgurse of payment during the year the
3let day of March, 1949, in reepect. of ‘A jmer Merwara', '
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DEMAND No 85, --PANTE P3rLODA
“That a aupplonentary sum not axcepdlug 118, 17,000 be granted to the Gevernd.
QG eneral to defray tvga obaygea which will courit: in 001 e of paymept durjog the yenr snding 1)

Demann No, 88,—ANDaMAN AND NICOBAR JSLAND.S

“That a supplementary’ sumg ot aspoding  Ms, 50,30,00) be grantad w the {ivvornor
QGenoral to dofpay the charges whirsh will some i course of payment during tho year anding
the 8ist day of March, 1849, in rmpest of *Andsman atid Nicobar lelands’, ™ :

Drruanp No, 87.<RBSLATIONS WITR INDIAN STATES

“That A mwwy sun not exaseding Re, 7,683,000 be gmmd to the Govomor
to defra, ohar which will somne in course of payment daring the year ending

Rensya) }
the Slst day of March, 1949, in ropest of *Relations with Indisn States’,”
Dexaxp No. 92,—~CaPiTAL OUTLAY 0N INDUSTRIAL. DEVELOPMENT

¢#'That & supplementary snm not excoeding Rs. 2,85,61,0010 he granted to the Govermor
al to def¥ay chargea which will coma In aourse of payment during the year ending
the 8lat day of Maroh, 1949, in respsct of ‘Capital (utlay on Industrial Devclopment',”

¢ DeMa¥p No, 95,—CarITalL OTUTLAY O¥ CURRENCY

“That & ﬂll:gl”‘m'“"y sum not exoeading Re, 5,80,11,000 be granted to the Governor
Genera) to defray whiolh will come fn couree of payment duriag the yveur anding

e ohar,
the 8lst day of Maroh, IOP;.‘ in respect of ‘Capital Outlay o Currenoy’ ,"

DxManp No. 86,—~Capriral OUTLAY OX MINTS

“Thet a supplamentary sum not exaseding Re, ¢,88,000 be ted to the Qoverssor General
the which will cems in course of payment during the year eoding the 3ist

to
dnm"nh. 1949, in rospect of ‘C’epital Outlay on Minte’, "
Dexaxp No. 99.—CoMuU?ED VALUE 0¥ PRxSIONS

“That & sugplarcan sum not exocanding Rs, 1,17,25,000 bo {ed to the (3ovemnor
whioh will came in ocourse of paymontming the year emding

Gworral to defray the oh::gyu
the 31st day of Merch, 1640, in raspect of ‘Commuted Value of Pensions’, "
DEMAxD No. 101, —Dzrexoe Carrral OvTLAY

“That a supplementary suru oot oxcsading Ras. 11,34,08,000 be granted to the Governor
General to defrasy the whioh will come in coures of payment during the yoar ending
the 8lat dey of Merch, 1849, in respoct of 'Defence Capital Outlay’. *

Dexvasp No. 102.—CarIiTaL OUTLAY ON SoHEMES OF S7A1® TRADING
“That s supplemsntary sum not exossding Rs. 1,030 he ted to the Qoveruo? Gensra!

to the ohargm which will comse in courss of t during the year ending the Slast
1049, in cempect of ‘Capital Outlay on Bohemes of State Trading®. *

day of
DexaxD No. 103.A.—PavyMeEN?s TO GOVER2MENT OF PaxisTax ror UN1Qus
INSTITUTIONS
“Thet & supplemmtary sum Dot ox Re. 5,07,08,000 be grantad to the Govergor
Gansnal to defray the whith will come courme of peyment during the yoar ending
the 2:& day of Marob, 1043, in reepoct of ‘Payments to Governmant of Pekistad for Taigue
ons’. **

The Aseerably then adjourned till & Quariar to Eleven of the Olock .on Friday,
the 18t April, 1949,





